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 OFFICIAL  REPORT

 2743

 HOUSE  OF  THE  PEOPLE

 Friday,  l7th  April,  953

 The  House  met  at  a  Quarter  Past  Fight
 of  the  Clock.

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 FOREIGN  SCHOLARSHIPS

 *1378,  Dr.  Ram  Subhag  Singh:  (a)
 Will  the  Minister  of  Education  be
 pleased  to  state  whether  the  Govern-
 ment  of  India  award  any  foreign
 scholarships  to  students  from  Part  ‘C’
 States  or  the  Andaman  and  Nicobor
 Islands?

 (b)  If  so,  how  many  scholarships
 were  awarded  during  the  financial
 year  1952-537

 (c)  How  many  scholarships  are
 Proposed  to  be  awarded  in  the  finan-
 cial  year  1953-54?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  (a)  Yes.

 (b)  One.

 (c)  One.
 Dr.  Ram  Subhag  Singh:  For  what

 period  would  the  scholarship  which  is
 proposed  to  be  awarded  in  ‘1953-54  he
 tenable  and  what  would  be  the  monthly
 amount  of  the  scholarship

 Shri  K.  D.  Malaviya:  Upto  three
 years.  The  monthly,  amount  is  £380  per
 month  in  the  U.K.  and  $125,  in  U.S.A.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  any  maximum  age-limit  has
 been  prescribed  for  the  eligibility  for
 these  scholarships?

 Shri  K.  D.  Malaviya:
 think  it  is  30  years.

 Dr.  Ram  Subhdg  Singh:  Do  the  Gov-
 ernment  determine  the  subject  of  study.
 or  will  it  be  open  to  any  branch  of
 knowledge?

 73  PSD

 Yes,  Sir.  I

 *  study  is  not

 2I44
 Shri  K.  D.  Malaviya:  The  subject  of

 narrowed  down  to  any
 group  of  subjects

 Shri  N.  Somana:  To  which  State  has
 the  scholarship  for  1952.53  gone?

 Shri  K.  D.  Malaviya:  To  Delhi.

 Shri  Radha  Raman:  How  many
 scholarships  were  awarded  to  Dethi
 residents?

 Shri  K.  D.  Malaviya:  I  said  only  one;
 ‘that  is  the  total.

 Mr.  Speaker:  Before  we  vroceed  to
 the  next  question,  I  may  point  out,
 with  reference  to  Question  No.  1277,
 that  the  hon.  member  Mr.  B.  K.  Das
 has  authorised  Mr.  Samanta  to  put  the
 question.  It  will  come  at  the  end.

 FepeRAl,  FINANCIAL  INTEGRATION
 #1379.  Shri  M,  L.  Dwivedi:  Will  the

 ees
 of  Finance  be  pleased  to

 state:

 (a)  the  increase  in  Central  Revenues
 from  Part  ‘B’  and  Part  ‘C’  States  and
 Part  ‘A’  merged  areas  only  as  a  re-
 sult  of  Federal  Financial  integration
 or  otherwise  since  the  time  of  integra-
 tion  or  merger  of  States  under  the
 following  heads:—

 (i)  Income-Tax,  Super-Tax  etc.;
 (ii)  Excise  Duties;
 (ii)  Customs  duties:  and
 (iv)  Other  heads;  and
 fb)  what  iq  the  annual  aid  or  assis-

 tance  given  by  Centre  to  such  areas
 for  their  development.  progress,  or

 any  other  scheme  or  project?

 e  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  I  am  afraid  it
 is  not  possible  to  furnish  the  informa-
 tion  because  the  accounts  of  revenue
 attributable  to  each  State  or  Area  are
 not  kept  separately.

 (b)  Presumably,  the  hon.  Member
 refers  to  the  aid  or  a-gistance  given  to
 Part  A  States  in  respect  of  areas
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 merged  in  them.  If  so,  it  is  not  possi-
 ble  to  furnish  the  information  as  assist-
 ance  is  not  given  separately  in  respect
 of  such  areas.

 Shri  M.  L.  Dwivedi:  May  I  know  if
 any  special  steps  have  been  taken  by
 Government  for  the  development  of
 those  areas  which  have  been  merged,
 or  which  are  now  Part  B  or  Part  C
 States  and  which  formerly  were  Indian
 States?

 Shri  M.  C.  Shah:  As  I  stated,  Sir,
 assistance  in  the  form  of  Grow  More
 Food,  community  projects,  industrial
 housing  and  other  statutory  grants  are
 given  to  Part  A  States,  and  to  Part  B
 States  and  we  give  revenue  gap  grants
 aiso.  There  is  no  other  particular
 assistance  given  for  the  development
 of  these  areas  except  the  grants  that
 I  have  mentioned.

 Shri  M.  L.  Dwivedi:  Is  it  a  fact  that
 a  guarantee  was  given  by  Government
 when  the  Part  B  and  Part  C  States
 were  integrated  that  income-tax  and
 surcharge  will  be  levied  only  at  a  later
 date.  But  as  soon  as  they  were  merged
 in  Part  A  States  these  taxes  began  to
 be  levied  immediately.  May  I  know  if
 any  care  has  been  taken  to  exempt
 them  from  these  taxes  for  some  time,  or
 give  them  some  consideration?

 Shri  M.  C.  Shah:  As  far  as  Part  B
 States  are  concerned,  as  I  said,  revenue
 gap  grants  are  given.  In  regard  to
 Part  A  States  some  other  grants  are
 given.  It  is  the  responsibility  of  those
 States  to  consider  thase  cases.

 As  far  as  Part  B  States  are  con-
 cerned,  according  to  the  financial  inte-
 gration  certain  concessions  were  given
 with  regard  to  income-tax.  With  regard
 to  customs  or  other  _  inter-provincial
 duties  certain  agreements  were  entered
 into  between  these  States  and  the
 Centre  and  according  to  them  certain
 concessions  are  given  to  them.

 Shri  M.  L.  Dwivedi:.I  want  to  know
 whether  the  agreement’  entered  into
 between  the  States  and  Government
 were  respected  in  this  connection  ir-
 respective  of  the  fact  that  those  areas
 were  transferred  to  other  States?

 Shri  M.  C.  Shah:  I  do  not  follow  my
 hon.  friend.

 Shri  M.  L.  Dwivedi:  There  were
 certain  covenants  entered  into  with
 Part  B  and  C_  States  in  which  the
 Central  Government  gave  them  certain

 et  ele
 Were  those  guarantees  ful-

 led  before  these  States  were  merged
 with  Part  A  States?

 Shri  M.  C.  Shah:  I  have  no  infor-
 mation:  I  will  require  notice.
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 Shri  M.  8,  Gurupadaswamy:  May  I
 know  whether  after  the  financial
 integration,  the  financial  position  of
 many  of  the  Part  B  States  has  been
 adversely  affected  and  the  grant  given
 by  the  Centre  is  very  inadequate’

 Shri  M.  C.  Shah:  I  do  not  know  how
 this  question  arises.

 Non-MUSLIMS  IN  WEST  PAKISTAN  CAMP

 *1380.  Shri  Bahadur  Singh:  (a)
 Will  the  Minister  of  Rehabilita-
 tion  be  pleased  to  state  whether  there
 are  any  non-Muslims  in  West  Pakistan
 Camps  still  awaiting  to  be  brought  to
 India?

 (b)  If  so,  what  is  their  number  and
 which  are  those  Camps?

 The  Minister  of  Rehabilitation
 (Shri  A.  P.  Jain):  (a)  and  (b).  Yes,
 59  in  D.A.V.  College  Camp  Lahore  on
 the  25th  February,  1953.

 Shri  Bahadur  Singh:  May  I  know
 what  are  the  chief  difficulties  that  have

 00
 2  the  way  of  bringing  them  to

 ndia?
 Shri  A.  P.  Jain:  No  difficulties;  they

 are  coming  all  right.
 Shri  Gidwani:  May  I  know  ‘whether

 there  are  any  Hindus  and  Sikhs  in  the
 Swaminarain  Camp  who  have  been
 evacuated  from  Karachi?

 Shri  A.  P.  Jain:  The  Swaminarain
 Camp  was  a  camp  maintained  by
 certain  persons..  Our  High  Commis-
 sioner  also  used  to  take  some  sort  of
 interest  in  it.  Now  that  camp  has  been
 disbanded  and  only  a  few  rooms  are
 kept.  Those  who  want  to  come  to

 oir
 may  come  and  stay  for  a  few

 ays.

 STANDARD  OF  UNIVERSITIES

 *88l.  Shri  V.  P.  Nayar:  (a)  Wil
 the  Minister  of  Education  be  pleased
 to  state  whether  Government  are
 aware  that  the  Standards  of  Educa-
 tion  in  the  various  Indian  Universities
 at  the  graduate  and  post-graduate
 levels  vary?

 (b)  If  the  answer  to  part  (a)
 above  be  in  the  affirmative,  what
 steps,  if  any,  have  Government  taken
 in  the  matter?

 The  Deputy  Minister  of  Natural
 urces  and  Scientific  Research

 (Shri  छू,  D.  Malaviya):  (a)  Yes.  Sir.

 _(b)  The  matter  is  under  considera-
 tion.

 Shri  V.  ह  Nayar:  May  I  know
 whether  Government  are  aware  that
 consequent  on  the  differences  in
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 standards  of  various  Indian  universi-
 ties  the  alumni  of  various  universities
 experience  great  difficulty  in  entering
 service?

 Shri  K.  D.  Malaviya:  I  have  already
 said  that  there  are  differences  in
 standards  and  Government  is  con-
 sidering  this  matter  very  actively.

 Shri  V.  P.  Nayar:  May  I  know
 whether  in  view  of  the  fact  that  there
 are  differences  in  the  standards  set  up
 by  various  universities,  Government
 have  taken  any  steps  to.  see  that
 people  who  come  from  such  universi-
 ties  with  higher  standards  do  not
 suffer  from  any  disadvantages  in  the
 matter  of  entering  publiq  services?

 Shri  K.  D.  Malaviya:  We  cannot  say
 just  now  what  will  be  our  step  to  deal
 with  students  who  come  from  universi-
 ties  with  a  higher  standard.  The  whole

 (‘matter  is  under  consideration  and  very
 soon  some  decision  will  be  taken.

 Shri  V.  P.  Nayar:  Is  it  not  a  fact
 that  several  students  have  so  far  been
 prevented  from  entering  service  cwing
 to  such  differences?

 Shri  छू,  D.  Malaviya:  They  may
 have  been  prevented  on  account  of
 their  low  standard  of  knowledge.

 Shri  T.  S.  A.  Chettiar:  May  I  know
 whether  in  the  Conference  tomorrow
 of  Vice-Chancellors  and  representatives
 of  Government  this  subject  will  come
 or  only  the  contemplated  Bill  cf  the
 Government  of  India  will  come?

 Shri  K.  D.  Malaviya:  This  question
 will  also  be  considered.

 Shri  8,  ९.  Ramaswamy:  May  I  know
 what  is  the  objective  of  Government—

 4  level
 down  the  standard,  or  to  level

 t  up?
 Shri  Punnoose:  May  I  know  whether

 Government  are  thinking  in  terms  of
 equalising  the  standard  or  removing
 the  disadvantages  arising  out  of  the
 inequalities?

 Shri  K.  D.  Malaviya:
 things  will  be  considered.

 Both  these

 “TRAL  AGEN  ‘TO  LOOK  AFTER  CASES  IN
 SUPREME  COURT

 ©1382.  Shri  V.  P.  Nayar:  (a)  Will
 the  Minister  of  Law  be  pleased  to
 state  whether  there  is  a  Central
 Agency  in  the  Ministry  of  Law  to
 arrange  and  look  after  the  conduct  of
 cases  in  the  Supreme  Court  on  be-
 half  of  the  various  State  Governments?

 (b)  If  the  answer
 gt

 (a)  above
 de  in  the  affirmative,  which  are  the
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 States  which  have  agreed  to  come  un-
 der  this  Agency  and  which  are  the
 States  keeping  away  from  the  said
 Agency?

 (c)  Do  Government  propose  to  lay
 on  the  Table  of  the  House  a  state-
 ment  showing  the  details  of  contribu-
 tions  of  the  various  State  Governments
 to  the  Central  Agency  for  the  years
 1950-1951  and  952  and  the  details  of
 payments  to  Counsels  and  Agents  for
 the  period,  by  the  Central  Agency?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  (a)  Yes,  Sir.

 (b)  All  the  States  except  the  States
 of  Assam,  Uttar  Pradesh  and  West
 Bengal,  joined  the  Scheme  of  the
 Central  Agency  Section.  The  State  of
 Madhya  Pradesh,  ceased  to  varticipate
 in  the  Scheme  from  ist  March,  1953.

 (c)  The  desired  Statement  is  laid  on
 the  Table  of  the  House.  [See  Appendix
 IX,  annexure  No.  33.]

 Shri  V.  P.  Nayar:  Is  it  a  fact,  Sir,
 that  the  Central  Government  have
 exerted  pressure  on  the  other  States
 Governments  to  join  this?

 Shri  Biswas:  No  pressure  has  been
 exerted.  They  were  asked  if

 ther
 would

 join.  Most  of  them  have  joined.  Only
 these  three  States  did  not  join;  one
 State  has  gone  out.

 Shri  V.  P.  Nayar:  May  I  know  what
 is  the  reason  for  those  States  which
 had  once  been  in  the  scheme  getting
 away  from  it?  May  I  also  know  what
 is  the  special  advantage  of  the  scneme
 to  the  States?

 Shri  Biswas:  The  special  advantage
 is  this.  The  cost  is  shared  between  the
 Centre  and  the  State  Governments.
 That  reduces  the  expenses,  so  far  as
 the  State  Governments  are  concerned.
 The  reasons  why  these  States  did  not
 join  the  scheme  are  these.  The  Govern-
 ment  of  U.P.  wrote  in  1950  that  they
 do  not  consider  it  either  convenient  or
 necessary  to  set  up  a  joint  Central
 agency  for  the  cases  in  the  Supreme
 Court.  The  Government  of  West  Bengal
 have  written  that  they  will  prefer  to
 work  through  their  own  Agent  until  a
 clear  picture  of  the  work  before  the
 Supreme  Court  can  be  obtained—I

 ee
 ose  three  years  have  not  been

 sufficient  for  them  to  obtain  this  ‘clear
 picture’.  The  Government  of  Assam
 stated  in  950  that  they  would  not
 participate  in  the  scheme  at  the  begin.
 ning  but  promised  to  inform  the
 Government  of  India  later  if  they
 found  it  necessary  to  do  so.  We  have
 not  heard  from  them  again.  As  regards
 Madhya  Pradesh  they  do  not  give  any
 reasons;  they  say  they  will  not  parti-
 cipate  with  effect  from  ist  March  1953.
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 Shri  ve  P.  Nayar:  May  I  know  how
 this

 Agency
 was  chosen’  and  also

 whether  all  the  State  Governments
 conduct  all  their  cases  through  this
 Agency?

 Shri  Biswas:  It  depends  upon  the
 States  concerned.  As  a  matter  of
 fact,  there  is  no  compulsion.  If  they
 choose,  they  can  have  the  services  of
 the  Central  Government  Agent.  That
 ig  all.  And  if  they  suggest  that  any
 particular  counsel  should  be  appoiated,
 their  wishes  are  always  respected  and
 those  counsel  are  engaged  on  their
 behalf  and  they  pay  for  them.

 Shri  P.  T,  Chacko:  May  I  know
 whether  the  cases  for  the  States  are
 not  being  conducted  by  the  Advocates-
 General  of  the  States  and,  if  so,  how
 is  it  that  the  expenses  of  the  States
 are  reduced  by  paying  to  the  Central
 Agency  when  the  cases  are  being  con-
 ducted  by  their  Advocates-General?

 Shri  Biswas:  Besides  fees  which
 have  got  to  be  paid  to  counsel,  there
 are  the  charges  which  are  required  to
 be  paid  to  the  Agents.  The  participva-
 tion  of  the  State  Governments  in  this
 scheme  means  that  they  share,  between
 the  Centre  and  themselves,  the  costs
 which  have  to  be  paid  to  the  Agents.
 So  far  as  counsel  are  concerned,  their
 fees  are  paid  by  the  States  where
 separate  counsel  are  engaged.  If  they
 choose  to  utilise  the  services  of  the
 Attorney-General  or  the  _  Solicitor-
 General,  then  the  fees  are  shared  bet-

 ior  thie  two  in  proportion  to  the  work
 one.

 Shri  V.  P.  Nayar  and  Shri  S.'  V.
 Ramaswamy  rose—

 Mr,  Speaker:  I  am  going  tu  the  next
 question.  This  question  has  been  dis-
 cussed  on  the  floor  of  the  Wuuse  a
 number  of  times,  |  believe.

 राज्यों  में  दशहरा  कर

 *+१६३८५.  सेठ  गोकन्या  दास:  (क)  वित्त

 मंत्री  यह  बतलाने  की  कृपा  करेंगे  कि बया  सरकार

 को  यह  विदित  है  कि  कुछ  भूतपूर्व  देशी  राज्यों

 में  “प्रस्तर-राज्य”  पार  नयन  शुल्क  (ट्रांजिट

 ड्यूटी)  तथा  प्राय  कर  दोनों  लगाये  जा  रहे

 हैं?

 (&)  क्‍या  सरकार  ने  इस  दूसरे  कर  को

 हटाने  के  प्रदान  पर  विचार  किया  है  ?
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 The  Deputy  Minister  of  Finance
 (Shri  M.  0,  Shah):  (a)  Yes.  In  certain
 Part  B  States  inter-State  transit  duties
 are  being  levied.  The  Indian  Income-
 tax  Act  now  applies  to  all  these  States
 except  Jammu  and  Kashmir.

 (b)  The  Agreement  entered  into
 with  all  these  States  ynder  Article  306
 of  the  Constitution  provides  for  the
 abolition  of  the  inter-State  transit
 duties  within  a  maximum  period  of
 five  years  from  the  commencement  vf
 the  Constitution  in  Saurashtra,  Rajas-
 than  and  Madhya’  Bbharai  and  four
 years  from  the  same  gate  in  the  case
 of  Hyderabad.

 As  regards  income-tax,  the  old  State
 laws  have  ceased  to  have  effect  from
 (st  April  1950,  and  are  applicable  only
 to  arrear  assessments  of  the  pre-
 integration  period.  There  is  thus  no
 double  taxation.

 Shri  M.  L.  Dwivedi:  May  I  know
 whether  it  is  a  fact  that  the  State  of
 Jammu  and  Kashmir.  which  is  now  a
 part  of  India,  is  still  imposing  customs
 duties  upon  goods  coming  to  India
 while  on  the  other  hand  India  is  nut
 imposing  any  such  duties?

 Shri  M.  C.  Shah:  I  have  stated  that
 there  is  no  federal  financial  integra-
 tion  with  Jammu  and  Kashmir.  So
 the  question  does  not  arise.

 Prof,  D.  c.  Sharma:  May  I  know
 what  the  position  of  Himachal  Pradesh
 and  PEPSU  is  with  regard  to  these
 inter-State  duties?

 Shri  M.  C.  Shah:  Himachal  Pradesh
 is  a  Part  C  States.  There  is  no  ques-
 tion  of  federal  financial  integration.
 py  Lore  Chee  ine

 Indian  Income-tax
 ct  an  e  t,

 Himachal  Pradesh,
 Bai  BETS  NY

 सेठ  गोबिन्द  दास :  जम्मू  कौर  काश्मीर
 के  सम्बन्ध  में  माननीय  मंत्री  जी  ने  कुछ  स्पष्ट
 बात  नहीं  की  ।  में  यह  जानना  चाहता  हूं  कि
 जो  सामान  यहां  से  जाता  है  उस  पर  कोई
 टैक्स  जम्मू  कौर  काइमीर  सरकार  लेती  है
 कौर  जम्मू  ज़ोर  काश्मीर  से  जो  सामान  यहां
 जाता  है  उस  पर  भी  क्‍या  कोई  टैक्स  है,  उस  की

 क्या  स्थिति  है  ?

 Sag.  ्य

 wile  el  3७  :  (जा  ७)  grey

 peepee)  Jae
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 Ure  GS  geil  ry  2  2२  ey Lys  9S

 SI  Sets  S  etd  pret  yy

 बि  है  9०  (१8%  ae  Klalan  ४  ०४४

 11  ene  Sd  8  _gidel  usd  peed

 Tyla  cel  pS  2  gbyed  phan  sagyd

 LS)  6S  2७  ७५७  ४३  Mew  9p  2  bly

 4a)  9)  395
 8  goad  ish  58३)  9

 So  peel  ke  ala  (2  |>+३

 ५४०  pS  SI  cw  ul  #  prastS  ७  sya
 *

 ahasd  हैं.  dalae  cpl  hal  2  (21

 +  BNP  pd  SG  cel!

 [The  Minister  of  Education,  Natural
 urces  and  Scientific  Research

 (Maulana  Azad):  I  would  like  to
 clarify  it.  The  fact  is  that  the  ques-
 tion  of  the  financial  ‘integration  of
 Jammu  and  Kashmir  State  has  not

 yet  been  settled.  Customs  duty  is  one
 of  the  major  sources  of  revenue  for
 Jammu  and  Kashmir.  If  it  is  abolished,
 the  question  arises  that  some  other
 source  which  could  yigld  a  revenue  of
 one  crore  of  rupees  has  to  be  found.
 It  is  not  that  Jammu  and  Kashmir  has
 no  connection  with  it  but  this  matter
 thas  not  yet  been  decided.]

 सेठ  गीजिग्द  दस  :  में  माननीय  मंत्री  से

 जानना  चाहूंगा  कि  क्या  कोई  बात चीत  भारत

 सरकार  प्रौर  जम्मू  काश्मीर  के  प्रतिनिधियों

 के  बीच  में  चल  रही  है  ताकि  कोई  निपटारा

 भविष्य  में  इस  सम्बन्ध  में  हो  सके  ?

 ी  १0  hua  °  ue  :  ofjf  UY,

 =f

 [Maulana  Azad:
 are  going  on.]

 Yes  Negotiations

 CONDITIONS  OF  HILL  TRIBES  OF  TRIPURA

 *1386.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  States  be  pleased  to  state
 whether  Government  are  aware  of
 the  social  and  economic  conditions  of
 the  Hill  Tribes  of  Tripura  and  if  so.
 what  steps  have  been  taken  or  are
 beinz  taken  to  check  the  deteriora-

 tior:  thereof.
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 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  The  Government
 are  alive  to  the  economic  conditions
 and  other  problems  of  the  tribal  people
 in  Tripura.  Rs.  3  lakhs  were  provided
 for  their  welfare  during  1952-53,  A
 provision  of  Rs.  5  lakhs  has  been  made
 in  the  Budget  Estimates  for  such  wel-
 fare  schemes  during  1953-54.  A  provi-
 sion  of  Rs.  10,000  has  also  been  made
 for  the  grant  of  loans  to  tribal  people
 in  Tripura.  The  Government  are  also
 educating  these  people  regardine  the
 evils  of  Joom  cultivation  and  sre  en-
 couraging  them  to  adopt  terrace  culti.
 vation.  An  amount  of  Rs.  20,000  was
 sanctioned  during  the  last  fliiancial
 year  for  this  purpose.

 Shri  Dasaratha  Deb:  What  is  the
 total  number  of  Joomias  in  Tripura?

 Dr.  Katju:  Who?

 Shri  Dasaratha  Deb:  Joomias.  that  is
 peasants.  There  are  two  types  of
 peasants......

 Dr,  Katju:  I  want  notice.

 Shri  Dasaratha  Deb:  May  I  know
 whether  these  Joomia  peasants  have
 not  been  allowed  to  get  any  agricul-

 bik
 loan  because  they  have  no  tilling

 and?
 Dr.  Katju:  I  should  like  to  have

 notice  of  this  question,  because  the
 answer  is  to  the  question  put  and  I
 have  given  the  answer.

 Shri  Nanadas:  What  steps  have
 Government.  taken  to  provide  lands  to
 these  tribal  people?

 Dr.  Katju:  I  wonder—probat.y  my hon.  friend  must  have  gone  there.
 There  is  plenty  of  land.  It  is  only  a
 question  of  how  to  cultivate.

 Shri  Nambiar:  Give  them  lands.
 Mr.  Speaker:  Order,  order.  No  speak-

 ing  with  the  Minister  like  that.
 Shri  Nambiar:  Without  giving  them

 the  land  how  can  they  cultivate?
 Mr.  Speaker:  I  am  going  to  the  next

 question.

 SECTION  744  IN  TRIPURA
 ©1387,  Shri  Dasaratha  Deb:  Will

 Peete
 of  States  be  pleased  to

 8  :

 (a)  whether  an  order  under  section
 44  Criminal  Procedure  Code  was  pro- mulgated  by  the  District  Magistrate of  Tripura  on  the  l2th  November.
 952  in  the  area  comprising  Sadar and  Sonamure;

 (b)  whether  the  order  was  challeng- ed  in  the  Court  of  the  same  Magis- trate  by  a  citizen  of  Agartala  and  the
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 petition  of  that  citizen  was  rejected
 by  him;

 (c)  whether  the  same  citizen  made
 an  appeal  against  that  order  of  Dis-
 trict  Magistrate  in  the  Session  Court,
 Agartala;

 (d)  whether  the  Sessions  Judge
 held  that  there  were  no  material  facts
 justifying  the  order  and  that  the
 delay  on  behalf  of  the  Magistrate  in
 giving  verdict  was  unfortunate;  and

 (e)  if  so,  what  steps  do  Govern-
 ment  propose  to  take  to  ensure  that
 such  things  do  not  recur?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  Yes.

 (b)  Yes;  the  petition  was  rejected.
 (c)  Yes.

 (d)  The  Sessions  Judge  observed
 that  “order  of  the  learned  District
 Magistrate  is  defective  as  it  does  not
 state  the  material  facts  of  tae  case  as
 required  by  sub-section  qy  of  section
 44  Criminal  Procedure  Code”.  The
 delay  on  the  part  of  the  District  Magis-
 trate  in  passing  the  order  refusing  to
 rescind  the  order  promulgated  under
 sectign  ‘144,  was  regarded  by  the
 District  and  Sessions  Judge  as  “unfor-
 tunate”  who  also  observed  that  the
 District  Magistrate  had  not  delayed  the
 order  deliberately.

 (e)  A  copy  of  the  judgment  of  the
 District  and  Sessions  Judge  has  been
 forwarded  to  the  District  Magistrate
 for  guidance  and  it  is  expected  that
 such  defects  will  not  occur  in  future.

 Shri  Biren  Dutt:  May  I  know  whether
 it  is  the  practice  at  present  that  when
 the  Chief  Commissioner  or  the  Con-
 gress  President  goes  to  any  meeting,
 section  44  is  promulgated  in  the  area
 where  the  meeting  tukes  place?

 Dr.  Katju:  Sir,  I  did  not  quite  catch
 the  question.

 Mr.  Speaker:  He  is  asking  whether
 it  is  the  present  pracitice—I  am  saying
 in  my  own  words—that  wherever  any
 meeting  {s  going  to  be  held,  section  44
 is  applied?

 Dr.  Katju:  I  do  not  think  it  is  the
 practice.

 Shri  Biren  Dutt:  I  am  =  asking
 whether  it  is  the  practice  that  when
 the  Chief  Commiss  foner  and  the  Con-
 gress  President  urranges  any  meeting,
 the  area  is  kept  under  section  1442

 Dr.  Katju:  I  do  not  think  that  is
 the  practice.
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 Shri  Nambiar:  May  I  know  whether
 there  was  an  instance  when  the  Com-
 munist  Party  wanted  to  hold  a  con-
 ference,  section  44  was  issued  in  the
 same  place  and  the  matter  was  refer-
 red  to  the  hon.  Minister  and  it  is  not
 yet  removed?

 Dr.  Katju:  Sir,  may  I  suomit  to  you  L)
 for  future  guidance  and  for  a  general
 ruling:  here  is  this  question  relating
 to  one  particular  matte:  about  a  certain
 area.  How  can  l]  carry  the  whole  of
 Tripura  in  my  mind?

 Mr.  Speaker:  The  difficulty  of  the
 Chair  is  that  until  the  question  is  put,
 the  Chair  is  not  in  a  position  to  know
 whether  it  is  allowable  or  not.  I  do
 not  think  this  is  allowable,  I  agree  with
 the  hon.  Minister.

 Shri  Nambiar  and  Shri
 Tose—

 a¢
 Punnoose

 Mr.  Speaker:  There  is  no  scope  for
 any  further  questions.

 TRIBAL  WELFARE  FuND

 #1391,  Shri  Biren  Dutt:  Will  the
 Minister  of  States  be  pleased  to  state:

 (a)  the  total  amount  of  money
 granted  under  Tribal  Welfare  Fund
 for  Tripura  in  1952-53;

 (b)  what  part  of  it  has  been  spent
 and  under  what  heads;

 (c)  whether  there  is  any  unofficial
 body  formed  for  the  disbursement  of
 this  Fund;

 (d)  whether  it  is  a  fact  that  the
 Ganatantrik  Nari  Samity  made  a,
 number  of  representations  for  the

 establishment  of  boarding  houses,«
 cottage  industry  centres  and  schools
 for  the  tribal  people  from  this  Tribal
 Welfare  Fund;  and

 (e)  if  so,  what  Government  pro-
 pose  to  do  about  that?

 The  Minister  of  Home  Affairs  and  ह
 States  (Dr.  Katju):  (a)  and  (b).  There
 is  no  Tribal  Welfare  Fund  as  such  but
 a  statement  containing  the  Budget
 provision  made  in  1952-53  for  welfare  y of  Scheduled  Tribes  in  Tripura  and
 the  expenditure  incurred  is  placed  on
 the  Table  of  the  House.  [See  Appen-
 dix  IX,  annexure  No.  34.)

 (c)  No.

 (d)  and  (e).
 made.

 Shri  Biren  Datt:  Arising  out  of  the
 statement  given  regarding  provision  for
 the  welfare  of  scheduled  tribes  in  Tri-
 pura,  may  I  know

 Lal  daddaal
 this  money

 Enquiries  are  being
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 has  been  allotted  to  some  persons  who
 are  under  trial  in  criminal  cases,  like
 that  of  kidnapping  aud  murder?

 Dr,  Katju:  I  do  not  think  so.
 Shri  Biren  Dutt:  Will  the  Minister

 inquire  into  this  matter?
 Dr.  Katju:  Yes,  certainly.

 AupI0-VisuaL  AIDS  FOR  BASIC  AND  SOCIAL
 EDUCATION

 #1393.  Shri  T.  S.  A.  Chettiar:  (a)
 Will  the  Minister  of  Education  be
 pleased  to  state  the  programme  for  the
 availability  of  audio-visual  aids  in  the
 promotion  of  Basic  and  Social  edu-
 cation  in  the  current  year?

 (b)  What  is  the  amount  of  money
 allotted  for  the  purpose?

 (c)  Are  these  aids,  when  available,
 proposed  to  be  sold  for  the  use  of
 educational  institutions?  -

 The  Deputy  Minister  of  Natural
 Resourc  and  Scientific  Research
 (Shri  K.  D.  Malaviya):  (a)  to  (c).  A
 statement  containing  the  requisite  in-
 formation  is  placed  on  the  Table  of
 the  House.  [See  Appendix  IX,  annexure
 No.  35.]

 Shri  T.  S.  A.  Chettiar:  May  I  know
 whether  concessional  rates  to  educa-
 tional  institutions  will  be  given?

 Shri  K.  D.  Malaviya:  Yes,  Sir.  I
 think  so.

 Shri  T.  S.  A.  Chettiar:  May  I  know
 whether  they  propose  io  prepare  these
 audio-visual  aids  themselves  or  with

 pe  co-operation
 of  private  institu-

 ns!

 Shri  K.  D.  Malaviya:  Private  agencies
 are  also  included  in  our  schemes.

 Shri  T.  S.  A.  Chettiar:  May  I  know
 whether  Government  propose  to  make
 these  films  in  co-operation  with  institu-
 tions  all  over  India  so  that  there  will
 be  a  regional  touch  in  them  and  it
 would  be  of  interes:  to  them.

 Shri  K.  D.  Malaviya:  Just  now  we
 are  proceeding  with  these  schemes  but
 the  suggestions  given  by  the  hon.
 Member  will  also  be  considered.

 Shri  8.  C.  Samanta:  How  much  help
 is  being  given  py  the  Central  Institute
 of  Education  in  this  respect?

 Shri  K.  0,  Malaviya:  Help  is  being
 given  on  various  items.  For  instance
 a  sum  of  Rs.  25,000  is  provided  for
 the  purchase  of  documentary  films  and
 Rs.  25,000  for  helping  production  of
 such  films.  Production  of  8  educa-
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 tional  films  per  year  is  also  contem-
 plated.  So  these  are  the  different  items
 of  the  programme

 Shri  8,  C.  Samanta:  To  what  extent
 is  the  Central  Instituie  of  Education
 helping  in  the  preparation  of  this  pro-
 gramme?

 Shri  K.  D.  Malaviya:  I  have  already
 said  that  we  have  got  a  scheme  and
 help  is  contemplated  fur  the  different
 heads  under  that  scheme.

 Shri  T.  S.  A.  Chettiar:  May  I  know
 whether  all  these  audio-visual  aid  films
 are  made  by  Govecnment  themselves
 or  they  give  aid  to  private  institutions.

 Shri  K.  D.  Malaviya:  ‘The  Govern-
 ment  of  India  is  itself  taking  the  initia-
 tive  in  this  matter.  in  certain  respects
 they  are  negotiating  with  private  firms
 also  to  produce  some  films.

 COMPENSATION  CLAIMS
 COMMITTEE

 #1394,  Shri  Badshah  Gupta:  Will
 the  Minister  of  Defence  be  pleased  to
 state  the  results  achieved  so  far  by  the
 Pre-partition  Compensation  C  ims
 Committee?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  The  Committee  was
 set  up  to  scrutinise  and  assess  pre-
 partition  claims  arisine  from  requisi-
 tioning  of  lands  and  buildings  in  East
 Bengal  during  the  War.  So  far  the
 Committee  has  scrutinised  and  assessed
 45,525  claims  involving  a  sum  of
 Rs.  1,47,05,086  covering  twelve  districts
 of  East  Bengal.

 Shri  Badshah  Gupta:  May  I  know
 f  any  amount  has  been  paid  on

 account  of  the  claims  in  favour  of
 India?

 Sardar  Majithia:
 been  paid  so  far.

 PrE-PARTITION

 -No  amount  has

 ARMY  AND  AIR  FORCE  TRAINING  CENTRES
 IN  THE  Pr  OPOSED  ANDHRA  STATE

 #1396,  Shri  Nanadas:  (a)  Will  the
 Minister  of  Defence  be  pleased  to  state
 the  principles  followed  in  tee  and
 maintaining  Army  and  Air
 training  centres  in  India?

 (०)  How  many  military  training
 centres  are  there  in  the  proposed
 Andhra  State?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  The  following
 general  principles  guide  the  selection
 of  Army’  and  Air  Force’  Training
 Centres:—

 (i)  its  central]  location  in  relation
 to  the  recruiting  and  training
 area  in  which  it  is  situated;
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 (ii)  availability  of  good  accom-
 modation;

 (iii)  safety  from  the  strategic
 point  of  view;  and

 (iv)  communication  facilities.

 (b)  Therc  is  none  at  present.
 Shri  Nanadas:  May  I  know  whether

 the  Government  propose  to  open
 military  training  centres  and  ordnance
 factories  in  Andhra  in  the  future?

 Shri  Tyagi:  No,  Sir.
 Shri  Nanadas:  May  I  know  whether

 Government  are  aware  of  the  fact  that
 there  is  discontent  among  the  Andhra
 soldiers  that  they  have  no  military
 base  near  their  home  and  it  is  also
 standing  ‘in  the  way  of  Andhra  youths
 joining  the  military  service.

 Mr.  Speaker:  Order.  order.  It  is
 argumentative.

 Shri  Tyagi:  It  is  wrong.

 INDIAN  CO-OPERATIVE  UNION  LTD.

 #1397,  Shri  M.  L.  wal:  (a)  Will
 the  Minister  of  Reha abilitation  be
 pleased  to  state  the  personnel  of  the
 directorate  of  the  Indian  Co-operative
 Union  Ltd.,  to  which  the  Faridabad
 Development  Board  advanced  a_  loan
 of  24  lacs  of  rupees?

 (b)  What  were  the  terms  and
 object  of  the  loan  and  when  was  it
 advanced?

 (९)  How  much  of  the  loan  is
 accounted  for  and  how  much  is  due
 from  the  Union?

 (d)  What  s‘eps  have  been  taken  for
 accounting  and  realizing  the  dues  from
 the  Union  since  it  closed  its  activities?

 The  Minister  of  Rehabilitation
 (Shri  A.  P.  Jain):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the

 heen  ]
 {See  Appendix  IX,  annexure

 ०.

 (c)  and  (d).  8  Special  Officer  is
 examining  the  Balance-sheet  of  the
 Indian  Co-operative  Union  Ltd..  as  on
 30th  June.  1952,  and  subsequent
 accounts  relating  to  the  loan  of  Rs.  24
 lakhs.  His  report  will  be  further
 examined  with  respect  to  the  available
 assets  of  the  Union  when  it  closed  its
 activities  in  Faridabad.  Steps  will  be
 taken  to  recover  the  dues  from  the
 Union,  if  any.

 Shri  M.  L.  Agrawal:  When  the  loans
 were  advanced  in  1949-50.  950-5l.
 1951-82,  why  have  the  terms  not  been
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 finalised  and  how  do  they  expect  the
 terms  to  be  finalised?

 Shri  A.  P.  Jain:  I  do  not  think  that
 question  arises  from  my  answers.

 Shri  M.  L.  Agrawal:  In  the  state-
 ment  it  is  said  that  detailed  terms
 have  not  been  finalised.

 Shri  A.  P.  Jain:  Detailed  terms  have
 not  been  finalised.  Principal  items  have
 been  finalised.

 Shri  M.  L.  Agrawal:  May  I  know
 whether,  besides  this  loan,  there  was
 another  loan  of  Rs.  24  lakhs  from  the
 Prime  Minister’s  Fund  to  this  body?

 Shri  A.  P.  Jain:  I  do  not  think  there
 was  any  such  loan.  Af  any  rate  I  have
 no  knowledge  about  it.

 Shri  M.  L.  Agrawal:  When  can  we
 expect  the  report  of  the  Special  Officer?

 Shri  A.  P.  Jain:  The  Special  Officer
 is  working  with  all  speed.  I  cannot  say
 when  the  report  will  be  submitted.

 Shri  P.  T.  Chacko:  The  hon.  Minister
 said  on  a  former  occasion  that  there
 were  serious  irregularities  in  the  finan-
 cial  transactions  of  this  Union,  and
 subsequently  the  Chief  Minister  of
 Delhi  who  was  a  Director  of  this  Union
 repudiated  this  in  the  Delhi  Assembly.
 In  view  of  this  may  I  know  whether
 the  Government  have  re-examined  this
 question  and  what  is  the  position?

 Shri  A.  P.  Jain:  What  I  said  was
 that  certain  serious  irregularities  had
 been  pointed  out  by  the  Accounts  and
 Audit  officers.  I  stand  by  that  state
 ment.  If  the  hon.  Member  wants,  I  can
 read  out  some  of  the  irregularities
 which  have  been  pointed  out.

 Shrimat!  A,  Kale:  What  are  the
 names  of  the  Members  of  this  Board?

 Shri  A.  P.  Jain:  It  is  a  long  list.
 which  I  have  taid'on  the  Table  of  the
 House.

 Dr.  Suresh  Chandra:  Is  it  not  a  fact
 that  the  Auditor  had  said  that  there
 were  no  serious  irregularities  in  the
 accounts?

 Shri  A.  P.  Jain:  We  ed  the
 Auditor  to  give  us  a  copy  of  oak  e&  report. The  Auditor  did  not  supply  us  with  a
 copy  of  the  report.  Then,  we  obtained
 8  copy  of  the  report  from  the  Registrar to  whom  this  report  is  submitted  in  the
 regular  course.  From  that  report  it  is
 apparent  that  he  did  point  to  certain
 irregularities,  irregularities  of  a  serious
 tvpe.  We  wrote  to  him  a  letter  and  the
 Vice  President  of  the  Union  also  made
 a  revresentation  to  that  effect.  I  in-
 vited  him  to  see  the  Administrator
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 and  look  into  the  irregularities  pointed
 out  by  the  Auditor  with  reference  to
 the  report.

 Pandit  D.  N.  Tiwary:  May  I  know
 how  much  of  the  loan  has  been  termed
 as  bad  loan?

 Shri  A.  P.  Jain:  That  has  yet  to  be
 determined.

 Mr.  Speaker:  Let  us  go  to  the  next®
 question.  8

 UN-BMP  LOYAINT  3)  CHIDADCE  FACTCRIE
 Daports  Arc  NM.  FE.  §,  EStar.isknN Ext

 #1398.  Shri  M.  S.  Gurupadaswamy:
 Will  the  Minister  of  Defence  be  pleased
 to  state:

 (a)  whether  about  5.000  workers  in
 Ordnance  Factories.  Depots  and  M.ES.
 establishments  face  unemployment  on
 account  of  their  being  declared  sur-
 plus;

 (b)  whether  any  provision  has  been
 made  by  Government  to  provide  alter-
 native  employment  to  these  workers:
 and

 (९)  whether  any  proposal  has  been
 submitted  for  the  consideration  of
 Government  on  behalf  of  the  workers’
 Unions?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  and  (०).
 Approximately  3,562  workers,  includ-
 ing  casual  workers,  are  surplus.  but
 every  effort  is  being  made  to  absorb
 as  many  of  them  as  possible  in  alter-
 native  employment.

 (c)  The  proposals  made  by  Works
 Committee  in  respect  of  depots  have
 been  examined  in  detail,  but  it  is  re-
 gretted  that  it  has  not  been  found
 possible  to  accept  any  of  them.

 As  regards  Ordnance  Factories,  a
 suggestion  has  been  made  that  a  Com-
 mittee  should  be  appointed  to  examine
 the  possibility  of  utilising  the  surplus
 manufacturing  capacity  of  the  factories
 for  the  production  of  civilian  goods.
 The  Government  have  already  declared
 their  intention  on  the  floor  of  the
 House,  to  appoint  a  Committee  to
 examine  the  whole  set  up  of  the  Ord-
 nance  Factories,  including  how  best
 the  entire  capacity  of  the  factories  can
 be  utilised.

 Shri  M.  8.  Gurupadaswamy:  May  I
 know  whether  any  notice  was  served
 on  these  workers  before  finally  dis-
 charging  them  from  service?

 Sardar  Mafjithia:  Yes;  I  have  already
 ‘said  that  they  are  found  surplus,  No
 notice  has  been  served  except  on  53
 workers  of  the  Metal  and  Steel  factory,
 Ishapur.
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 Shri  M.  8,  Gurupadaswamy:  May  I
 know  whether  the  workers’  represen-
 tatives  were  consulted  before  this
 declaration  of  surpius  was’  made?

 Sardar  Majithia:  Yes,  Sir.

 Shri  M.  8,  Gurupadaswamy:  May  3
 know  what  were  the  specific  proposals
 put  forward  by  the  Workers’  union
 betore  the  concerned  authorities?

 Sardar  Mafjithia:  Every  case  was
 examined  and  it  was  fully  discussed
 with  the  Workers’  union.  It  is  a  ques-
 tion  of  three  pages  and  I  do  not  intend
 to  take  the  time  of  the  House  by  read-
 ing  all  of  them.  If  the  hon.  Member
 wants  to  know  about  any  specific  depot
 or  factory,  I  shall  only  be  too  pleased
 to  let  him  give  the  details.

 Shri  K,  हू,  Basu:  May  I  know  the
 provincial  break-up  of  these  3.500
 workers?

 Sardar  Majithia:  As  I  said,  Ordnance
 factories,  roughly  about  2,000;  Depots

 arora
 1,362  and  about  204  in  the

 Shri  K.  K.  Basu:  In  view  of  the  fact
 that  the  question  of  util  fing  the
 Ordnance  factories  for  civilian  produc-
 tion  is  under  consideration,  does  the
 Government  propose  to  discharge
 these  2,000  workers  before  it  is
 finally  decided?

 Sardar  Mafithia:  As  I  have  already
 said,  every  attempt  is  being  made  to
 find  alternative  employment  to  them.
 It  is  expected  that  very  much  less  than
 the  number  that  fs  mentioned  ate
 will  be  found  —  surplus.  cause
 there  are  other  depots  and  we  have  got
 a  scheme  by  which  we  check  up  the
 deficiencies  and  surplus  in  the  parti-
 cular  zones.  Every  attempt  is  made  to
 see  that  the’  surplus  is  not  thrown
 away  as  the  Opposition  Members  think.
 They  are  thoroughly  examined  and
 every  attempt  is  made  to  give  them
 alternative  employment.

 Shri  Nambiar:  May  I  know  whcther
 it  is  a  fact  that  in  Jubbulpore  05
 workers  were  thrown  out  and  l]  out
 of  them  have  declared  a  hunger  strike
 and  whether  that  has  been  brought  to
 the  notice  of  the  hon.  Minister?

 Mr.  Speaker:  Order,  order.  I  think
 that  does  not  arise.

 Shri  Namblar:  This  Jubbulpore  fac-
 tory  is  concerned  with  war  transport
 equipment.

 Mr.  Speaker:  But,  the  question  of

 ent  pid
 strike  is  an  entirely  different

 matter.
 Shri  Nambiar:  Is  it  a  fact......
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 Mr.  Speaker:  It  may  be  a  fact;  but  it
 is  not,  related  to  this.

 Shri  Nambiar:  Let  him  answer  the
 first  part.

 Mr.  Speaker:  The  hon,  Member  by
 combining  many  parts,  stands  to  lose
 the  whole  thing.  I  am  going  to  the  next
 question.

 RECOMMENDATIONS  OF  UNIVERSITY  CoM-
 MISSION

 ©1399.  Prof.  0.  om  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  steps  taken  to  implement
 the  recommendations  of  the  University
 Commission  Report;  and

 (b)  the  amount  of  grant  given  to
 the  Punjab  University  for  construct-
 ing  its  buildings  at  Chandigarh?

 The  Minister  of  Rehabilitation
 (Shri  A,  P.  Jain):  (a)  Attention  is
 invited  to  the  reply  given  to  Starred
 Question  No.  549  asked  by  Prof.  Ram
 Saran  on  5th  March,  1953.

 (b)  Does  not  arise.

 Prof.  D.  C.  Sharma:  May  I  know
 what  action  has  been  taken  with  re-

 ard  to  the
 Epon

 endation  of  the
 ommission  on  examinations?
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 {The  Minister  of  Education  and.
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  It  has  been , explained  many  times  in  the  House
 that  the  recommendations  made  by  the
 Commission  were  of  three  kinds.  Some
 of  the  recommendations  concerned  the
 Universities,  some  concerned  the  Cen-
 tral  Government  and  others  concerned
 the  State  Governments.  Government
 tried  to  implement  them  by  introducing
 some  Bills  here  and  getting  them
 passed.  No  effective  step  has  so  far
 been  taken  regarding  the  recommenda-
 tions  which  concerned  the  Universi-
 ties  and  the  State  Governments.  »
 Government  are  of  the  view  that
 until  an  agency  is  formed  for  this  pur-
 pose,  this  reform  will  not  be  carried
 out.  The  hon.  Member  is  aware  that
 only  yesterday  a  Conference  was  called
 to  consider  this  matter.]

 Prof.  D.  0,  Sharma:  May  I  know  the
 agency  the  Government  is  thinking  of
 setting  up  in  order  to  collate  all  the
 various  recommendations  with  reference
 to  the  States.  Universities  and  6
 Centre,  in  order  to  have  them  imples
 mented?

 ८  ०००))१  ७  :  ०४  Uy.
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 [Maulana  Azad:  Yes,  Government
 have  this  suggestion  in  view  that  an
 agency  should  be  formed  to  survey
 the  entire  fleld  of  Universities  reform
 and  to  consider  the  important  recom-
 mendations  made  by  the  Commission. }
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 शौ  एम०  एन०  दास  :  कया  केन्द्रीय  सरकार

 ने  कभी  इस  बात  का  पता  लगाने  की  कोशिश

 की  कि  यूनिवर्सिटी  कमीशन  की  रिपोर्ट

 पर  मुनासिब  कार्यवाही  करने  के  मार्ग  में

 यूनिवर्सिटियों  के  सामने  क्‍या  कठिताइयां

 हैं?
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 ०८००  by  ver’  afl  ps
 (Maulana  Azad:  It  is  difficult  to  say

 what  difficulties  confront  them,  but
 undoubtedly  they  will  be  having  diffi-
 culties.  I  think  that  until  an  agency  is
 formed  to  consider  all  these  matters
 and  to  look  into  these  difficulties,  this
 work  cannot  progress.]

 Shri  Barrow:  May  I  know  if  the
 recommendation  in  respect  of  the  Uni-
 versity  Grants  Commission  is  being
 implemented?

 ain  ८0०००  ;  ohjt  UY,

 «ै  99४  9४)

 [Maulana  Azad:  The  matter  is  under
 consideration.  ]

 Prof.  D.  C.  Sharma:  May  I  know  if
 the  intention  of  the  Ministry  is  to  have
 a  new  Commission  to  examine  the
 report  of  this  Commission?

 ७  ०००)४  चि.  2  jf  UD,

 ह  Pow  vet?  99  pd

 {Maulana  Azad:  No.  Government
 thinks  there  is  no  need  for  this.]
 REHABILITATION  LOAN  TO  PUNJAB  STAT

 #1400.  Prof.  D.  C.  Sharma:  (a)  Will
 the  Minister  of  Rehabilitation  be
 pleased  to  state  whether  any  rehabili-
 tation  loan  was  sanctioned  by  the
 Government  of  India  to  the  State  of
 Punjab  during  the  year  (1952?

 (b)  Was  any  particular  condition
 attached  to  such  loan?
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 The  Minister  of  Rehabilitation
 (Shri  A.  P.  Jain):  (a)  Yes,  loans
 aggregating  Rs.  1,41,93,000  were  sanc-.
 tioned.

 (0)  The  loans  bear  interest  at  44
 per  cent.  per  annum.  Simple  interest
 will  be  recovered  on  each  of  the  first
 three  anniversaries  on  the  dates  of
 withdrawal  of  loans.  Thereafter  the
 loans  together  with  interest  thereon
 at  the  above  rate  will  be  recovered  in
 seventeen  equated  instalments  payable
 on  each  anniversary  of  the  date  of
 drawing.

 Except  in  the  case  of  loans  granted
 to  the  Government  of  Punjab  for
 Chandigarh  project,  bona  fide  losses
 are  to  be  shared  in  the  ratio  of  50:50
 by

 the
 Punjab  and  Central  ‘“Sovern-

 ments.

 Prof.  0.  C.  Sharma:  May  4  know,
 Sir,  if  there  was  any  controversy  with
 regard  to  the  rate  of  interest  between
 the  Punjab  State  and  the  Central
 Ministry  of  Rehabilitation?

 Shri  A.  P.  Jain:  No  question  of  any
 dispute  about  the  rate  of  interest  can
 arise,  because  the  rate  of  interest  is
 fixed  by  the  rate  at  which  the  Govern-

 ee
 of  India  borrows  from  time  to

 me.
 NATIONAL  SURVBY

 *40l.  Shri  Morarka:  Will  the

 portal
 of  Finance  be  pleased  to

 state:

 SAMPLE

 (a)  whether  it  is  a  fac  that  although
 the  National  Sample  Survey  was  set
 up  three  years  ago  for  nephees  data
 for  the  use  of  the  National  Income
 Committee,  no  use  could  so  far  be
 made  of  its  data  by  that  Committee;

 (b)  whether  the  data  collected  by
 the  National  Sample  Survey  is  based.
 not  on  any  objective  measurement  but
 only  on  opinion  survey;  and

 (c)  whether  the  work  of  crop  cut-
 ting  surveys  which  was  being  done
 hitherto  by  the  Imperial  Council  of
 Agricultural  Research  has  now’  been
 transferred  to  the  National  Sample
 Survey  and  if  so,  why?

 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  (a)  The  National
 Sample  Survey  was  set  up  to  improve
 the  quantity  and  quality  of  statistical
 data  relating  to  production,  consump-
 tion  and  other  aspects  of  the  economic
 and  social  life  in  India  and  also  to
 fill  the  gaps  in  information  required
 for  National  Income  estimation.  Some
 of  the  data  collected  by  the  National
 Sample  Survey  is  being  utilized  by  the
 National  Income  Committee.

 (b)  No,  Sir.  The  National  Sample
 Survey  adopts  objective  methods  of
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 Measurement  in  conducting  economic
 surveys  and  follows  a  procedure  similar
 to  that  adopted  for  such  surveys  in
 other  countries.

 (c)  Yes,  Sir.  In  order  to  have  better
 and  more.  systematic  co-ordination  it
 has  been  decided  to  develop  the
 National  Sample  Survey  as  central
 focal  agency  under  which  all  schemes
 of  National  Sample  Survey  may  be
 conducted.  In  pursuance  of  this  deci-
 sion,  the  work  of  Crop-cutting  survey
 which  was  being  done  by  the  Indian
 Council  of  Agricultural  Research  has
 been  transferred  to  the  National  Sample
 Survey.

 Shri  Morarka:  May  I  know  why  the
 data  regarding  the  production  of  jute,
 cotton  and  sugar  are  not  published  by
 this  Department?

 Shri  A.  C.  Guha:  Ali  the  data  or
 reports  have  not  been  published  yet.
 The  National  Income  Committee  Report
 came  out  long  aria  the  first  pro-
 visional  report  of  the  National  Sample
 Survey  was  published,  So,  it  was  not
 possible  for  the  National  Income  Com-
 mittee  to  utilize  the  data  collected  bv
 the  National  Sample  Survey.  Yet,  I
 can  say,  some  of  the  unpublished  data
 of  the  National  Sample  Survey  were
 utilized  by  the  National  Income  Com-
 mittee.

 Shri  Morarka:  My  question  has  not
 been  followed  by  the  hon.  Minister.

 Shri  A.  C.  Guha:  Yes,  I  have  followed.
 My  point  is......

 Mr.  Speaker:  Let  him  make  his  sub-
 mission.

 bri  Morarka:  My  question  is  why
 the  National  Sample  Survey  Depart-
 ment  has  not  yet  published  the  data
 regarding  cotton,  jute  and  sugar.  My
 question  is  not  why  they  have  not
 ‘been  made  use  of  by  the  National
 Income  Committee,  but  why  they  have
 mot  been  published.

 Shri  A,  ९.  Guha:  Only  the  first  and
 provisional  report  has  been  published
 and  other  reports  will  be  published
 later  on  and  this

 fiend
 come  in  the‘

 second  report.  The  final  report  has  not
 yet  been  published.

 Shri  Morarka:  May  I  know  why  the
 data  collected  by  Prof.  Gadgil  at  the
 Poona  Institute  have  not  yet  been
 published  by  the  Government?

 Shri  A,  C.  Guha:  This  pvint  was Taised  on  a  previous  occasion  and  the
 hon.  Finance  Minister  gave  the  revly that  the  data  collected  by  Prof,  Gadgil have  been  permitted  to  be  published
 by  the  Poona  Institute.  So,  those  data also  will  be  available  to  the  public.
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 Shri  Morarka:  I  know  the  permis-
 sion  has  been  given,  but  may  I  know
 why  the  Government  did  not  think  it
 proper  to  publish  those  data  as  they
 have  published  the  other  data  collected
 by  Prof.  Mahalanobis.

 Shri  A.  C.  Guha:  It  is  not  a  question
 of  Prof.  Mahalanobis  or  Prof.  Gadgil.
 There  is  a  committee  functioning,  and
 the  National  Survey  Committee  has
 published  the  data  which  have  been
 accepted  by  them.  If  there  have  been
 any  remarks  or  data  not  accepted  by
 the  Committee,  that  may  be  published
 by  some  other  agency,  and  for  that
 permission  has  been  given.

 Shri  K.  t  Sodhia:  How  many  specia-
 lists  are  there  to  understand  the  work-
 ing  of  these  specialised  organisations?

 Dr.  Suresh  Chandra:  May  I  know
 whether  there  are  algo  these  Sample
 Survey  Departments  in  the  State  Gov-
 ernments,  and  if  so,  where  is  the  neces-
 sity  of  _having  a  Central  National
 Sample  Survey  here?

 Shri  A.  C,  Guha:  I  have  already stated,  Sir,  that  the  idea  of  the  Govern-
 ment  is  to  have  a  focal  agency  for  all-
 India  sample  surveying.  I  do  not  know
 if  any  State  has  got  any  Sample  Survey
 Department;—I  do  nof  think  so.

 Shri  8.  V.  Ramaswamy:  What  is  the method  they  have  adopted?  Is  it  field
 survey?  Do  they  actually  go  to.  the
 fields,  or  is  it  merely  by  perusing  the revenue  records?

 Shri  A.  0.  Guha:  It  is  field  survey— spot  survey,  to  be  more  accurate.

 DAMAGES  To  ‘IN.  8.  Rana’  4७४०  ‘I.N.S,’
 Deni.

 #1403.  Sardar  A.  S.  Saigal:  (a)  Will
 the  Minister  of  Defence  be  pleased  to
 state  whether  it  is  a  fact  that  ‘I.N.S.
 Rana’  and  ‘I.N.S.  Delhi’  were  damaged
 during  the  Indian  Navy's  recent  staff
 college  cruise  off  the  West  Coast  of India?

 (b)  What  was  the  cause  of  the
 darr.age?

 (c)  What  was  the  loss  to  the  Navy?

 (d)  What  exercises  were  these  ships
 having  at  the  time  when  the  collision
 occurred  between  ‘I.N.S,  Rana’  and
 IN.S.  Delhi’?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  and  (c).  On  the
 26th  of  March  1953,  while  ships  of  the
 Indian  Navy  were  carrying  ont
 exercises  off  the  West  Coast  of  India
 Indian  Naval  Ships  DELHI  and.  RANA
 had  a  slight  grazing  collision  causing
 only’  superficial  damage.
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 (b)  The  incident  is  being  investi-
 gated  by  a  Board  of  Inquiry  whose
 findings  as  to  the  cause  of  the  accident
 are  awaited.

 (d)  The  ships  were  carrying  out
 routine  torpedo-firing  exercises.

 Sardar  A.  Saigal:  May  I  know,
 Sir,  how  many  such  accidents  occurred
 in

 pone
 years  at  the  time  of  such

 staff  college  cruise?

 Shri  Tyagi:  I  have  no  information
 on  this  point,  but  I  might  inform  the
 hon.  Member  that  this  accident  was
 only  a  minor  affair.

 Shri  Altekar:  What  was  the  extent
 of  loss  that  was  caused  by  the  damage?

 Shri  Tyagi:  No  loss  of  life  or  any
 substantial  loss  of  property  was
 caused.  It  was  only  the  superticial
 structure  of  the  ship  that  was  slightly
 damaged.

 Shri  Joachim  Alva:  Are  the  repairs
 to  the  minor  and  major  injuries  to  the
 ships  carried  out  in  our  own  shipyards
 or  are  they  carted  to  England?

 Shri  Tyagi:  The  injury  caused  by

 ar
 accident  will  be  repaired  here  in

 India.

 Shri  Raghuramaiah:  May  I  know
 how  long  this  enquiry  is  likely  to  take,
 and  when  the  Board  is  likely  to  give
 its  report.

 Shri  Tyagi:  May  I  request  the  hon.
 Member  not  to  attack  too  much  im-
 Portance  to  this  small  incident?

 Shri  Raghuramaiah:  A  Board  having

 Mr.  Speaker:  Order,  order.  I  think
 every  accident  must  be  followed  by

 a
 enquiry.  That  is  the  technical

 rule.
 Shri  Tyagi:  It  is  for  the  purpose  of

 finding  out  as  to  which  of  the  officers’
 neglect  it  was  more  for  the  purpose
 of  discipline.

 Shri  Raghuramaiah:  I  only  wanted
 to  know,  Sir,  if  I  may,  how  long  this
 Board  is  likely  to  go  on  with  the
 enquiry  and  when  we  can  expect  the
 report.  It  is  a  very  reasonable  ques-
 tion,  if  I  may  say  so,  Sir.

 Shri  Tyagi:  The  question  is  quite
 reasonabie,  but  I  have  no  information
 just  now.

 Shri  Sarangadhar  Dgs:  Is  the  Minis-
 ter  entitled,  instead  of  answering  the
 question,  to  deliver  penegyrics?

 Mr.  Speaker:  It  is  a  question  of
 opinion  as  to  whether  what  he  said  is
 a  panegyric  or  not.
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 SILVER  REFINERY  PROJECT
 #1404,  Shri  K.  0.  Sodhia:  (a)  Will

 the  Minister  of  Finance  be  pleased  to
 state  the  name  of  the  firm  with  whom
 a  contract  is  being  entered  into  for  a
 Silver  Refinery  Project?

 (b)  What  are  the  terms  of  the  con-
 tract?

 (c)  What  total  quantity  of  silver  is.
 going  to  be  refined  by  this  process  for
 payment  of.  the  lease-lend  silver?

 (d)  How  long  will  it  take  to  finish
 this  work?

 The  Deputy  Minister  of  Finance
 (Shri  A.  0,  Guha):  (a)  There  are  two
 such  firms.—(i)  Messrs.  Demag  Electro.
 Metallurgie,  Karlsruhe  (Germany)  and
 (ii)  Messrs.  Sepulchre  Brothers  (india)
 Bombay.

 (b)  Messrs.  Demag  (Electro  Metal-
 lurgie,  with  whom  the  necessary  con-
 tract  has  adready  been  executed,  are:
 to  supply  the  plant  and  machinery
 required  for  the  project  on  payment
 in  certain  agreed  instalments  of  tne
 sum  of  £365,975  (Subject  to  price
 variation).  The  firm  will  also  be  res-
 ponsible  for  supervision  of  the  work
 of  erection  and  putting  the  plant  into
 service  by  the  other  firm  namely
 Messrs.  Sepulchre  Brothers.  Messrs.
 Demags  have  guaranteed’  the  proper
 performance  of  the’  said  plant  and
 machinery  until  they  are  working  to-
 the  satisfaction  of  Government  and
 the  refinery  actually  produces  silver
 of  the  specified  fineness  with  the  speci-
 fled  minimum  operational  loss  of
 silver.  4  am  placing  on  the  Table  of
 the  House  a_  copy  of  the  agreement
 with  this  firm.  [Placed  in  Library.  See
 No.  S32/53.]

 The  other  firm,  viz.  Messrs.  Sepul-
 chre  Brothers  (India)  will  be

 renpo
 nsi-

 ble  only  for  erection,  testing  and  put-
 ting  into  service  of  the  said  plant  and
 machinery,  including  the  transport
 thereof  from  the  port  of  discharge  in
 India  to  the  site  of  the  Refinery  and
 a  separate  Agreement  in  that  connec-
 tion  is  being  entered  into  with  them.
 The  terms  of  contract  with  this  firm
 have  however  yet  to  be  finajised.

 (c)  The  total  quantity  of  quaternary
 alloy  in  shape  of  coins  for  refining  is.
 about  500  million  ounces  from  which
 about  250  million  ounces  of  oure  silver
 are  estimated  to  be  extracted.

 (d)  On  the  basis  of  estimated  annual
 output  of  23  million  ounces  of  fine
 silver,  the  Refinery  will  take  about
 ll  years  to  finish  the  work  of  extract-
 ing  silver  from  these  quaternary  colns.

 Shri  K.  C.  Sodhia:  What  is  the  (तथा
 quantity  of  silver  that  we  owe  to
 America?
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 Shri  A.  C.  Guha:  228  million  ounces.

 Shri  K.  C.  Sodhia:  What  will  be  the
 total  expenditure  incurred  on  this  re-
 finery  from  the  exchequer,  due  to  this
 extraction?

 Shri  A.  C.  Guha:  The  cost  of  erec-
 tion  of  the  entire  machinery  and  plant
 would  be  near  about  Rs.  90  lakhs,  and
 I  think  the  cost  of  processing  and
 operational  cost  for  getting  the  refined
 silver  would  be  Rs.  466,  per  pound
 of  refined  silver.

 Shri  Joachim  Alva:  May  I  know
 whether  this  Sepulchre  Brothers  is  an
 Indian  or  a  foreign  firm?  If  it  is  a
 foreign  firm,  has  it  got  Indian  capital?

 Shri  A.  C.  Guha:  I  would  like  to
 have  notice.

 Shri  S.  V.  Ramaswamy:  Do  Sepulchre
 Brothers  undertake  anything  else?

 Shri  A.  C.  Guha:  It  is  only  charged
 ‘with  the  transport  of  the  machinery
 to  the  site  and  erection  of  the  machi-

 “nery  and  such  work.

 DISTRIBUTION  OF  MONEY  ALLOCATED  TO
 SCHEDULED  CASTES  ETC.

 *1405.  Shri  Muniswamy:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  proportion  in  which  the
 amount  of  Rs,  40  lakhs  allotted  for
 Scholarships  in  the  Budget  for  1953-54
 will  be  distributed  among  Scheduled
 Castes,  Scheduled  Tribes  and  Back-
 ward  Communities?

 The  Minister  of  Rehabilitation
 (Shri  A,  P.  Jain):  The  allocation  of  the
 amount  of  Rs.  40  lashs  amongst  the
 Scheduled  Castes,  Scheduled  ‘Tribes
 and  Other  Backward  Classes  for  the
 year  1953-54  will  be  decided  after
 examining  the  recommendation  of  the
 Board.  A  meeting  of  the  Scholarships Board  is  likely  to  be  convened  shortly
 for  the  purpose.

 Shri  Muniswamy:  May  I  know
 whether  the  Government  are  aware
 that  the  scholarships  sanctioned  to  the
 States  are  not  properly  distributed?

 Ses

 Sas  Lang!  CIN  VSN  ute  ४  (  off  LI  )

 ्  भल
 [The  Minister  of  Education  and

 Natural  and  Soi
 search  (Maulana  Azad):  Nor

 ce  oi
 ment  do  not  think  s50.]  ial
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 Shri  P.  N.  Rajabhoj:  What  was  the
 proportion  allotted  to  the  Backward
 Classes,  Scheduled  Castes  and  the
 Scheduled  Tribes  in  the  last  scholar-
 ship  distribution?

 Shri  A,  P.  Jain:  Scheduled  Castes:
 Rs.  14,50,000;  Scheduled  Tribes:
 Rs.  5,00,000;  Other  Backward  Ciasses:
 Rs.  10,50,000.

 Shri  Muniswamy:  May  I  know
 whether  Government  are  contemplat-
 ing  to  increase  this  amount  during  the
 current  year?

 Shri  A,  P.  Jain:  Yes.

 Shri  B.  S.  Murthy:  May  I  know
 whether  any  complaints  have  been
 received  that  the  grants  now  being
 given  to  the  students  are  not  sufficient
 to  cover  their  expenses?

 Shri  A.  P.  Jain:  No.

 Shri  Nanadas:  On  what  basis  is  the
 allocation  of  moneys  made?

 Shri  A.  P.  Jain:  It  is  allocated,  after
 taking  into  account  the  following factors:

 l.  The  population  of  the  three
 groups;

 2.  Educational  backwardness  of
 each  group;  and

 3.  Number  af  applications  received
 from  each  group  of  candidates.

 INDIAN  MUSICIANS

 *1406.  Shri  Muniswamy:  (a)  Wil]  the
 Minister  of  Education  be  pleased  to
 state  the  total  expenditure  incurred
 by  the  Government  of  India  on  the
 recent  celebration  held  at  Rashtrapati
 Bhavan  in  honour  of  the  Indian  Musi-
 cians?

 (b)  Do  Government  propose  to  hold
 such  functions  every  year?

 The  Minister  of  Rehabilitation
 (Shri  A,  ए,  Jain):  (a)  An  expenditure
 of  Rs.  7,330/7/-  has  been  incurred  by
 the  Government  of  India  for  awards  to
 Musicians  of  the  year  for  1952-53.

 (b)  Yes,  Sir.

 Shri  Muniswamy:  May  I  know  how
 the  selection  of  these  musicians  was
 made?
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 Side  vy  ज  Rae

 Gree.  ७४४  jee jgey  yee!

 Sade  ८.  get!  :  (off  Uy)
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 {The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Research
 (Maulana  Azad):  The  selection  was

 made  by  the  Academy.)
 Shri  Muniswamy:  May  I  know  whe-

 ther  the  same  musicians  who  came
 this  year  will  be  allowed  to  come
 next  year’

 oneol  ee)  Ju  wet  off  Uy

 Foil  50  dhe  of
 {Maulana  Azad:  Sanads  will  be

 given  to  fresh  persons  every  year.]

 अध्यक्ष  महोदय:  जो  लोग  पहले  प्राइज  पा

 चुके  हैं,  क्या  इस  साल  उन  को  बुलायेंगे?
 न  ८  ब्  uss?  ES  :  jf  UY,

 0१  Phe  (१४०  Thy  «०  fens  >

 Ale  30  une  hi
 [Maulana  Azad:  They  might  be

 called.  That  is  a  different  matter.
 But  the  awards  will  be  given  to  fresh
 persons  evey  year.]

 ft  ए०  पी०  जन :  कुछ  इन  में  से  भी  होंगे

 शौर  कुछ  नये  भी  होंगे  t

 GRANTS  FOR  UNIVERSITIES
 #1407.  Shri  Jhulan  Sinha  Will  the

 Pred
 of  Education  be  pleased  to

 8  H

 (a)  the  amount  of  grants  sanctioned
 for  the  Banaras  and  Patna  Universi-
 ties  for  the  year  ‘1952-53;  and

 (b)  the  purposes  for  which  those
 grants  were  sanctioned?

 The  Minister  of  Rehabilitation  (Shri A.  2,  Jain):  (a)  and  (b).  A  state-
 ment,  is  laid  on  the  Table  of  the  House.
 {See  Appendix  TX.  annexure  No.  37.]

 Shri  Jhulan  Sinha:  May  I  know
 whether  the  Patna  University  has
 Made  any  request  for  grant  for  its
 general  and  educational  expenses? I  find  from  the  statement  that  there

 Was  no  allotment  to  Patna  University.
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 ut  ew:
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 ye!  Pa  prude

 El,  8  Se

 ik.  ae  ute  wly>
 [The  Minister  of  Education  and  Na-

 tural  Resources  and  Scientific  Research
 (Maulana  Azad):  I  cannot  answer  it
 just  now.]

 st  झूलान  सिन्हा:  हिन्दू  यूनिवर्सिटी  कों

 मेंटेनेंस  एक्सपेंसेज  की  कमी  को  पूरा  करने

 के  लिये  जो  रकम  दी  गई  है  वह  काफी  है
 या  नहीं  ?

 प्  ०  ०२०)  ०२:  ०  Uy

 shy  Klay  ४  cpl  ce  pike

 Leys

 [Maulana  Azad:  How  can  the  ‘30-

 Nagi  lee  A
 It  is  to  be  decided  by

 डा०  सुरेश  चन्द्र  :  क्‍या  में  पूछ  सकता  हूं
 कि  किस  बिना  पर  यह  ग्रान्ट्स  यूनिवर्सिटीज
 को  दी  जाती  हैं  ?

 RL  क्  9०  gla  :  की  Wye

 tls  IS  Seed  Serie?  yy!

 rik yybipt  gle  ol  =  (3३०  3m  wo

 ple ypblge  pte  2S  gy  १७  ८

 oe

 Pe  ore  reno  te  bee  eran
 are  generally  given  for  scientific  and
 technical  education.)

 थ्री  एस०  एन०  दास  :  चूंकि  पटना  यूनि-
 वर्जिनी  दो  यूनिवर्सिटियों  में  बट  गई  है,  इस
 लिये  उस  को  सन्‌  ५३,  ५४  के  लिए  जो  ग्रान्ट

 मिलने  वाली  है,  वह  अलग  प्रलग  मिलेगी  या

 एक  साथ  मिलेगी  ?

 9४  ह...  cpl  ron verre  :  of  Ugo
 >

 er
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 (Maulana  Azad:  Government  will
 consider  it.]

 सेट  गोविंद  द,स  :  क्या  इस  बात  का  ख्याल

 रक्खा  जाता  है  कि

 Mr.  Speaker:  Let  us  go  to  the  next
 question.

 RECCMMENDATIONS  OF  FINANCE  COMMIS-
 SION

 #1408,  Shri  N.  B,  Chowdhury:  Will

 Lat
 Minister  of  Finance  be  pleased  to

 state:

 (a)  whether  it  is  a  fact  that  some  of
 the  States  have  made  any  representa-
 tions  on  the  suggestions  of  the  Finance
 Commission  regarding  the  distribu-
 tion  of  income;  and

 »
 If  so,  which  States  have  done

 50
 The  Deputy  Minister  of  Finance

 (Shri  A,  C.  Guha):  (a)  and  (b).  The
 Government  of  [ndia  have  not  receiv-
 ed  any  represeniations  from  the  State
 Governments  on  the  recommendations
 of  the  Finance  Commission.

 Shri  N.  B,  Chowdhury:  May  I  know
 whether  the  Government  are  aware
 that  the  Chief  Minister  of  West  Bengal
 has  expressed  dissatisfaction  with
 regard  to  the  principle  of  allocation?

 Shri  A.  0.  Guha:  In  the  Budget
 speech,  most  of  the  Finance  Ministers
 of  the  States  have  said  something  or
 other.  It  is  quite  natural  when  it  is
 the  question  of  money,  that  every
 State  must  have  some  such  dissatis-
 faction.  But  we  have  not  received  any
 representation.

 Shri  P.  T.  Chacko:  May  I  know
 whether  the  Government  have  received
 a  copy  of  the  Budget  speech  of  the
 Finance  Minister  of  Travancore-Cochin.
 wherein  he  has  raised  complaints
 against  the  recommendations  of  the
 Finance  Commission,  regarding  grants
 under  Article  275  of  the  Constitution,
 and  whether  Government  have  con-
 sidered  this  question  befora  taking  a
 decision  on  the  recommendations?

 Mr.  Speaker:  I  am  afraid  this  ques-
 tion  will  have  to  be  raised  in  respect
 of  every  State.  There  have  been  com-
 plaints  from  many  States.  Let  us  go
 to  the  next  question.

 Shri  N.  B.  Chowdhury:  One  question,
 Sir,  May  I  know  whether  the  Govern-
 ment  propose  to  set  up  another  Finance
 Commission  in  the  near  future?

 7  APRIL,  953  Oral  Ansivers  2774

 Shri  A.  C.  Guha:  That  is  laid  down
 in  the  Constitution.

 INDIAN  INSTITUTE  OF  TECHNOLOGY,
 KHARAGPUR

 +1409.  Shri  N.  8,  Chowdhury:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  how  far  the  work  of  building
 houses  for  the  Indian  Institute  of  Tech-
 nology,  Kharagpur,  has  progressed;

 (b)  whether  the  work  is  proceeding
 according  to  the  original  plan;  and

 (c)  when  the
 poaairesan

 work  is
 likely  to  be  completed?

 The  Minister  of  Rehabilitation
 (Shri  A.  P.  Jain):  (a)  All  staff
 quarters  and  2  hostels  have  been  com-
 pleted.  Three  Wings  of  the  Institute
 are  nearing  completion.  Work  on  the
 3rd  hostel  and  the  rest  of  the  Institute
 building  has  been  taken  in  hand.

 (b)  The  work  is  proceeding  accord-
 ing  to  the  plan  prepared  by  the  Board
 of  Governors  of  the  Institute.

 (०)  By  1955.

 Shri  N.  B.  Chowdhury:  May  I  know
 whether  the  Director  of  the  Institute
 is  connected  with  the  work  of  super-
 vision  of  this  construction  in  any  way?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 seorch  (Maulana  Azad):  No.

 Shri  N.  B.  Chowdhury:  May  I  know
 whether  the  Government  have  received
 any  complaints  about  the  removal  of
 any  article  from  the  premises  of  this
 Institute?

 Shri  A.  P.  Jain:  No.
 Maulana  Azad:  No.

 Shri  N,  B.  Chowdhury:  May  I  know
 the  total  estimate  of  this  construction
 work?

 Shri  A.  P.  Jain:  I  cannot  give  the
 total  at  the  moment,  but  I  shall  give
 the  separate  figures,  which  are  as
 follows:

 l  Director’s  Bungalow—Rs.  64,350,
 2  ‘A’  Class  Bungalows—  Rs.  3,70,058
 28  ‘B’  Class  Bungalows—Rs.  6.43,9)3
 65  ‘C’  type  Quarters—Rs.  648,802
 40  ‘C-l’  type  Quarters—Rs.  6,25,070
 93  ‘H’  type  Quarters—Rs.  6,40,9U8

 4  Blocks—Bachelor  quarters—
 Rs.  9,02,786

 Shri  हैं,  K.  Basu:  May  I  put  one
 short  supplementary?
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 Mr.  Speaker:  There  is  only  one  more
 -minute.  If  that  is  put,  then  it  will  bar
 the  other  question.  Next  question,
 No.  1410,

 EDUCATIONAL  GRANTS

 __*24I0.  Shri_S.  6.  Samanta:  Will  the
 Minister  of  Education  be  pleased  to

 <etate  whether  Central  Grants  for  edu-
 @atioW  to  different  States  vary  accord-
 ing  to  the  population  of  each  State?

 The  Minister  of  Rehabilitation
 (Shri  A,  7.  Jain):  No.

 at  एस०  सी०  सामन्त  :  क्‍या  में  माननीय

 मंत्री  जी  से जान  सकता  हूं  कि  पिछले  साल  में

 जो  ग्रान्ट  दी  जाती  है,  उस  के  सम्बन्ध  में  कोई

 *  रिपोर्ट  स्टेट  गवर्नमेंट  भेजती  है  या  नहीं  ?

 ५  erection  Ree  jhe ypaedy  Sygre)

 *
 {The  Minister  of  Education  and

 atural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  Yes.) |

 दर  एस०  सी०  सात  :  क्‍या  मैं  जान

 सकता  हूं  कि  यूनिवर्सिटी  कमीशन  कौर  यूनि-
 सिटी  ग्रान्ट्स  कमीशन  ने  या  दोनों  ने  सोपू-
 सेशन  के  बारे  में  कोई  राय  दी  है  ?

 ह
 605  थि

 न
 हं  :  off  Wye

 om  us  a  sl  2  pos  wre

 2S  Ute  (Solo)

 .  [Maulana  Azad:  No.  So  far  as  the
 Commission  is  concerned,  it  has  made
 no  such  recommendation. ]

 है
 WRITTEN  ANSWERS  TO  QUESTIONS

 UNATTACHED  PERSONS  IN  CAMPS

 "1377.  Shri  B.  K.  Das:  Will  the

 je
 of  Rehabilitation  be  pleased

 0  state:

 (a)  how  many  of  the  unattached
 Persons  put  in  Homes  or  Camps  have

 been  able  to  be  self-supporting  either
 78  PSD
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 in  those  Homes  or  Camps  or  outside
 after  completion  of  their  training;

 (b)  what  assistance  has  been  given
 to  them  for  such  purposes;  and

 (c)  what  amount  has  been  spent.  80
 far  in  giving  them  grants  or  loans?

 The  Minister  of  Rehabilitation  (Shri
 A.  P.  Jain):  (a)  2,667.

 (b)  (i)  Financial  assistance  in  the
 shape  of  loans  and  grants  for  starting
 work,

 (ii)  Securing  Employment.

 (c)  Loans—Rs,  5,52C.
 Grants—Rs.  3,43,905.

 REVIEW  APPLICATIONS  BY  LAND  ALLOTTBES

 ©1383,  Shri  Madhao  Reddi:  Will
 the  Minister  of  Rehabilitation  be
 pleased  to  state  what  procedure,  if
 any,  hag  been  laid  down  by  Govern-
 ment  for  filing  review  applications  by
 the  land  allottees  in  P.E.P.S.U.  and
 Punjab  to  whom  land  allotments
 were  made  after  the  amendment  to
 Rule  4  sub-rule  (6)  of  the  Adminis-
 tration  of  the  Evacuee  Property  Act?

 The  Minister  of  Rehabilitation  (Shri
 A.  P.  Jain):  The  procedure  for  filing
 review  applications  is  laid  down  in
 Section  26  of  the  Administration  of
 Evacuee  Property  Act  XXXI  of  95l
 read  with  Rule  3!  of  the  Administra-
 tion  of  Evacuee

 Fvope
 ir  (Centrg))

 Rules,  1950.  No  special  proceedure  is
 prescribed  for  rev:  ew  under  Rule  4
 sub-rule  (8).

 कस्  लोहे  सम्बन्धी  अनुसंधान

 #१३८४,  शी  जांगड़े  :  (क)  प्राकृतिक

 संसाधन  तथा  बेमानी  अनुसंधान  मंत्री

 यह  बतलाने  की  कृपा  करेंगे  कि  क्‍या  केद्रीय

 सरकार  ने  कच्चे  लोहे  के  सम्बन्ध  में  जो  भिन्न-

 भिन्न  राज्यों  के  विभिन्न  क्षेत्रों  में  पाया  गया  है,

 कोई  प्रनुसस्धास  किया  है  ?

 (@)  पाया  गया  कस्वा  लोहा  किस

 किस्म  का  था  ?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific
 (Maulana  Azad).  (a)  and  (b).  A
 statement  giving  the  information  re-

 uired  is  laid  on  the  Table.of  the

 rT
 [See  Appendix  IX,  annexure

 o.
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 Dovus_e  TAXATION  ON  TOBACCO  PRODUCTS

 ©1388,  Shri  Rajagopala  Rao:  (a):
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state  whether  Government  have
 received  memoranda  from  _  tobacco
 growers  of  Sompeta,  Tekkali  and  Sri-
 kakulam  in  Madras  State  about  the
 incidence  of  double  taxation—excise
 levy  by  the  Centre  and  sales-tax  by
 the  State  Government—on  tobacco
 products  like  ¢heroots  and  cigars?

 (b)  If  so,  have  Government  consi-
 dered  the  points  raised  in  the  memo-
 Tanda  and  looked  into  the  grievances
 mentioned  therein?

 (c)  What  action  is  proposed  to  be
 taken  in  the  matter?

 The  Deputy  Minister  of  Finance
 (Shri  A.  C,  Guha):  (a)  Representa-
 tions  have  been  received  from  tne
 Tobacco  Merchants’  Associations  of
 Sompeta  and  Srikakulam  in  Madras
 State,  complaining  that  tobacco  pro-
 ducts  like  cheroots  and  cigars,  with
 effect  from  the  Ist  April  ‘1953,  were
 to  pay  sales  tax  to  the  State  Govern-
 ment  as  well  as  excise  duty  to  the
 Centre.

 (b)  and  (c).  Yes,  Sir;  The  levy  of
 Sales  Tax  by  the  State  Government  is
 within  its  rights  under  item  54  of

 the  Seventh  Schedule  to  the  Constitu-
 tion  and  the  Government  of  India
 cannot  intervene  in  the  matter.

 Age  RELAXATION  FOR  SCHEDULED  CASTE
 ASSISTANTS

 #1389,  Shri  Jangde:  (a)  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  whether  it  is  a  fact  that  Gov-
 ernment  are

 2730
 eee

 |
 or  have  de-

 cided  to  relax  the  time  limit  of
 services  from  3  years  to  ]  year  in  the
 case  of

 sap
 orary  Assistants  belong-

 ing  to  Scheduled  Castes  for  the  pur-
 pose  of  considering  them  for  Assis-

 elma
 Regular  Temporary  Establish-

 men

 (b)  If  so,  are  Government  relax-
 ing  the  time  limit  of  five  years  service
 to  end  on  22nd  October,  948  in  case
 of  Scheduled  Caste  Assistants  for
 considering  them  for  the  post  of  As-
 sistant  Superintendent?

 (९)  Are  Government  making  pro-
 vision  to  the  effect  that  for  premo-
 jon  to  Assistant-Superintendents  the

 Scheduled  Castes  Assistants  should
 complete  five  years  service  on  any
 date  and  that  the  above  fixed  date
 will  not  apply  in  their  case?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  Yes,  The
 relevant  Instructions  provide  that
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 persons  who  belong  to  Scheduled
 Castes  and  Scheduled  Tribes  ani  who
 have  rendered  one  year’s  service  as
 Assistant  on  lst  July  952  are  eligible
 to  be  considered  for  inclusion  in  the
 Regular  Temporary  Establishment  of
 Assistants.  The  period  prescribed  in
 the  case  of  others  is  3  years  if  they
 are  Graduates  and  5  years  if  they  are
 not.  aR

 (b)  Reference  is  presumably  to  the
 conditions  of  eligibility  for  considera-
 tion  for  appointment  to  Grades  I  to
 III  of,  the  Centra!  Secretariat  Service
 at  its  initial  constitution.  Among
 others,  persons  who  had  rendered  five
 years’  service  in  class  II  posts  in  the
 Secretariat  or  attached  offices  on  22nd
 October  948  and  satisfied  certain
 other  conditions  were  eligible  to  be
 considered.  Selections  for  initi9t
 appointments  in  terms  of  the  Scheme
 have  now  been  completed  and  there
 is  no  question  of  relaxing  the  condi-
 tions  as  such  for  any  category  of
 employees.  I  would  add,  however,
 that  Ministries  were  authorised  to
 recommend  specially  deserving  cases
 of  persons  who  did  not  satisfy  all  the
 conditions  prescribed  and  all  cases  of
 Scheduled  Caste  candidates  so  recom-
 mended  were  accepted  by  the  Home
 Ministry  and  sponsored  to  the  Union
 Public  Service  Commission  for  con-
 sideration.  A  certain  number  of  them
 have  in  fact  been  appointed  to  the
 Service.

 (c)  The  date  22nd  October  948  is
 not  relevant  in  respect  of  promotions
 in  future  which  will  be  78906  in  one  of
 two  ways

 (i)  on  the  basis  of  seniority  of

 ei
 Assistants  subject

 the  rejection  of  the  unfit;

 (ii)  on  the  results  of  a  Deparf-
 mental  Test  confined  to  Assis-
 tants  of  certain  specified  ser-
 vice  groups.

 In  laying  down  the  conditions  of  eligi-
 bility  for  the  Departmental  Test,  it  is
 proposed  to  make  certain  concessions

 oe  0
 05  2es,  belonging  to  Scheduled

 astes.

 FACILITIES  FOR  SPREADING  Epucariod

 #1390  Shri  K.  Subrahmanyam:  (a)
 Will  the  Minister  of  Home  Affairs
 pleased  to  state  whether  the  Govern-
 ment  of  India  is  affording  any  facili-
 ties  to  its  employees  for  spreading
 education  in  spare  time

 (b)  If  so,  what  are  those  facilities
 or  incentives  given  to

 rigpagpatlen  i
 its

 employees  to  ?
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 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  and  (b).  No
 particular  facilities  have  been  asked

 ‘for  by,  or  granted  to,  Government
 servants  for  the  purpose.  There  is,
 however,  no  bar  to  their  engaging  in
 voluntary  social  service  work  of  the

 ;  nature  referred  to,  in  spare  time,  pro-
 vided  it  does  not  interfere  with  the

 “ue  discharge  of  their  official  duties.

 PROTECTED  MONUMENTS  IN  MALABAR
 #1395,  Shri  N.  P.  Damodaran:  (a)

 Will  the  Minister  of  Education  be
 pleased  to  state  the  names  of  ‘pro-
 tected’  monuments  in  the  District  of

 .  Malabar  in  Madras  State?
 (b)  Is  any  information  about  the

 historical  or  archseological  importance
 of  these  monuments  available  to  a
 visitor  to  these  monuments?

 aw  (ce)  Do  Government  contemplate  to
 bring  any  more  monuments  in  Malabar
 under  the  Protection  of  Monuments
 Act?
 ‘  The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Re-

 Search  (Maulana  Azad):  (a)  A  state-
 ment  is  placed  on  the  Table  of  the
 House,

 (b)  Not  yet,  Sir.
 <€c)  No,  Sir.

 STATEMENT
 Protected  Monuments  in  Malabar

 sl.  No.  Locality  Name  of  the
 monum  nt

 l.  Cannanore  Fort  St.  Angelo

 7  Cochin  St.  Francis  Church
 3.  Tellicherry  Tellicherry  Fore

 a  Yakkara-de*ara  Palghat  Fort

 ५]  Kidanganad-  Jain  Temple
 amsam  and
 desam

 6.  Anjengo  The  Anjengo  Fort
 The  remainé  of  old 7.  Tanga:seri

 Tangassori  Fort. ca

 PERMISSION  To  HOLD  MEETINGS  AT  AGARTALA
 1997.  Shri  Dasaratha  Deb:  Will  the

 fWinister  of  States  be  pleased  to  state:
 (a)  whether_permission  was  sought

 by  the  Communist  Party  to  hold  its
 conference  at  Agartala  on  the  l4th
 November,  1952,  and  permission  was
 refused  by  the  District  Magistrate;

 (b)  how  many  public  meetings  were
 -held  at  Agartala  after  the

 lel tion  of  section  44  (after  2th  Novem-
 ber,  952)  and  in  how  many  cases
 Permission  was  sought  and  in  how
 Many  cases  tt  was  given;
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 (c)  whether  any  permission  was
 given  to  others:  aAd

 (d)  wihéther  it  is  a  fact  that  a  case
 under  section  44  was  instituted  in
 Judicial  Commissioner’s  Court  only
 four  months  ago?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  Yes,  permis-
 sion  was  sought  by  the  Communist
 Party  to  hold  its  conference  at  Agar
 tala  on  the  l4th  November  1952.  As
 a  breach  of  the  peace  was  dapprehend-
 ed  the  District  Magistrate  refused
 permission.

 (b)  and  (c).  Permission  to  hold
 meeting  at  Agartala  after  the  l2th
 November  952  was  sought  for  on
 four  occasions,  In  three  cases  permis-
 sion  was  given  but  in  the  fourth  case
 permission  was  not  granted  for  the
 reasons  stated  at  (a)  above.

 (9)  No  case  under  section  44
 Criminal  Procedure  Code  ap

 pears
 lo

 have  been  instituted  in  the  Court  of
 the  Judicial  Commissioner,  about
 four  months  ago.

 Excisg  Duty  oN  ToBAcco

 1098.  Shri  Dabhi:  Will  the  Minister
 of  Finance  be  pleased  to  state:

 (a)  the  rates  of  excise  duty  levied
 on  tobacco  sed  .for  various  purposes;

 (b)  the  amount  of  exeise  duty  on
 tobacco  realized  from  each  district  of
 Bombay  State.  during,  the  years  95i
 and  95z;

 (c)  the  quantity  of  tobacco  exempted
 from  excise  duty  in  the  case  of  pro-
 ducers  of  tobacco;

 (d)  the  quantity  of  tobacco  pro-
 duced  in  each  district  of  Bombay  State
 during  the  years  95]  and  1952;  and

 (e)  the  number  of  tobacco  licences  in
 each  district  of  Bambay  State  during
 the  years  95l  and  1952?

 The  Deputy  Minister  of  Finance
 (Shri  A,  C,  Guha):  (a)  The  rates  of
 Central  Excise  duty  ‘eviable  on  tobacco
 under  item  9  of  the  First  Schedule
 to  the  Central  Excises  and  Salt  Act,
 1944,  are  furnished  in  Statement  I

 laid  on  the  Table  of  the  House.  [See
 Appendix  IX,  annexure  No.  29.7

 (b)  to  (e).  Statistics  regarding  culti-
 vation  of  tobacco  and  duty  realized
 thereon  in  the  Bombay  State,  by  cis-
 tricts,  are  not  readily  available  but
 figures  are  shown  for  Central  Excise
 Circles  indicating  tbe  corresponding
 districts  covered.  Three  statements
 (statements  II.  III  and  IV)  are  placed

 on  the  Tavie  of:  the  House.  [See
 Appendix  IX,  annexure  No.  39}.
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 LOANS  TQ  DISPLACED  PERSONS  BY  STATE
 GOVERNMENTS

 Sardar  Hukum  Singh:
 1099.  4  Shri  Ajit  Singh:

 (a)  Will  the  Minister  of  Rehabilita-
 tion  be  pleased  to  state  the  number  of
 Gisplaced  persons  from  whom  _  re-
 covery  of  the  instalments  in  respect
 of  loans  advanced  by  State  Govern-
 ments  for  trade,  business  and  industry,
 was  suspended  till  the  payment  of  the
 first  instalment  of  recompense  in  res-
 pect  of  their  verified  claims?

 (b)  When  is  this  first  instalment
 likely  to  be  paid?

 ‘The  Minister  of  Rehabilitation  (Shri
 A.  P.  Jain):  (a)  Out  of  the  9897  appii-
 cations  received  upto  the  2lst  March,
 ‘1953,  recovery  of  the  un-paid  instal-
 ments  of  loans  upto  one-tenth  of  the
 amount  of  verified  claims  has  been
 postponed  in  726  cases.  In  the  re-
 maining  the  recovering  authoritias
 have  postponed  recovery  of  one  instal-
 ments,

 (b)  The  scheme  for  conpensation  is
 under  the  consideration  of  Govern-
 ment  and  a  decision  is  likely  to  be
 reached  soon.
 CLAIMS  OF  DISPJ.ACED  PERSONS  (GOVERNMENT

 SERVANTS)

 2200  f  Sardar  Hukam  Singb:
 ‘\)  Shri  Ajit  Singh:

 Will  the  Minister  of  Rehabilitation
 be  pleased  to  state:

 (a)  the  number  of  claims  of  dis-
 placed  Government  servants.  servants
 of  States  and  local  bodies  in  respect
 of  their  pensions,  provident  fund,  leave
 eslery.  security  deposits  etc..  sent  to
 Pakistan  for  verification  upto  the  3lst
 December,  ‘1952;  and

 ‘(b)  the  number  of  claims  verified  by
 Pakistan  upto  this  date?

 The  Minister  of  Rehabilitation  (Shri
 A.  P.  Jain):  (a)  18,041,

 «६  (b)  ‘5.261,

 RATION  PER  SOLDIER

 0l.  Shri  Lakshman  Singh  Charak:
 (a)  Will  the  Minister  of  Defence  be
 pleased  to  state  the  total  quantity  of
 ration  per  soldier  issued  in  India  per
 day  giving  detail  of  each  item  issued?

 sh)  What  is  the  total  quantity  of
 ration  per  day  per  soldier  issued  in
 the  Jammu  and  Kashmir  area?

 (c)  What  are  the  reasons  for  in-
 croase.  if  any,  in  the  Jammy  and  Kash-
 mir  area?
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 The  Deputy  Minister  of  Defence
 (Sardar  —

 (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the

 eee  ]
 {See  Appendix  IX,  annexure

 ०.

 (c)  The  increase  in  ration  to
 soldiers  in  the  Jammu  and  Kashmir
 area  is  due  to  the  strenuous  conditions
 prevailing  there.  A... nr.

 ELECTION  PETITIONS
 Shri  Bahadur  Singh:

 102,  {  Sardar  Hukam  Singh:

 Will  the  Minister  of  Law  be  pleased
 to  state  how  many  election  petitions
 have  so  far  been  filed  on  the  ground
 of  improper  rejection  of  nomination
 papers?

 The  Minister  of  Law  ang  Minority
 Affairs  (Shri  Biswas):  6  election,
 petitions  have  been  filed  upto  lst  April
 953  on  the  ground  of  improper  rejec-
 tion  of  nomination  papers.

 DISQUALIFICATIONS  UNDER  REPRESENTATION
 or  PEopLE’s  ACT

 f  Shri  Bahadur  Singh:
 103,  \  Sardar  Hukam  Singh:
 (a)  Will  the  Minister  of  Law  be

 pleased  to  state  what  is  the.total  num;
 ber  of  persons  who  incurred  disauali-
 fications  under  Section  43  of  the  Re-
 presentation  of  People’s  Act  for  defaults
 in  making  the  return  of  the  election
 expenses  in  respect  of  the  last  General
 Elections?

 (b)  What  is  the  number,  out  of
 those  referred  to  in  part  (a)  above,
 whose  disqualifications  have  been  re-
 moved  under  Section  44  of  the  Ro-
 presentation  of  the  People’s  Act?

 The  Minister  of  Law  and  Minorit¥
 Affairs  (Shri  Biswas):  (a)  8030;

 (b)  2512.

 OFFICERS  IN  ANDAMAN  ISLANDS

 f  Shri  M.  L,  Dwivedi:
 1106. {  Shri  S.C.  Samanta:

 (a)  Wil)  the  Minister  of  Home  Affairs
 be  pleased  to  lay  on  the  ‘Table  of

 fhe House  a  statement  containing  the  fo
 lowing  information:

 (i)  the  number  of  gazetted,  non-
 gazetted  officers,  in  the  Anda-
 man  Islands  with  the  expen-
 diture  जा  salaries  and  estab-
 a

 al
 department  or  office-

 wise;
 (ii)  the  entire  revenues  and  in-

 come  of  the  Andaman  Islands
 including  incomes,  {f  any.  from
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 State-run  enterprises,  per  an-
 num  since  1947;

 (iil)  the  grants  of  various  kinds
 which  Government  have  made
 annually  since  1947,

 Cai
 all

 expenses  incurred  by  the  Cen-
 tral  Government  on  Andamans
 since  the  year  mentioned
 above;  and

 (iv)  the  actual  area  (i)  under
 cultivation  or  coconut  planta-
 tion,  (ii)  under  the  forest  de-
 partment?

 (b)  Have  Government  any  agency  to
 supervise  the  working  of  administra-
 tive  machinery  in  these  Islands?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  (i)  and  (ii).
 The  required  information  is  contained
 in  the  attached  statements  I  and  Il
 [See  Appendix  IX.  annexure  No.  41)

 (iii)  and  (iv).  Information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House  in  due  course,

 (b).  Yes.

 GRANTS-IN-AID  FOR  EDUCATIONAL  INSTITU-
 TIONS

 1105.  Shri  Jasani:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  the  amounts  of  grant-in-aid
 given  to  the  educational  institutions  in
 the  year  95l-52;  and

 (b)  the  names  of  the  institutions  and
 purpose  for  which  grants  were  given?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  and  (b).  A
 statement  giving  the  required  informa-
 tion  is  placed  on  the  Table  of  the

 Seer  1
 [See  Appendix  IX.  annexure

 ०.  42.
 ARCHAEOLOGICAL  EXCAVATIONS

 1106.  Shri  S.  N.  Das:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  the  names  and  sites  of  archaeo-
 logical  excavations  under  operation  in
 the  Indian  Union  during  the  year  1952+

 -(b)  the  important  discoveries  and
 finds  secured  as  a  result  of  these  ope-
 rations;

 (c)  the  total  expenditure  incurred
 in  each  of  these  operations;  and

 (d)  the  important  results  of  the
 examination  of  these  finds  by  experts?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Research
 (Maulana  Asad):  (a)  to  (d).  A  state-
 ment  giving  the  requisite  infor-
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 mation  {s  placed  on  the  Table  of  the

 ee  }
 {See  Appendix  IX,  annexure

 ०.  3s.
 FOREIGN  VISITORS

 1107.  Shri  Radha  Raman:  (a)  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state  the  total  number  of  foreign
 visitors  who  came  to  India  during  the
 year  ended  3lst  December,  ‘1952  and
 how  many  of  them  were  Americans
 and  Russians?

 (b)  How  many  of  these  came  as
 tourists  and  for  studies  and  on  diplo-
 matic  assignments  separately?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  and  (b).  A
 statement  showing  the  total  number
 of  foreigners  and  also  separately  of
 Americans  and  Russians  who  wer?
 granted  visas  for  {ndia  during  the  year
 1952,  is  laid  on  the  Table  of  the  House.
 The  statement  also  shows  how  many
 of  these  were  tourists,  students  and
 diplomats.  Information  as  to  the  num-
 ber  of  persons  who  actually  arrived
 in  India  is  not  readily  availabie.

 STATEMENT
 The  total  number  of  foreigners,  and  aleo  sepa-

 rately  of  Americans  and  Russians,  and
 the  number  of  tourtste,  students  and

 diplomats  among  them,  who
 were  granted  visas  for

 India  during  the  year
 (1982,

 Nationa-  Num-  Touri-  Studentsa  Diplo.
 lity  ber  ats  ‘mah

 All  nation-
 alities  15,579  2,359  443  60l

 Americana  6,578  1,660  80  $l4
 Russians  £3  an  ee  7

 URBAN  LOANS  TO  DISPLACED  PERSONS  TOWN.
 SHIPS

 1108,  Shri  Dasaratha  Deb:  (a)  Will
 the  Minister  of  Rehabilitation  he
 p'eased  to  state  whether  Government
 have  approved  certain  displaced  per-
 sons  townships  for  grant  of  urban
 loans?

 (b)  If  so,  which  are  the  townships 80  approved?
 (c)  What  are  the  amounts  of  loans

 till  now  sanctioned  to  these  town-
 ships?

 The  Minister  of  Rehabilita
 A.  ड्,  Jain):  (a)  Yes.

 8  Hom  (Shei

 (b)  A  list  indicating  such  townships is  laid  on  the  Table  of  the  House,
 [See  Appendix  IX,  annexure  No,  44.]
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 (c)  Information  regarding  the
 amounts  of  urban  loans  granted  to
 residence  of  new  townships  °»  the  vurl-
 ous  States  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  in
 due  course.

 SMUGGLING  OF  Ganja  FROM  MANIPUR

 1109,  Shri  L,  J,  Singh:  Will  the

 or  ra
 of  Finance  be  pleased  to

 state:
 (a)  the

 oat
 of  country  ganja

 from  Manipur  smugegted  during  1949-
 50,  950-5l,  and  1951-52;

 (b)  the  quantity  detected  during
 the  same  period;

 (c)  how  many  cases  of  such  smug-
 gling  were  tried,  during  this  [eriod
 and  how  many  smugglers  were  con-
 victed;

 (a)  how  the  detected  ganja,  if  any,
 was  disposed  of;

 (e)  how  much  money  was  reallsed
 from  the  sale  of  detected  ganja;  and

 (f)  the  steps  so  far  taken  or  likely
 to  be  taken,  to  check  the  smuggling
 of  ganja?

 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  (a)  and  (b).  It  is
 not  possible  to  state  what  quantity  has
 been  smuggled;  the  quantity  of  coun-
 try  ganja  detected  being  smuggled
 from  Manipur  during  the  years  1949-
 60.  1950-51  and  95i-52  is  as  under:—

 Mds.  8rs  Tola

 1949-50.  ll  37  24
 950-85l.  8  25  29
 ‘1951-52.  22  9  44

 (९)  The  number  of  cases  of  smuggl-
 ing  tried  in  courts  and  the  number  of
 smugglers  convicted  during  the  same
 period  are  as  follows:—

 No.  of  cases  No.  of  sinug-
 tried  glers  convicted

 1949-50.  42  l2
 950-5l.  236  90
 ‘1951-62.  373  30

 (d)  and  (e).  The  entire
 ey

 of
 ganja  seized  was  confiscated  and  des-
 troyed;  the  question  of  any  money
 being  realised  from  the  sale  of  con-

 ee
 ganja,  does  _  not,  therefore,

 arise.

 (f)  The  causes  of  smuggling  of

 genie
 from  Manipur  have  been  fully

 al
 ated  by  the  Government  of

 West  gal  in  consultation  with  the

 7  APRIL  953  Written  Answers  2786

 (i)  the  possibility  of  collecting  and
 refining  wild  ganja  and  then  supplying
 if  to  other  States  which  needed  it
 should  be  investigated.

 (ii)  Preventive  measures  are  to  be
 intensified  and  the  Hill  Chiefs  encou-
 raged  to  give  all  possible  assistance.

 (iii)  Every  endeavour  should  be
 made  to  secure  dcterrent  sentences  on
 persons  convicted  of  offences  relating

 to  smuggling  of  ganja.
 (iv)  A  list  of  notorious  smugglers

 of  ganja  is  to  be  prepared  for  circula-
 tion  among  the  three  States.  Timely
 information  should  be  supplied  so  far
 as  possible  of  the  movement  of  sus-
 pects  from  one  State  to  another.

 (v)  Preventive  staff  of  the  Assam
 Government  at  places  like  Jirlghat,
 Dimapur  and  Gaunati  air  port  shouid
 be

 Pg  drone
 and  new  preventive

 posts  created  at  suitable  places  like
 Dharamtul.

 AGRICULTURAL  LOANS  TO  TRIBAL  AGRI-
 CULTURISTS  OF  MANIPUR

 1110,  Shri  Rishang  Keishing:  Will

 oe
 Minister  of  States  be  pleased  to

 state:

 (a)  whether  Government  granted
 any  agricultura]  loan  to  the  tribai  or
 hill  agriculturists  of  Manipur  during
 the  years  950-5l,  1951-52,  and  1952-53;

 (b)  if  so,  the  amount  of  the  loan
 each  year,  the  number  of  loanees  and

 a
 terms  and  conditions  of  loans;

 ar

 (c)  whether  there  ig  any  standing
 policy  of  the  Government  of  India  to
 make  special  grant  of  loans  to  the  tri-
 bal  or  hill  agriculturists?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  No  one  was

 pranted  any  agricultural  loan  in  Mani-
 pur.

 (b)  and  (c).  Do  not  arise.

 GRANT  TO  BIHAR  FOR  BASIC  AND  SOCIAL
 EpucATION

 ll!,  Shri  K.  P.  Sinha:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  total  amount  of  grant  made
 to  the  State  of  Bihar  in  the  years
 ‘1951-52  and  1952-53  separately  either

 by  way  of  block  grant  or  for  basic
 and  social  education;

 (b)  whether  the  money  under  the
 grant  was  spent  every  year;  and

 (c)  if  so,  the  specific  work  for  which
 the  money  was  spent?



 3t84  Written  Answers

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  to  (ec).  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 [See  Appendix  IX,  annexure  No.  45.]

 PENSIONS  APPEAL

 1112,  Shri  §,  C,  Samanta:  Will  the
 Minister  of  Defence  be  pleased  to  state:

 (a)  the  number  of  cases  that  came
 before  the  Pensions  Appeal  Tribunals
 in  1952-53;

 (b)  how  many  amongst  them  have
 been  finally  dealt  with;

 (c)  how  many  from  out  of  those
 settled  cases  came  before  the  Cen-
 tral  Pensions  Appeal  Tribunal  as
 second  appeals;  and

 (d)  when  the  Tribunals  expect  to
 finish  their  work?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  313;

 (b)  245;
 (c)  28;

 (d)  There  is  at  present  only  one
 Pensions  Appeal  Tribunal,  function-
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 ing  at  Jullundur.  It  decides  appeals
 against  decisions  of  the  Government
 of  India  relating  to:—

 (i)  rejection  of  claims  to  entitle-
 ment  to  disability  and  family
 pensions  in  respect  of  casual
 ties  arising  out  of  war  ser-
 vice,  i.e.  service  during  World
 War  II  (939—946):

 (ii)  imposition  of  penalties  on  the
 awards  of  pension  on  the
 ground  of  wmis-conduct'  or
 serious  negligence,  unreason-
 able  refusal  of  operation  or
 treatment,  etc.

 Appeals  lie  to  the  Central  Appeal  Tri-
 bunal  against  the  decisions  of  the
 Pensions  Appeal  Tribunal  where  any
 points  of  interpretation  are  involved.

 An  individual  who  is  boarded  out
 of  service  or  dies  could  also  have  war
 service  to  his  credit  and,  consequently,
 the  question  whether  his  disablement
 or  death  is  due  to  such  past  service
 will  remain  a  live  issue.  Appeals  to
 the  Pensions  Appeal  Tribunal  against
 Government  decisions  will,  therefore,
 continue  to  reach  Governmeht  and
 have  to  be  forwarded  to  the  Tribunal
 for  hearing.  It  cannot,  therefore,  be

 saline
 ated  at  this  stage  as  to  when

 the  Tribunals  will  finish  their  work.
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 PARLIAMENTARY  DEBATES
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 HOUSE  OF  THE  PEOPLE

 Friday,  176  April,  ‘1953.

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock,

 [Mr.  SPEAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 9-15,  A.M.
 BUSINESS  OF  THE  HOUSE

 Mr.  Speaker:  I  have  to  inform  the
 House  that  the  Business  Advisory  Com-
 mittee  met  on  the  l5th.April,  ‘1953,  to
 consider  the  programme  of  legislative business  before  the  House.

 The  Committee  were  informed  that
 Government  considered  that  the  follow-
 ing  fifteen  Bills  should  be  passed  be-
 fore  the  current  session  is  concluded
 Now,  Members  may  please  note  care-
 fully  the  various  Bills:

 (l)  The  Air  Corporations  Bill,
 (2)  The  Indian  Income-tax  (Amend-

 ment)  Bill.........
 Shri  Velayudhan  (Quilon  cum  Mave-

 likkara—Reserved—Sch.  Castes):  Is
 it  in  order  of  priority,  Sir?

 Mr.  Speaker:  Let  me  first  finish  the whole  thing.  The  hon.  Member  will
 get  _a  copy  of  this  and  then  he  can
 make  enquiries

 (3)  The  Industries  (Development
 ae  Regulation)  Amendment i

 (4)  The  Tea  Bill,
 (5)  The  Estate  Duty  Bill,
 (6)

 fae
 (Delegation  of  Powers)

 wi,
 78  PSD

 44I6
 (7)  Vindhya  Pradesh  Legislative  As-

 sembly  (Prevention  of  Disqua-
 lification)  Bill,

 (8)  The  Comptroller  and  Auditor-
 General  (Conditions  of  Ser-
 vice)  Bill,

 (9)  The  Scheduled  Areas  (Assimila-
 tion  of  Laws)  Amendment  Bill,

 (10)  The  Salaries  and  Allowances
 of  Officers  of  Parliament  Bill,

 (ll)  The  Cinematograph  (Amend-
 ment)  Bill,

 (l2)  The  Indian
 (Amendment)  Bill,

 (13)  The  Repealing  and  Amending
 il,

 Lighthouse

 (i4)  The  Indian  Merchant  Shipping
 (Amendment)  Bill,  and-

 (15),  The  Representation  of  the
 People  (Amendment)  Bill.

 Shri  K.  K.  Basu  (Diamond  Harbour):
 rose—

 Mr.  Speaker:  The  hon.  Member  .need
 not  be  in  a  hurry.  This  is  what  the
 Government  say  should  be  done.
 Now,  let  us  see  what  the  Jsiness
 Advisory  Committee  has  to  say.

 The  Committee  agreed  to  the  time-
 table  for  discussion  of  the  following Bills:

 (l)  The  Air  Corporations  Bill—five
 days  (two  days  for  discussion
 of  the  motion  for  reference  to
 a  Select  Committee  and  three
 days  for  consideration  and  pass-
 ing  of  the’  Bill  as  reported
 by  the  Select  Committee).

 (2)  The  Indian  Income-tax  (Amend-
 ment)  Bill—three  days  (one
 day  for  general  discussion  and
 two  days  for  clause  by  clause
 consideration  and  passing  of
 the  Bill).
 The  Industries  (Development and  Regulation)  Amendment
 Bill—three  days  (one  day  for

 (3  )
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 discussiun  of  the  motion  for

 reference  to  a  Select  Com-
 mittee  and  two  days  for  consi-
 deration  and  passing  of  the
 Bill  as  reported  by  the  Select
 Committee).

 (4)  The  Tea  Bill—two  days  for
 consideration  and  passing  of
 the  Bill  as  reported  by  the
 Select  Committee.

 (5)  PEPSU  Budget—two  days.
 (6)  PEPSU  (Delegation  of  Powers)

 Bill—one  day.
 (7)  As  regards  the  Estate  Duty

 Bill,  the  Committee  considered
 that  the  general  discussion  of
 the  Bill  should  be  concluded
 during  the  current  session  and
 five  days  should  be  allotted
 for  this  purpose.

 The  Committee  also  suggested  that
 Members  should  be  asked  to
 give  notices  of  amendments
 which  might  be  considered  by
 the  Minister  during  the  inter-
 session  period.  He  might  call
 an  informal  conference  of
 Members  and  thrash  out  the
 amendments  before  the  Bill  is
 taken  up  for  clause  by  clause
 consideration  during  the  next
 session.  This  procedure  will
 save  time  of  the  House  and  give
 opportunity  to  Members  to
 place  their  point  of  view  be-
 fore  the  Government.

 As  regards  the  other  Bills,  the  Com-
 mittee  has  not  yet  fixed  any  specific
 time-table.

 The  Committee  noted  that.  as  suffi-
 cient  time  would  not_be  available  to
 put  through  all  the  Bills—that  is,  all
 the  seven  Bills—not  fifteen  Bills—if  the
 session  were  to  conclude  on  the  8th
 May.  1953,  as  scheduled,  the  session
 might  be  extended  by  about  a  week,
 but  considered  that  the  session  should

 -not,  in  any  case,  go  beyond  the  ‘15th.
 May,  952

 Shri  S.  V.  Ramaswamy  (Salem):  Is
 it  the  order  that  these  fifteen  Bills  shall
 be  passed?  Is  that  mandatory.  Sir?

 Mr.  Speaker:  The  hon.  Member
 knows  well  that  it  is  the  pleasure  of
 the  House  to  pass  or  reiert  a  Bill  These

 “should  be  passed—that  is  what  it
 means.  We  are  not  legislating  now;  I
 am  making  a  statement.

 Shri  T.  S.  A.  Chettiar  (Tiruppur):
 May  we  have  an  indication  of  the  order
 in  which  these  will  be  taken  up?
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 Mr.  Speaker:  The  Business  paper
 every  day  will  give  the  order  in  which
 the  Bills  are  to  be  taken  up.  Hon.
 Members  will  note  that  the  Air  Corpo-
 rations  Bill  and  the  Income-tax  (Amend-
 ment)  Bill  are  going  to  the  Select
 Committee.  It  is  proposed  that  they
 should  be  referrea  to  Select  Com-
 mittee......

 Dr.  S.  P.  Mookerjee  (Calcutta  Suuth-
 East):  The  Income-tax  Bill  will  not
 go.

 Mr.  Speaker:  I  am  sorry—the  Iv.dus-
 tries  (Development  and  Regulation)
 Amendment  Bill.  These  two  are  go-
 ing  to  Select  Committee.

 Shri  T.  S.  A.  Chettiar  rose—
 Mr,  Speaker:  Let  us  first  hear  what

 the  hon.  Merher,  Shri  Chettiar,  has  to
 say.

 Shri  T.  S.  A.  Chettiar:  May  +  take
 it,  Sir,  that  these  will  be  taken  up  in
 the  order  vnu  have  mentioned  in  the
 next  week?

 Mr.  Speaker:  Subject  to  the  conve-
 nience  of  the  House  and  the  business

 Shri  S.  V.  Ramaswamy:  We  have  (०
 arrange  the  work  if  priorities  are  given.

 Speaker:  We  shall  arrange  and
 circulate  a  list  tonight.  The  idea  is
 that  the  Bills  which  are  proposed  to  be
 referred  to  Select  Committee  should  be
 taken  up  first  so  that  there  will  be  time
 enough  for  the  Select  Committee  to  con-
 sider  and  then  report  to  the  House  and
 time  may  be  left  to  the  House  again  to
 pass  the  Bills  clause  by  clause.

 Shri  T.  S.  A.  Chettiar:  May  I  suggest
 that  in  future  on  every  Friday  the  work
 of  the  next  week  may  be  announced?

 Mr.  Speaker:  Will,  {  hope  it  will  be
 done.

 Shri  K.  C.  Sodhia  (Sagar):  I  have
 studied  this  Tea  Bill  and  also  the  In-
 dustries  (Development  and  Regulation)
 Bill  and  the  Air  Corporations  Bill.  I
 suggest  that  the  Air  Corporations  Bill
 alone  will  have  00  amendments  and
 all  those  amendments  will  have  to  be
 considered  by  the  House  if  it  is  not  go-
 ing  to  be  an  expropriatory  measure.

 Again,  the  Industries  Bill  is  a  very
 fearful  Bill  and  therefore.  it  is  very
 necessarv  to  consider  that  Bill  in  every
 possible  detail.  These  two  Bills  are
 likely  to  take  fifteen  days  of  the
 House.

 Mr.  Speaker:  I  can  assure  the  hon.
 Memher  and  all  the  other  Members  of
 the  House  that  there  is  no  desire  to
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 hush  up  anything  or  to  stifle  any  dis-
 cussion,  provided  it  is  legitimate.  with-
 in  bounds  and  relevant.  This  pro-
 gramme  is  fixed  by  the  Business  Advi-

 sory  Committee  which  is  revresentative
 of  ail  the  sections  of  this  House,  after
 taking  into  considerat:on  the  probabi-
 lites  about  the  importance  and_  the
 length  of  the  discussions  that  are  likely
 to  take  place  in  respect  of  each  Bill.
 So  these  are  their  proposals  and  we
 have  to  accept  them,  of  course  willy-
 nilly,  because  after  all,  we  must  be
 businesslike.  We  must  talk  no  coubt.
 but  talk  within  limits.  Therefore,  it
 is  the  Business  Advisory  Committee
 which  considers  all  that.

 Dr.  Ram  Subhag  Singh  (Shahabad
 South):  But  they  do  not  read  the  Bills,
 Sir.

 Mr.  Speaker:  I  am  afraid  the  hon
 Member  is  making  some  _  allegation
 which  is,  if  not  highly,  at  least  partly,
 defamatory  about  the  Members  of  the
 Committee.  Anvway,  this  is  the  pro-
 gramme.

 Shri  S.  V.  Ramaswamy:  May  I  sug-
 gest.  Sir.  that  the  Tea  Bill  and  the
 Coffee  Bill  may  be  taken  together?

 Mr.  Speaker:  Whatever  it  may  be.
 We  may  take  them  together  or  not.

 MESSAGE  FROM  THE  COUNCIL  OF
 STATES

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  the  Council  of  States

 “In  accordance  with  .the  provi-
 sions  of  Sub-rule  (6)  of  rule  462  of
 the  Rules  of  Procedure  and  Con-
 auct  of  Business  in  the  Council  of
 States.  I  am  directed  to  return
 herewith  the  Appropriation  (No.  3)
 Bill.  1953,  which  was  passed  by  the
 House  of  the  People  at  its  sitting
 neld  on  the  8th  Aoril.  1953.  and
 transmitted  to  the  Council  of  States
 for  its  recommendations  and  to  state
 that  the  Council  has  no  recommend-
 ations  to  make  to  the  House  of  the
 People  in  regard  to  the  said  Bill”.

 RESOLUTION  RE  SAFEGUARDING
 OF  NATIONAL  SECURITY  RULES
 Mr.  Speaker:  The  House  will  now

 proceed  with  the  further  discussion  of
 he  following  Resolution  moved  by

 Shri  K.  Ananda  Nambiar  on  the  700
 April.  1953:

 “This  House  is  of  opinion  that
 the  Safeguarding  of  Nationa)  Secu-
 ritv:  Rules,  949  introduced  in  the
 Railways,  Postal,  Defence  and  all
 tne  other  Central  Government  Ser-
 vices  to  discharge  Government  em-
 vloyees  without  recourse  to  normal
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 procedure  of  disciplinary  rules  be
 eancelled  forthwith  and  all  those
 aischarged  or  suspended  under
 these  rules  be  reinstated”.

 Prof.  D.  C.  Sharma  (Hoshiarpur)
 May  I  submit,  Sir,  that  the  time  should
 be  divided

 Mr.  Speaker:  I  could  not  hear  the
 non.  Member  properly.  What  is  the
 idea?  Does  he  want  to  fix  a  time
 limit.  for  each  Resolution?

 Prof.  0.  C.  Sharma:  Sir,  there  are
 some  Resolutions  before  the  House  and
 4  wish  that  all  those  Resolutions  should
 be  discussed  aad  time  should  be  allotted
 to  all  of  them.  It  is  no  use  giving  all
 the  time  to  one  Resolution.

 Mr.  Speaker:  I  do  not  think  I  need
 enter  at  this  stage  into  the  larger  ques-
 tion  as  to  what  should  be  the  proper
 ume  to  be  allotted  in  the  case  of  either
 a  private  Bill  or  a  private  Resolution.
 But,  if  it  is  the  desire  of  hon.  Members
 that  there  should  be  a  time  limit  not
 only  on  the  speeches  but  on  the  dis-
 cussion  in  respect  of  each  of  these  Re-
 solutions.  I  am  entirely  in  the  hands  of
 the  House

 Shri  H.  N.  Mukerjee  (Calcutta  North-
 East):  May  I  suggest  that  following the  precedent  set  up  in  the  case  of  the
 other  non-official  Resolution  which  came
 up  previously,  we  might  decide—I  ten-
 tatively  suggest  it  for  your  considera-
 tion—to  continue  the  discussion  on  this
 Resolution,  which  is  of  considerable
 importance,  till  about  (12-15,  leaving  one hour  for  the  next  Resolution  to  be
 moved  and  discussed.

 Mr.  Speaker:  I  have  no  objection  if
 the  House  is  agreeable  to  it.  The  sug-
 gestion  is  that  this  resolution  be  car-
 ried  on  up  to  12-15...

 Hon.  Members:  No  Sir.
 Mr.  Speaker......  And  then  the  other

 Resolution  be  taken.  What  is  the  al-
 ternative  suggestion?

 Prof.  D.  0.  Sharma:  I  submit,  Sir,
 that  this  resolution  be  carried  on  till
 10-15.

 Hon,  Members:  No,  no.
 Prof.  0.  0.  Sharma:  That  is  my  sug-

 gestion.  I  know  whv  the  Opposition
 wants  more  time  for  that  Resolution.

 Mr.  Speaker:  Let  us  not  go  into  tivat.
 Prof.  D  .C.  Sharma:  I  do  not  want

 to  have  any  discussion  on  that.  I  want
 to  submit  in  all  humility  that  the  first
 Resolution  should  he  given  60  minutes
 that  is  up  to  10-15,  the  second  Resolu-
 tion  60  minutes,  the  3rd  Resolution  60
 minutes  and  the  4th  Resolution  also  60
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 {Prof.  D.  C.  Sharma]
 minutes.  We  are  living  in  a  socialistic
 State  and  equalitv  of  time  should  he
 given  to  all  of  them.

 Mr.  Speaker:  Now,  what  is  the  view?
 I  merely  want  the  voices,  I  do  not  want
 any  discussion.

 Dr.  S.  P.  Mookerjee  (Calcutta  South-
 East):  Voices,  of  course,  will  be  ex-
 pressed.  We  want  the  Resolution  to  go
 up  to  twelve  o'clock.

 Sardar  A.  S.  Saigal  (Bilaspur):  Let
 us  have  a  compromise  and  ‘have  it
 eleven  o'clock

 Mr.  Speaker:
 hi

 We  gannot  go  on  in
 this  manner.

 Now.  I  think  in  a  spirit  of  compro-
 mise—I  am  merely  suggesting,  I  am  en-
 tirely  in  the  hands  of  the  House—let.

 eg have  two  hours  from  now  for  this,
 which  will  mean  till  about  ‘11-30.

 Shri  प्र.  N.  Mukerjee:  Sir,  this  is  a
 matter  on  which  thé  hon.  Minister,  T
 am  sure.  will  give  an  exhaustive  reply
 and  the  Mover  also  will  have  his  reply to  the  discussion.  and  that  will  take
 away  a  good  deal  of  the  time.  If  vou
 can  extend  the  time.........

 Dr.  S.  P.  Mookerjee:  Excluding  these
 two  speeches,  it  can  go  up  to  1-30

 Mr.  Speaker:  Hon.  Members  will
 see  that  the  other  Resolutions  are  also
 important.

 The  Minister  of  Home  Affairs  and
 States  (Dr.  ):  I  have  equal  love
 and  attachment  for  all  the  Resolutions.
 But,  may  I  add  for  your  information
 that  this  Resolution  has  already  been
 discussed  for  about  an  hour  and  a  half.
 I  think  the  House  will  generally  agree
 with  me  that  what  was  said  for  about
 45  minutes  was  ¢ertainly  irrelevant  to
 the  Resolution  itself.  So  far  as  T  am
 concerned.  I  am  going  to  be  strictly  re-
 levant  and  will  not  take  much  time  of
 the  House  unless  I  am  provoked.  My
 friend  has  got  a  habit  of  jumping  in.

 Shri  H.  N.  Mukerjee:  Is  it  in  order
 for  the  hon.  Minister  to  make  the  state-
 ment  which  is  absolutely  irrelevant?

 Mr.  Speaker:  If  any  hon.  Member
 feels  that  the  speech  of  another  hon.
 Member  is  irrelevant  he  has  the  right to  express  his  view  but  not  to  charge
 the  other  Members  with  irrelevance,  as
 the  Deputy  Leader  of  the  Opposition.

 This  Resolution  will  finish  at  11-30, to  meet  the  wishes  of  both  sides.  I
 am  not  fixing  it  as  they  say.

 Dr.  Katju:  I  only  wanted  to  say
 this  much  because  my  hon.  friend  said
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 that  having  regard  to  the  importance
 of  the  Resolution,  the  Minister  will  pro-
 bably  deliver  a  most  exhaustive  speech
 which  will  require  a  lot  of  time.  I  do
 not  propose  to  take  more  than  ten
 minutes.

 Mr.  Speaker:  That  clears  the  pcsi-
 tion.

 सेठ  गोविन्द  दास  (मंडला--जब  कपूर--
 दक्षिण)  :  में  एक  सुझाव  देन,  चाहता  था  ।

 अध्यक्ष  महोदय  :  अभी  इस  की  कोई
 जरूरत  नहीं  है।  इस  से  तो  टाइम  कम

 होता  है।  यह  रिजोल्यूशन  १११३०  पर
 खत्म  हो  जायेगा  |

 It  will  be  put  to  the  vote  at  i-30.
 Now,  we  start  the  discussion.

 Dr.  Katju:  Then.  it  includes  time  for
 me  also?

 Mr.  Speaker:  Yes.

 (Mr.  Deputy-SpeaKEeR  in  the  Chair]

 Stri  मा,  N.  Mukerjee:  I  rise  to  speak
 in  support  of  the  Resolution  moved  by
 my  hon.  friend  Mr.  Nambiar.  I  wish
 to  make  three  main  points  in  regard  to
 this  Resolution.  The  first  point  I  will
 seek  to  make  is  that  the  Safeguarding
 of  National  Security  Rules  as  ap-

 Mr.  Deputy-Speaker:  If  hon.  Mem-
 bers  want  to  go  out,  they  may  go  out
 in  silence.

 Shri  H.  N.  Mukerjee:  The  first  pcint
 I  would  Jike  to  make  is  that  the  Safe-
 guarding  of  National  Security  Rules  are,
 in  essence,  repugnant  to  the  fundamen-
 tal  rights  which  include  the  freedom
 of  association  given  to  every  citizen  of
 the  Indian  Union.

 My  second  point  is.........
 Mr.  Deputy-Speaker:  Order.  order.

 There  is  too  much  of  talk  in  the  House.

 Shri  H.  N.  Mukerjee:  My  second  main
 point  would  be  that  already  Govern-
 ment  possesses  in  the  shape  of  the
 Government  Servants’  Conduct  Rules,
 sufficient  safeguards,  sufficiently  strin-
 gent  and  peremptory  safeguards  against
 any  subversive  activity  on  -the  part  of
 Government  servants.
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 My  third  point,  to  which  I  shall  de-
 vote  most  of  my  time,  would  be  the
 manner  in  which  these  Rules  have  been
 applied  and  the  nature  of  the  charges
 specified  in  some  of  the  charge-sheets,
 which  include  and  characterise  normal
 Trade  Union  activity  in  most  objection-
 able  terms.  The  manner  of  the  appli-
 cation  of  these  rules  arouses  very  grave
 doubts  as  to  the  real  object  of  these
 Rules.  Therefore.  I  suggest  that  Gov-
 ernment  should  do  away’  with  these
 Rules  which  are  unnecessary  and  which
 are  rather  injurious  as  far  as  the
 interests  of  our  freedom  are  concern-
 ed.

 Mr.  Deputy-Speaker:  We  are  not
 able  to  hear  at  all.  Order,  order.  I  can-
 not  understand  why  these  chaprasis
 are  also  making  noise  here.

 Shri  V.  P.  Nayar  (Chirayinkil):  They
 follow  a  bad  example.

 Shri  H.  N.  Mukerjee:  I  see  the  Min-
 ister  is  not  interested.  He  is  going  to:
 make  a  peremptory  reply.  I  know  it.
 I  have  no  illusions  about  it  nor  have
 I  great  expectations  from  him.  But,
 anyhow,  this  is  a  matter  which  affects
 us  very  directly.  It  affects  the  basic
 interests  of  the  country  very  deeply. I  do  not  want  to  take  much  time  over
 the  point  that  this  is  against  the  funda-
 mental  right  of  association.  I  know  it
 shall  be  brushed  aside  as  an  irrelevant
 factor.  But.  I  do  ask  the  Government
 to  consider  this  aspect  of  the  matter.

 The  second  point  relates  to  the  Gov-
 ernment  Servants’  Conduct  _  Rules,
 which  are  there  and  which  Govern-
 pom

 can  invoke  at  any  point  of  time.
 he  Government  are  now  making  use

 of  these  additional  powers  vested  in
 them  by  the  Safeguarding  of  National
 Security  Rules.  My  _  suggestion  is
 that  they.  are  absolutely  unnecessary.

 Now,  last  time  when  this  Resolution
 was  discussed,  my  friend  Mr.  Venkata-
 raman  said  that  there  were  two  kinds
 of  activity  among  the  working  classes.
 There  was  genuine  Trade  Union  acti-
 vity  and  there  was  spurious  agitation-
 ism.  Quite  possibly  he  implied  that
 those  who  are  fighting  for  the  cause
 mentioned  in  the  Resolution  were  spu-
 rious  agitators.  Now,  I  will  not  go  in

 to  a  discussion  of  this  matter.  I  would
 leave  it  to  the  workers  of  my  country
 to  decide  what  kind  of  Trade  Unionism
 they  are  going  to  follow.  You  cannot
 fool  all  the  people  all  the  time.  If  our
 workers  form  their  own  Trade  Unions
 and  follow  particular  lines  of  policy as  Trade  Unionists,  it  is  because  they
 have  realised  that  to  be  Trade  Unionists
 means  for  some  that  it  will  perpetuate
 the  present  order,  that  you  bring  about
 a  sort  of  reconciliation  between  ¢apital
 and  labour,  and  that  you  perpetuate  a
 ‘system  where  one  class  is  the  exploiter
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 and  the  others  are  the  exploited,  while
 for  others  Trade  Unionism  is  an  instru-
 ment  for  eliminating  exploitation.  Of
 course  it  is  for  the  working  people  of
 the  country  to  choose  as  to  who  are
 those  people  who  should  be  in  charge
 of  our  Trade  Union  movement..  That
 will  be  decided  by  the  people  of  our
 country.  [do  not  want  to  go  into  de
 tails  of  that.  But,  I  would  refer  to  some
 details  regarding  the  application  of  the
 Safeguarding  of  National  Security
 Rules.

 Earlier  we  have  had  assurances  from
 people  in  authority,  from  the  late
 Mr.  Kurshid  Lal,  for  example,  who  had
 said  that  police  reports  would  not  form
 the  basis  of  the  application  of  these
 Rules.  Then  again  I  find  that  on  one
 occasion  in  1952,  the  Director  General
 of  Posts  and  Telegraphs,  in  his  com-
 munication  in  reply  to  a  representation
 by  the  Union  of  Posts  and  Telegraphs
 Workers  had  said  that  there  was  no
 objection  to  the  re-employment  of  those
 officials  who  were  dismissed  in  connec
 tion  with  the  issue  of  a  strike  which
 arose  round-about  the  9th  March,  949
 That  was  a  period  when  the  largest
 number  of  instances  of  the  application
 of  these  rules  happened,  and  the  D.G.P.
 and  T.  made  it  clear  in  4952  that  Gov-
 ernment  had  no  objection  to  the  re-
 employment  of  those  who  were  dismiss-
 ed  in  connection  with  the  strike  issue
 of  9th  March,  1949.  I  say  that  this
 kind  of  attitude  on  the  part  of  Gov-
 ernment  shown  from  time  to  time  has
 not  really  been  respected,  and  that  is
 seen  in  a  large  number  of  cases  of  abso-
 lutely  gratuitous  and  unjustified  inter-
 ference.

 For  example,  there  was  the  case  of
 M.  T.  Krishnaswami,  who  was  a  clerk
 in  the  Telephones  Department  of  Bom-
 bay.  This  gentleman  had  done  about
 2l  or  22  years  of  service.  He  was  plac- ed  on  leave  without  pay.  Action  was
 taken  against  him  in  September,  952
 and  he  was  given  very  vague  charges. For  example,  he  was  told  that  he  was
 a  member  of  the  Communist  Party  of
 India,  that  he  had  attended  a  Provin-
 cial  Conference  of  the  Communist  Party
 of  India  and  that  he  had  visited  the
 office  of  the  Communist  Party  of  India
 in  Bombay.  This  gentleman  _  replied
 that  he  was  not  a  member  of  the  Com-
 munist  Party  of  India,  that  he  had  not
 attended  the  Provincial  Conference  of
 the  Communist  Party  of  India  and  that
 he  did  not  visit  the  office  of  the  Com-
 munist  Party  of  India  regularly  and
 that  sort  of  thing.  These  are  such
 vague  charges  that  you  cannot  do  any-
 thing  more  about  them,  but  on  the  basis
 of  them.  a  gentleman  with  twenty-two
 years  of  service  was  placed  on  leave
 without  pay.  He  was  not  even  given
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 subsistence  allowance.  He  was  work-
 ing  in  Bombay  and  he  was  told  in  a
 letter  which  was  sent  to  him  by  the
 Superintending  Engineer,  Telephones,
 Bombay  District,  on  the  3th  December
 1952,  saying:

 “If  you  wish  to  be  heard  in  per-
 son  by  the  Committee  of  Advisers,
 you  will  have  to  go  to  New  Delhi
 and  come  back  at  your  own  expense
 and  no  travelling  allowance  from
 the  ,  Government  will  be  paid  to
 you.”

 This  is  the  position  in  which  this  gen-
 tleman  has  been  placed  and  this  is  the
 way  in  which  very  vague  and  frivolous
 charges  are  made  against  people  with
 long  records  ef  meritorious  service.  No
 allowances  are  paid  to  them  and  they
 are  asked  to  travel  at  their  own  ex-
 pense  if  they  are  going  to  make  any
 personal  representation,  even  though
 they  have  to  go  to  a  place  as  far  away
 as  Delhi  is  from  Bombay.

 I  can  show  you  other  instances  also.
 For  example,  there  is  the  case  of  Mohan
 Singh  Gowda  Singh.  He  was  Installa-
 tion  Sub-Inspector  of  Telephones  in
 Bombay.  He  had  put  in  5  years  of
 service.  but  action  was  taken  against
 him  under  these  rules  on  more  or  less
 the  same  charges.  He  was  told  that  he
 was  a  member  of  the  Communist  Party
 of  India.  He  was  also  told  that  he  had
 to  prove  that  he  was  not  a  member  of
 the  Communist  Party  of  India.  A  let-
 ter  came  to  him  from  the  Superintend-
 ing  Engineer.  Telephones.  Bombay  Dis-
 trict.  on  the  22nd  March,  saying:

 “You  have  to  accept  or  deny  the
 accuracy  of  this  allegation  with
 facts  in  support  of  your  state-
 ments.”

 This  is  the  kind  of  thing  that  happens.
 The  man  is  told  that  he  is  a  member
 of  the  Communist  Party  of  India.  He
 says  he  is  not.  Government  does  not
 place  materials  to  show  that  he  is  a
 member  of  the  Communist  Party  of
 India.  if  that  is  an  offence,  which  it  is
 not  by  any  computation.  Anyhow.
 this  kind  of  thing  goes  on  all  the  time.
 No  enquiry  was  made.  No  allowances
 were  paid  to  him  from  about  May,  952
 to  January,  1953.  No  enquiry  was  held;
 just  an  interview  was  given  to  this  par-
 ticular  employee  with  5  vears  service
 to  his  credit.

 There  was  a  case,  again  of  K.  P.
 Sankaralingam.  who  had  put  in  service
 since  1926.  The  charges  against  him
 related  to  speeches  made  in  1939,  and  a
 reference  was  also  made  to  the  fact  that
 he  had  been  arrested  under  the  Defence
 of  India  Rules  in  940  He  was  told
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 that  he  was  also  a  member  of  the  Com-
 munist  Party  of  India  and  in  the
 charg-sheet  all  these  references  to
 what  he  had  done  in  939  were  men-
 tioned.  It  was  Said,  for  example,—

 “You  addressed  several  meetings
 in  939  under  the  Presidentship  of
 Shri  S.  A.  Jhabwala  and  Shri  Zul-
 miram  Chaudhury.

 You  were  arrested  on  Ist  July,
 94l  and  detained  under  Rule  26
 of  the  Defence  of  India  Rules.”

 This  is  the  kind  of  allegation  made
 against  a  person  who  has  been  in  ser-
 vice  since  1926.  The  service  is  to  be
 terminated  in  spite  of  some  kind  of  an
 assurance  given  by  the  hon.  Minister  of
 Railways  and  Transport  to  a  deputation
 comprising  leading  Members  of  the  Op-
 position  Parties  last  year.

 I  would  like  to  refer  to  certain  other
 cases  which  are.  very  revealing.  For
 example,  there  is  the  case  of  an  appren- tice  welder  in  the  Central  Railways,
 Bombay,  by  name  Ratilal  Mohanlal,  His
 service  was  terminated  under  clause  5.
 That  clause  says  that  the  service  can
 be  terminated  in  case  of  physical  unfit-
 ness  or  in  case  the  person  is  guilty  or
 misconduct  or  has  failed  to  pass  any
 of  the  prescribed  tests  or  examinatjons.
 No  charge  was  made  against  him.  A
 letter  was  issued,  in  which  the  only  al-
 legation  made  against  him  is  that  they
 have  a  report  that  he  was  associated
 with  Communist  activities.  That  was
 the  only  accusation  against  him.

 There  are  so  many  other  cases  also
 which  show  which  way  the  wind  is
 hlowing.  I  would  like  to  refer  to  what
 happened  in  the  case  of  the  Vice-Pre-
 sident  of  the  Railway  Workers  Union,
 Northern  Railway.  Extremely  frivo-
 lous  charges  were  made  against  him.
 It  was  more  or  less  the  same  thing,
 ्  that  he  was  a  sympathiser  of  the
 Communist  Party  of  India.  Hari
 Krishna  Gandhi  was  his  name.

 From  Calcutta,  I  find  that  there  is
 a  very  large  number  of  cases.  Mr.
 Nambiar  has  referred  to  at  least  some
 typical  Railway  cases.  J  shall  refer
 to  some  of  the  cases  in  the  Posta]  and
 Telephone  service.  There  is  the  case
 of  Shri  Prushottam  Banerjee.  He  en-
 tered  the  Department  in  February.
 1938.  He  was  a  member  of  the  Su-
 preme  Council  of.  the  Union  of  Postal
 and  Telegraph  Workers.  This  Suvreme
 Council  passed  a  resolution  in  Madras
 in  February  J949  «deriding  not  to
 launch  a  strike  on  the  9th  March,  1949.
 In  snite  of  this  decisinn  not  to  Jaunch
 38  strike  certain  members  of  the
 Sunreme  Council  were  arrested.  and
 this  gertleman  was  one  of  them.  Lat-
 er.  a  fresh  charge-sheet  was  framed
 against  him,  and  this  time  it  was  said
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 that  he  had  circulated  a  pamphlet  in
 which  he  was  alleged  to  have  partaken
 in  subversive  activities.  The  pamphlet
 was  in  Bengali  and  said:

 “तरोई  अगस्त  बृहत्तर  संग्रामेर  जन्य
 डाक  ओ  तार  श्रमिकेर  ऐक्य  दिवस  पालन
 करुना

 It  means:  On  l3th  August,  observe
 the  Unity  Day  of  Postal  and  Telegraph
 Union  Workers  and  prepare  for  a  larg-
 er  struggle.  This  word  “sangram”  has
 been  rendered  into  “war”  and  it  was
 said  that  he  was  setting  up  a  “war,
 committee”.  Now,  the  word  ‘“san-
 gram”  is  used  everywhere  in  connection
 with  Trade  Union  agitation  and  for
 having  published  this  pamphlet  as  an
 office-bearer  of-  the  organisation  con-
 cerned,  he  was  charge-sheeted  twice
 and  in  spite  of  his  service  since  1938,
 he  is  still  out  of  employment  and
 without  any  redress.

 Then,  there  is  the  case  of  Mani  Gopal
 Basu.  He  entered  the  Department  in
 August,  ‘1945,  and  he  was  discharged.
 on  the  30th  June,  4949  with  only
 twenty-four  hours  notice,  which  is
 quite  irregular.  There  are  other
 cases,  for  instance,  the  case  of  Krishna.
 Gopal  Bose,  who  entered  the  Depart-
 ment  in  94l.  He  is  still  under  sus-.
 pension  for  nearly  four  years  now.

 There  are  several  instances  in  the
 Telephone  Department.  for  instance.
 Several  telephone  operators  have  been:
 discharged  from  service  under  _  this
 kind  of  extremely  frivolous  and  irres-
 ponsible  allegation.  There  was  the
 very  unusual  case  of  Shrimati  Anima
 Munshi,  who  was  a  telephone  operator
 and’  she  got  a  special  award  as  an
 tremely  capable  member  of  the  ser-
 vice.  She  also  was  removed  from  ser-
 vice  on  the  ground  that  she  was  par-
 ticipating  in  subversive  activities.

 Another  case  has  lately  come  to  my
 notice,  and  that  is  the  case  of  Dur-
 gesh  Chandra  Banerjee.  Against  him
 the  charge  is  made,  among  other  equal-
 ly  amazing  charges,  that  he  was  mak-
 ing  preparations  for  the  May  Day
 meeting  in  95l.  Now,  May  Day  is
 celebrated  by  all  labour  organisations
 in  the  world.  But  it  seems  if  you  or-
 ganise  May  Day  meetings  you  are  lia-
 ble  to  come  under  the  mischief  of  the
 Rules  which  Government  have  promul-
 gated.  There  are  so  many  other  in-
 stances  which  I  could  quote.  but  I  am
 sorry  I  have  not  got  the  time.  But  it
 seems  that  Government  is  pursuing  a
 policy  whichis  very  dangerous  be-
 cause  it  is  absolutely  in  contraventior
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 of  05९  freedoms  to  which  our  people
 have  a  right  to  feel  entitled.

 As  far  as  England  is  concerned,
 there  are  of  course  certain  limitations
 on  civil  servants  entering  politics.  But
 lately,  a  few  years  ago,  there  was  3
 Committee.  the  Masterman  Committee,
 which  removed  restrictions  on  civil
 servants  taking  part.  in  some  measure.
 in  political  activity.  Short  of  standing
 for  Parliament.  Civii  servants  in  Great
 Britain  have  a  great  deal  of  rights.  I
 am  quoting  from  a  leading  editorial
 articles  in  “The  Statesman”  of  the  22nd
 March.  953  under  the  heading  ‘Civil
 servants  and  politics’,  where  ‘it  is  said
 that  in  Britain  now  “62  per  cent:  of  all
 civil  servants  will  be  freedg  as  well  as
 a  further  22  per  cent.  (subject  to  cel  +
 tain  conditions).  The  remaining  . per  cent.  (those  connected  with  policy
 and  those  whose  work  deals  directly
 with  the  citizen  in  relation  to  his  perso-
 nal  circumstances)  are  still  barred
 from  national  political  activities  but
 “an,  with  permission,  take  part  in  local
 Government”.

 We  are  not  expecting  that  in  India
 we  shall  get  this  kind  of  things
 straightaway.  But  we  do  not  want  the
 kind  of  probings  and  screenings  in  the
 manner  of  hundred  per  cent.  Ameri--
 ‘canism:  that  is  the  kind  of  thing
 which  Government  seems  to  be  trying.
 tto  do  and  that  is  why  we  must  raise
 ur  voice  against  this  kind  of  imvasion:
 of  the  liberties  of  our  people.  These’
 225९5  show,  and  if  Government  is  ready
 ‘we  are  prepared  to  sit  round  the  table,.
 we  are  prepared  to  show  Government
 hundreds  of  cases  of  this  description. where  absolutely  frivolous  charges  are
 gade  against  these  people.  These:
 eharges  relate  only  to  Trade  Union
 activity.  We  see  the  hand  writing  on
 the  wall  where  the  Home  Ministry
 sends  out  a  cgcular  that  outsiders
 should  not  be  brought  into  the  Unions.
 ‘We  see  also  in  the  “Eastern  Raihwvay Gazette”,  for  example.  there  was  a
 statement—I  will  give  you  the  date.  it  '
 was  on  the  2nd  January,  953—where
 it  was  said  that  even  in  cases  where, a  legal  remedy  is  admissible.  a  Gov-
 ernment  servant  who  tries  to  seek  a
 decision  on  such  issues  in  a  court  of
 law  should  not  do  so  and  that  would
 be  looked  upon  as  anti-discipline.  Then
 again,  it  is  said  that  Govérnment  ser-
 vants  should  not  approach  Members  of
 Parliament  with  their  grievances.  Now.
 ए  do  not  know  what  is  what  in  this
 country.  But  I  do  know  this  that
 sometimes  Government  servants  for  the
 crime  of  approaching  the  Members  of
 Parliament  have  been  punished.  as
 happened  last  year  in  the  case  of  the
 Income-tax  employees  of  West  Bengal
 who  had  the  misfortune  of  inviting  to
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 a  meeting  Congress  M.P’s  elected  from
 West  Bengal  as  well  as  non-Congress
 M.P’s  elected  from  that  State.  We  see
 the  hand  writing  on  the  wall.  This  is
 the  way  in  which  the  Government  s
 functioning.  Government  is  trying  to
 keen  these  Trade  Unions  in  absolutely
 subservient  conditions.  Whoever  tries
 to  act  in  a  real  Trade  Union  spirit  and
 tries  not  only  to  bring  about  a  tem-
 porary  amelioration  of  the  condition
 of  the  working  classes  but  also  to
 bring  about  a  basic  change  in  the  so-
 cial  structure,  whoever  tries  to  work
 as'a  Trade  Unionist  because  as  a  com-
 plement  of  democracy,  as  a  real  con-
 summation  of  democracy  he  wants  the
 elimination*of  exploitation  of  these
 people  in  present-day  society,  whoever
 conducts  a  Trade  Union  in  a  spirit  of
 genuine  democracy  comes  under  the
 Damocles’  swordeof  Government  re-
 pression.  And  that  is  why  the  appli-
 cation  of  the  Safeguarding  of  National
 Security  Rules  appears  in  such  a  lurid
 light.  I  say  this  is  against  the  funda-
 mental  rights  guaranteed  to  every  citi-
 zen  under  the  Constitution.  Govern-
 ment.  besides,  can  draw  upon  the  Gov-
 ernment  Servants  Conduct  Rules  in
 cases  of  subversive  activity.  And  I  say
 the  application  in  practice  of  the  Safe-
 guarding  of  National  Security  Rules
 has  been  such  that  it  is  a  handle  for
 nothing  but  abuse—and  with  a  very
 big  A.  I  challenge  Government  to  say
 that  it  has  not  beer  abused  in  a  very
 large  number  of  cases.  I  challenge
 Government  that  in  spite  of  the  assu-
 rances  of  sympathetic  consideration.
 that  sympathetic  consideration  has
 never  been  given  so  far.  I  am  prepar-
 ed  to  say  even  now  we  do  not  want
 to  push  Government  into  an  obstinate
 corner  where  opposition  would  come
 from  that  side  and  we  shall  also  have
 to  shout  against  Government  and  a
 stalemate  would  arise.@  Let  us  meet
 together,  even  now  at  this  late  stage, let  us  trv  to  prove  to  Government,  with
 materials  and  documentation.  that
 these  cases  are  such  that  the  steps
 taken  should  not  be  proceeded  with.
 And  if  after  that  Government  still  de-
 cides  that  it  has  got  to  persist  in  its
 present  policy  of  application  of  these
 Rules  I  am  sorry  for  the  Government
 of  my  country.  And  that  is  why  I
 support  the  Resolution  moved  by  my
 friend  Mr.  Nambiar.

 Shri  K.  C.  Sodhia  (Sagar):  I  depre- cate  in  very  strong  terms  the  introduc-
 tion  of  politics  in  the  great  body  of
 our  Services  working  in  this  country.
 It  will  be  a  very  bad  and  sorry  day
 for  us  if  we  just  try  to  win  them  either
 to  the  Congress  or  the  Communist  or
 any  other  side.  There  are  already
 wery  strong  comments  in  the  country
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 that  discipline  in  the  Government  ser-
 vices  is  diminishing  every  day.  There-
 fore  any  attempt:  on  the  part  of  any
 party  or  any  individual  or  any  leader
 to  that  effect  must  be  condemned  by
 the  whole  people.  All  Government  ser-
 vants  must  do  their  work  properly.  It
 they  have  got  any  personal  political
 beliefs  they  may  have  them  at  their
 houses  and  when  they  are  away  from
 their  duty,  and  that  too  in  such  a  way
 as  not  to  set  a  bad  example  to  other
 people.  It  would  be  a  very  sad  day,
 even  for  the  Communist  Party  of  India,
 if  they  try  to  encourage  people  and
 want  them  to  be  a  set  of  idlers.  We  do
 not  want  idlers  in  this  country  and  we
 must  extract  work  from  all  people
 who  are  working  in  the  Government.
 Therefore  I  say  that  anything  which
 brings  Government  servants  properly
 to  their  duties  is  in  the’  best  interests
 of  the  country,  and  I  strongly  depre-
 cate  and  oppose  this  Resolution.

 Shri  B.  S.  Murthy  (Eluru):  I  en-
 tirely  agree  with  the  previous  speaker
 that  no  politics  should  be  introduced
 in  the  ranks  of  the  Government  ser-
 vants.  But  this  is  not  a  question
 where  Government  servants  are  treat-
 ed  as  Government  servants.  It  is  a  tun-
 damental  right  of  every  worker  to
 take  part  in  Trade  Union  movement
 and  therefore  we  are  now  trying  to
 deal  with  the  question  on  the  basis
 of  the  Trade  Union  movement  in
 India,  and  not  affecting  the  Conduct
 Rules  of  Government  servants.

 There  is  a  genesis  for  this  Safe-
 guarding  of  National  Security  Rules.
 In  949—I  think  it  was  on  the  25th
 of  February—a  Bill  known  as  the  Es-
 sential  Services  (Prevention  of
 Strikes)  Bill  was  introduced  in  Parlia-
 ment.  Because  there  was  a  lot  of
 opposition  to  the  introduction  of  this
 Bill,  it  was  ultimately  withdrawn  on the  5th  of  March,  949  @and_  before
 the  withdrawa!,  the  Prime  Minister, Pandit  Nehru,  in  the  absence  of  the
 Home  Minister,  read  out  a  statement
 by  the  Home  Minister  and  also  made a  speech  cataloguing  the  reasons
 necessitating  the  withdrawal  of  the
 said  Bill,  The  statement  of  the  Home
 Minister  was  to  the  effect  that  “a
 violent  and  brutal  challenge  to  the State  was  in  existence”.  Therefore the  Government  thought  of  bringing that  piece  of  legislation  but  subse-
 quently  they  thought  such  a  necessity was  not  in  existence  at  that  time  and therefore  they  were  prepared  to  with- draw.  In  withdrawing  the  said  legis-
 lation,  the  Prime  Minister  said  that “it  has  been  stated  by  some  people
 that  the  Government  was  trying  to aim  a  blow  at  the  Trade  Union
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 organisation  and  their  general  desire  to
 Strike”.  Well,  it  is  always  the  most
 safeguarded  right  of  the  worker  that
 his  right  to  strike  should  never  be
 interfered  with.  In  many  a  country,
 ‘both  the  employers  and  Governments have  tried  their  best  to  see  that  this
 fundamental  right  of  the  worker  to
 strike  is  not  put  into  force.  I  am  glad
 that  the  Trade  Union  movement  has
 gained  strength  in  all  countries  and
 so  alsu  in  India;  but  the  Safeguarding of  National  Security  Rules,  in  a  way, have  affected  the  fundamental  rights
 ot  the  workers.  Many  cases  have been  cited  by  other  speakers  including
 Mr.  Nambiar,  who  has  tabled  the  Reso- lution,  and  also  Prof.  Hiren  Mukerjee.
 If  an  outsider—granting  that  person
 is  not  a  Communist—is_  invited  to
 vreside  in  a  meeting  or  inaugurate  a
 meeting  of  the  workers,  Government have  not  been  giving  permission  to
 hold  such  meetings.  I  consider  that
 the  non-working  people  may  not  have
 any  place  in  the  actual  running  of
 the  Trade  Unions  but  extending  in-
 vitation  to  leaders  outside  the  workers
 should  not  be  a  taboo  simply  because
 they  do  not  belong  to  the  governing
 party.  When  people  belunging  to  the
 overning  party,  Congress,  whether
 they  have  done  any  work  or  not.  are
 being  invited  and  taken  in  procession
 to  'ead  mass  movement  of  workers. why  not  other  peuple  also  be  given
 the  same  opportunity  unless  the  per-
 son  in  question  is  one  whose  antece-
 dents  are  questionable?

 Again.  the  Prime  Minister  said  at
 that  time  that  “certain  groups  are
 bent  not  so  much.  on  strike  but  on
 creating  disorder  and  chavs  and  -in-
 dulging  in  acts  of  sabotage”.  These
 words  were  uttered  in  949  and  now
 we  are  in  April.  1953.  Times  have
 changed.  Much.  water  has  flown
 under  the  bridge  and  even  today  to think  that  these  Rules  are  quite  essen- tial  to  safeguard  the  security  of  India and  that  nearly  400  Central  Govern- ment  servants,  who  are  affected  by these  Rules.  can  below  up  the  Govern- ment  is  rather  strange  if  not  cwrivus.

 Again,  the  Prime  Minister  at  that time  said  “I  am  quite  sure  that  the vast  majority  of  people  and  workers are  not  affected  by  it”  meaning  the
 sabotaging  of  the  activities  of  certain
 groups  of  people  “and  strongly  disap- proving  of  it.”  When  a  “vast  majori- ty  of  the  people”  are  not  affected  by these  saboteurs  what  is  the  necessity for  having  these  Rules  _  still  on  the Statute  Book  and  the  Government
 taking  recourse  to  these  Rules  every now  and  then?

 Once  again  I  would  like  to  be  permit- ted  to  quote  the  Prime  Minister.  Con-
 cluding  his  speech  he  said,  é‘This
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 Government  as  a  whole  is  bent  not
 only  in  improving  the  general  condi-
 tion  of  labour..........,—that  is  rather
 putting  it  wrongly.—but  of  giving  it
 a  rightful  place  in  the  governance  of
 the  country”.

 0  AM
 Again,  the  Planning  Commission have  stated  that  “the  worker-is  the

 principal  instrument  in  the  fulfilment
 of  the  targets  of  the  Plan  and  in  the
 achievement  of  economic  progress
 generally,  his  co-operation.........  »—I
 want  the  Home  Minister  to  mark  this
 word  ‘co-operation’,—“will  be  an  es- sential  factor  in  creating  an  economic
 organisation  in  the  country  which  wi!!
 best  subserve  the  needs  of  social  jus-
 tice”.  I  would  also  like  the  Home
 Minister  to  underline  the  words  “so-
 cial  justice”.

 An  Hon.  Member:  He  has_  under-
 lined.

 Shri  B.  S.  Murthy:  If  these  are  the
 pious  expressions  of  goodwill  given by  the  Government  through  their
 spokesman,  the  Prime  Minister,  that
 the  worker  is  the  pivot  and  around nim  the  country  is  going  to  build  a’ new  social  structure.  I  think  cases
 against  certain  workers  who  have  now been  made  to  suffer  under  the  Safe-
 guarding  of  National  Security  Rules be  withdrawn  and  the  Rules-also  must be  abrogated  forthwith.

 Another  point.  The  persons  affect- ed  are  Government  employees.  Gov- ernment  have  come  forward  saying that  there  must  be  arbitration.  ‘The Government  have  also  been  saying  that there  must  be  conciliation.  In  these cases  where  injustice  has  been  done to  these  workers,  no  arbitration,  no conciliatiun  has  taken  place  and  the
 Goyernment  cannot  say  that  they  can be  the  accuser  as  well  as  the  Judge at  the  same  time.  There  must  be justice  done  for  these  people  and  the fundamental  rights  guarantee  that  no
 Person  should  be,  victimised.  There  is this  injustice  in  denying  them  to  know for  what  reasons  they  had  been  sent  out
 of  service.  Government  has  been,  I
 think,  suffering  under  a  prestige- phobia.  I  am  sorry  that  the  Govern- ment  has  not  realised  that  the  rank and  file  of  the  whole  Trade  Union
 movement  of  the  !abouring~classes  in
 this  country  are  looking  at.these  Rules
 with  great  apprehension  and  that  they consider  that  these  Rules  must  be abrogated  as  early  as  possible  and  that the  Service  Rules  governing  the  con- duct  of  Government  servants  are enough  to  take  care  that  no  activities of  sabotage  could  be  indulged  in  by any  person  who  is  anxious  to  indulge in  anti-social  activities,
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 Dr.  Katju  mentioned  on  the  last,  oc-

 casion  that  Judges  also  commit  mis-
 takes.  Therefore  he  said  there  is  a
 small  Judge  and  there  is  a  big  Judge.
 Hence,  there  is  a'so  a  right  of  appeal.
 Now  taking  that  a  Government  officer
 is  a  Judge—he  may  be  a  small  Judge
 —what  is  the  harm  in  having  a  bigger
 Judge  to  see  that  all  these  cases,  near-
 ly  400,  are  entrusted  to  a  Judicial  Tri-
 bunal  and  then  Government  _  officers
 trying  to  give  all  the  informatior
 available  with  them  to  prove  that  these
 persons  were  rightly  punished.  Why
 should  they  fight  shy  of  facing  a  Judi-
 cial  Tribuna!?  If  it  is  proved  that  a
 person  was  really  against  the  security
 of  the  country  and  was  working  in  a
 treacherous  manner  affecting  the
 safety  of  the  country,  he  must  be
 punished.  I  am  not  one  who  is  trying
 to  give  support  to  people  who  betray
 the  interests  of  this  country  but  in
 the  name  of  the  Safeguarding  of
 National  Security  Rules,  nobody  should
 be  denied  the  fundamental  rights
 guaranteed  under  the  Constitution.  It
 says  that  everyone  should  be  given  a
 hearing  in  his  own  case.  But  here,
 no  hearing  of  the  cases  no  charges
 are  upenly  given  and  no  judgment  is
 passed.  I¢  an  officer  is  prejudiced
 against  somebody  for  certain  reasyns,
 he  secretly  reports  to  his  seniors  that
 such  and  such  a  man  _  is_  considered
 dangerous.  Immediately  he  wil!  be
 sent  out  of  the  service  and  then  he
 is  forgotten  as  far  as  the  Government
 service  is  concerned.  Any  kind  of
 appeals  from  him  will  be  of  no  avail.
 This  is  rather  unjust  in  a  free  India
 like  ours.  As  I  was  stating  earlier.
 only  400  people  are  now  ihvolved
 either  in  the  Railways  or  in  the  Com-
 munications.  It  is  rather  curious  ‘o
 think  that  these  400  people  wi!l  biock
 the  country’s  progress  that  country’s
 security  will  be  at  stake  and  that  the
 Government  machinery  will  not  run,
 and  therefore  the  Safeguarding  of
 National  Security  Rules  are  required
 to  lubricate  the  governmental  machi-
 nery.  I  think  this  is  rather  a  strange
 state  of  affairs.  I  hope  Dr.  Katju.  the
 learned,  sane  and  sagacious  Home
 Minister  that  we  are  having,  will  be
 able  to  appreciate  our  point  of  view.
 It  is  mut  as  if  we,  the  Opposition
 Members,  are  trying  to  bring  pressure
 upon  the  Government  as  far  as  these
 Rules  are  concerned.  The  whole  coun-
 try,  in  particular,  the  working  classes
 are  anxious  to  see  that  these  rules  are
 withdrawn  so  that  every  worker  can
 take  pride  in  trying  to  improve  _  his
 Trade  Union,  thus  trying  to  build  a
 stable  and  healthy  Trade  Union  move-
 ment  in  this  country.  I  hope  the  hon.
 Home  Minister  will  see  that  some  sort
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 of  justice.  if  not  full  justice,  is  done
 by  these  people  who  have  been  victi-
 mised  for  no  fault  of  theirs,

 Shri  M.  8,  Gurupadaswamy  (My-
 sore):  These  Rules,  to  my  mind,  are
 very  draconian  in  character.  They
 militate  against  the  very  spirit  of
 the  Constitution  and  they  are
 against  some  of  the  fundamental
 tights  conferred  by  the  Constitution
 on  our  citizens.  I  want  to  discuss
 this  matter  and  few  other  issues,  such

 as  how  these  Rules  affect  the  Trade
 Union  rights  of  the  labourers,  how
 they  are  out-moded,  and  how  they
 confer  a  lot  of  power  on  the  Railway
 officers,  and  how  they  have  peen  mis-
 fused  and  improperly  applied.

 These  Rules  were  promulgated  in
 the  year  1949,  According  to  the  pro-
 vision  in  the  Rules,  any  employee  iif
 the  Railways  or  Posts  and  Telegraphs
 or  Defence  may  be  discharged  from

 mere  suspicion  that  that
 emloyee  is  engaged  in  some  subver-
 sive  activity.  The  Rules  do  not  pro-
 vide  for  any  scope  for  the  employee
 to  be  heard.  The  employee  will  have
 no  opportunity  to  prove  his  inno-
 cence.  The  case  will  not  go  before
 either  a  Tribunal  or  any  other  judi-
 ciary.  The  entire  matter  is  considered
 by  the  officers.  The  officers  will  act  as
 Judges,  jurors  as  well  as  prosecutors.
 No  opportunity  is  given  to  the

 ee
 em-

 ployee  to  cite  witnesses.  or  jusfify  his
 stand  or  to  tender  evidence,  or  argue
 his  case  or  prove  his  innocence.  That
 is  why  I  say  that  these  Rules  are
 very  draconian  in  character.  They  are
 not  in  any  way  fitted  to  the  new  cir-
 eumstances  in  which  we  are  _  living.
 We  have  now  got  a  Constitution.
 The  Constitution  bestows  certain
 fundamental  rights  to  the  people.  It
 is  one  of  the  fundamental  rights  for
 any  one  to  have  recourse  to  a  judicial
 enquiry,  and  to  legal  defence.  There
 are  cases  which  prove  that  these
 Rules  have  been  promulgated  to  sub-
 vert  the  activities  of  genuine  Trade
 Unionists.  I  am  not  a  communist:  T
 am  not  arguing  for  communism
 But,  I  Want  to  make  it  clear  that  this:
 is  not  the  way  of  condemning  sub-
 versive  activities.  By  making  the
 Rules  rigorous,  by  enacting  such
 severe  draconian  Rules,  you  are  en-
 couraging  subversive  activities  in-
 directly  instead  of  condemning  or
 thwarting  subversive  activities.  The
 purpose  for  which  these  Rules  were
 framed  will  not  be  realised.  If  these
 Rules  are  continued  for  long.  then,
 there  may  be  a  greater  possibility  of
 subversive  activities  growing  as  a  Te-
 sult  of  these  Rules.  So,  these  Rules
 do  not  provide’  a  so'ution.  Thov
 rather  offer  a  cause  for  furthering .
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 subversive  activities  among  labvur-
 ers.  Some  interested  persons  may
 take  the  opportunity  to  exploit  the
 psychology  of  the  workers.  They
 may  incite  them;  they  may  tell  them;
 here  are  Rules  against  you,  why
 should  you  not  oppose  these  Rules,
 why  should  you  not  organise  your-
 selves,  why  should  you  not  stage  a
 strike.  They  may  do  all  this  mis-
 chief.  These  Rules,  therefore  instead
 of  eradicating  or  suppressing  the  sub- versive  elements  in  society,  will
 rather  encourage  them.

 There  is  an  interesting  case  regard-
 ing  the  abuse  of  these  Rules:  Sam-
 bandam_  versus  General  Manager, South  Indian  Railway,  Trichinopoly. In  that  case,  the  petitioner  went  to the  High  Court  of  Madras  for  a  writ.
 The  High  Court:  decided  that  the procedure  that  has  been  envisaged  in
 these  Rules  has  not  been  strictly  and
 fairly  followed  by  the  authorities.
 On  that  ground,  the  High  Court  said
 that  the  petitioner  should  be  rein-
 stated.  Till  now  that  man  has  not been  reinstated.  Though  there  has
 been  a  grave  irregularity  on  the  part of  the  Railway  authorities,  in  regard to  the  procedure,  there  has  not  been
 any  confession  of  their  fault;  nor  has
 the  injustice  been  redressed.  There are  so  many  other  cases  of  this  type.  I
 have  no  time  to  quote  all  these  cases. But.  I  point  out  that  even  the  mini-
 mum  safeguards  provided  by  these
 Rules  have  not  been  adhered  to  nor even  followed  by  the  Government. In  their  zeal  to  suppress  all  activities
 of  Trade  Unions,  they  are  rather
 hasty  in  discharging  or  dismissing  or
 harming  the  dabourers.  They  have not  even  looked  into  the  ‘procedure that  is  laid  down  in’  these  Rules.  As I.  said  even  the  limited  safeguards have  been  over-looked-in  many  cases. That  shows  how  the  Government  is
 acting  in  an  irresponsible  manner. The  Rules  provide  a  Committee  of Advisers  to  go  into  questions  of  dis- missals,  suspension,  ete.  But,  this Committee  consists  only  of  depart- mental  officers  and  they  are  the  very officers  wha  discharge  or  dismiss  the employees.  These  officers  cannot  be
 expected  to  reconsider  the  cases  in which  thev  themselves  have  passed orders,  They  will  certainly  not  re- vise  the  order;  they  wil!  stick  to  their original  order  even  while  they  sit in  the  Committee.  So.  no  redress  or no  relief  can  be  expected  as  a  result of  this  Committee  meeting.  So,  this
 provision.  of  a  Committee  is  not  doing any  favour  or  giving  any  helo  to  the
 employees,  and  to  the  victims.  So,
 we  cannot  justify  the  Rules  on  the basis  of  this  ground.  Let  not  the
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 Minister  say:  “We  have  made  pro- vision  for  a  Committee.  There  will
 be  an  enquiry  and  the  victim  will  be
 heard.”  It  does  not  give  relief  that.
 is  expected.  A  tribuna!  would  have
 been  more  advisable,  In  the  case  vf
 the  Preventive  Detention  Act  we
 have  got  a  tribunal.  It  is  better  than
 this.  Even  that  is  not  provided  by these  Rules.

 Further,  there  is  no  judicial  en-
 quiry  at  all.  The  victim  can  go  to
 the  High  Court  for  a  writ,  That  is
 the  only  way  open  to  him.  And  it. is  very  costly.  So,  by  taking  into
 consideration  all  these  points,  I  say that  these  kules  are  very  outmoded,
 they  do  not  fit  into  the  new  demo-
 cratic  circumstances,  ang  they  will: not  serve  the  purpose  for  which  they have  been  promulgated.  I  call  upon the  hon.  Minister  therefore,  to  with-
 draw  these  Rules  immediately,  and reinstate  all  the  employees  who  have been  discharged  or  dismissed  from service.  So  far.  nearly  30  peopie. have  been  reinstated  according  to  the statement  by  Mr.  Lal  _  Bahadur- Shastri.  But  still  there  are  nearly 300  people  more  remaining  in  the. list.  They  have  not  been  reinstated, and  their  families  are  suffering.  They are  in  a  very  miserable  condition. and  they  are  sending  us  appeals. But  we  also  are  in  a  helpless  condi-.
 tion  except  to  appeal  to  the  hon. Minister  that  these  Rules  should  be withdrawn  immediately  and_  these. People  who  have  been  dismissed  or
 suspended  from  service  should  be
 reinstated.  And  that  is  the  only  way. of  removing  the  misery  of  these  em- Ployees,  So,  l  urge  upon  the  Govern- ment  to  look  into  the  question  with democratic  and  _  liberal  spirit.  They should  not  be  vindictive,  and  they
 should

 be  magnanimous  in  their  atti-. ude.
 As  a  result  of  these  Rules,  Trade

 Union  activities  have  been  suppressed- in  many  parts,  particularly  in  My- sore.  I  would  draw  the  attention  ०१: the  Minister  to  the  fact  that  many workers  are  afraid  to  engage  in  any: activity  at  all  because  they  say:
 “These  Safeguarding  of  National  Se. curity  Rules  have  been  promulgated and  we  may  be  suspected  of  some. bad  activity  or  subversive  activity. and  we  may  be  punished.”  In  tnis.
 way  they  are  terribly  afraid  of  the existence  of  these  Rules.  Unless  you remove  these  Rules,  there  is  no  scope for  genuine  Trade  Union  activity. There  may  be  Trade  Union  activity under  the  shaduw  of  the  Government. That  is  quite  possible,  but  there  can-
 not  be  independent  Trade  Union  ac‘i- vity  so  long  as  these  Rules  continue. in  operation.  The  whole  labour  class.
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 igs  terribly  obsessed  of  these  Rules,
 and  the  result  is  they  have  been
 para'ysed,  and  they  have  been  con-
 demned  to  lassitude  and  _  inactivity.
 ‘Many  Railway  labourers  are  ignoran‘
 ‘and  they  do  not  know  the  real  nature
 of  these  Rules.  I  honestly  helieve
 ‘that  if  these  Rules  are  repealed,  the
 labourers  will  respond  to  the  gesture
 of  the  Government,  and  they  wil!
 never  resort  to  any  subversive  acti-
 ~vity.

 By  asking  Government  to  repeal
 ‘these  Rules.  I  am  _  not  in  any  way
 -encouraging  subversive  activity.  If
 there  are  subversive  activities,  vou
 -can  deal  with  them.  There  are  other
 Rules  at  hand.  These  Rules  however
 are  not  necessary.  Even  during  the
 British  days,~these  Rules  ‘were  not
 there.  Only  when  the  Congress
 came  to  power.  they  have  promulgat-
 ed  these  Rules.  What  is  the  reascn?
 ‘When  Britishers  thought  that  thev
 could  manage  the  Railway  labtur
 without  such  Rules,  why  the  Cong-
 ress  Government  cannot  do  likewise?
 There  is  no  justification  for  the  con-
 liruance  of  these  Rules.  So,  I  ask
 the  Minister  to  agree  to  and  appre-
 ciate  the  spirit  uf  this  Resolution.  It
 might  have  come  from  a  Cominiunist
 Member.  But,  let  him  not  view  it
 in  the  light  that  because  it  has  come
 from  a  Communist  Member.  he  must
 not  agree.  If  he  wants  any  reasun-
 able  amendment  to  this  Resolution
 we  will  accept  it,  but  we  want  him  te
 appreciate  the  spirit  underlying  this
 Resolution.  Let  him  not  repeat  what
 he  said  the  other  day  regarding  Sar-
 dar  Hukam_  Singh’s  Resolution.  I
 am  making  a  constructive  suggestion.
 If  he  wants  our  genuine  co-operation,
 we  will  extend  it  and  we  will  help
 him  in  condemning’  all  subversive
 activities,  if  there  are  any.  He  must
 take  our  assurance  as  genuine  and
 react  well  to  our  demand.

 With  these  words,  I  close.  .
 Shri  K.  K.  Desai  (Halar):  I  had

 no  intention  to  take  part  in  this  de-
 bate  but  the  party  that  has  sponsor-
 ed  this  Resolution  and  the  way  in
 which  the  Reso'ution  has  been  sup-
 ported  creates  certain  misapprehen- sions  in  the  minds  of  the  people.  I
 would  like  to  place  before  this  House
 the  circumstances  under  which  these
 Rules  were  promulgated  in  this  coun-
 try.

 In  the  year  949  there  was  the  dan-
 ger  of  a  strike  in  the  Railways,  and
 the  whole  transport  was  being  jeo-
 pardised.  Immediately  after  we  got
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 independence,  there  were  certain  ele-
 ments  in  our  country  who  were  out—
 in  my  opinion,  induced—to  jeopardise
 our  very  independence  by  utilizing
 the  discontent  there  may  have  becr
 among  labour.  And  under  these  cir:
 cumstances  these  Rules  were  promul-
 gated.

 The  All-India  Railwaymen’s  Fede-
 tation  withdrew  the  strike  notice  on
 making  a  sort  of  agreement  with  the
 Railway  Board.  The  National  Rail-
 way  Workers’  Federation  also  did  nct
 want  a  strike.  At  that  particular
 moment,  certain  sections  of  the  com-
 munity  who  ‘were  taking  their  insp.-
 ration  from  outside,  wanted  the  strike
 still  to  continue,  and  even  when  the
 strike  was  withdrawn,  they  called
 upon  the  Railwaymen  to  go  on  strike.
 (An  Hon.  Members:  No.)  At  the  same
 time.  the  workers  in  the  defence  in-
 Stallations,  in  the  postal  services  and
 other  were  aisvu  being  assiduously
 asked  to  help  them.  Under  those+
 circumstances  these  Rules  were  ए7०-
 mulgated.  Now,  it  is  for  the  Govern-
 ment,  in  its  own  discretion,  to  judge whether  the  time  has  now  come  ६6
 modify  these  Rules  so  as  not  to  inter-
 fere  with  genuine  Trade  Union  acti-
 vity.  The  friends  here  who  say  that
 it  will  interfere  with  genuine  Trade
 Union  activity  are  referring  to  a  type of  Trade  Union  activity  which  is  only
 being  conducted  with  a  view  to  use
 it  for  their  beloved  political  purpose. If  they  declare  here  and  now  and
 genuinely  that  they  have  nothing  to
 do  with  any  inspiration  from  an  out-
 side  country  for  conducting  their Trade  Union  activity  which  is  always changing  from  time  to  time,  then  the
 Government  will  be  well-adviseg.  in
 the  interests  of  the  majority  to  amend or  modify  those  Rules.

 Shri  Nambiar  (Mayuram):  It  has
 been  repeatedly  stated  here.

 Shri  K.  K,.  Desai:  I  have  heard  you enough  and  with  patience.  You  have
 got  to  hear  me.

 Shrj  Nambiar:  That  statement  Kas been  given............
 Mr.  Deputy-Speaker:  Order,  order

 The  hon.  Member  had  दा  minutes  to
 speak.  He  can  reply  later.

 Shri  K.  हू,  Desai:  But  that  state- ment  about  peaceful  and  genuise
 Trade  Unionism  would  have  to  be
 judged  in  action.  A  simple  declaration would  not  convince  an_  established
 Government  under  democracy  whc will  not’  be  simply  taken  in  by  such
 slogans,  for  they  are  onlv  s'agans  and
 nothing  else.  The  Government  have
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 got  a  huge  responsibility  to  keep  law
 and  order  in  the  country,  It  has  also
 got  the  responsibility  to  put  this  coun-
 try  on  a  proper  democratic  basis.
 the  Government  come  to  the  conclusion
 thay  these  Rules,  ig  they  are  with-
 drawn,  would  not  interfere  with  the
 genuine  desire  of  the  majority  of  the
 Peop'e  to  advance  democracy,  there
 will  be  no  difficulty  in  doing  so.  But
 as  long  as  there  is  doubt  and  suspi- cion  in  the  minds  of  all  the  genuine
 democrats  that  a  particular  group  in
 this  country  is  determined  to  subvert our  democracy  by  taking  its  inspira- tions  from  outside,  as  long  as  a  move-
 ment  is  there  in  the  form  of  the
 Cominform  Movement  which  is  guiding the  international  activities  of  a  parti-
 cular  group,  I  think  it  will  be  very unwise  to  abrogate  or  withdraw  these Rules.  That  it  does  not  interfere  with the  genuine  Trade  Union  movement can  be  estab'ished  from  the  fact  that after  the  independence  movement,  and
 after  the  attainmen;  of  independence, genuine  Trade  Union  movement  all over  the  country  has  flourished.  It has  got  more  membership  today  than at  any  time  in  the  history  of  the  Trade Union  movement.  I.  for  one,  would
 not  object  to  any  democratic  Trade
 Union  movement  in  its  proper  sense, even  if  it  flourishes  against  my  own
 organisation.  For  instance,  there  is the  Hind  Mazdoor  Sabha.  which  is -a  Trade  Union  movement,  and  has flourished.  I  have  got  not  the  sligh- test  doubt  in  my  mind  that  it  will flourish,  and  J  would  be  prepared  to
 co-aperate  with  that  organisation.  As you  will  see  within  the  next  day  or two,  the  National  Railway  Workers’
 Federation,  and  the  All-India  Rail-

 _waymen’s  Federation.  whose  Presi-
 ‘dent  is  Shri  Jai  Prakash  Naxain,  and we  in  the  public  sector  are  trying  to make  a  sort  of  common  front  for  the Trade  Union  workers,  That  will  hap- pen  tomorrow  or  day  after  or  in  the near  future.

 As  far  as  this  particular  Resolution
 is  concerned,  I  oppose  the  Resolution
 as  such,  But  at  the  same  time  I
 would  like  to  make  an  appeal!  to  the hon.  the  Home  Minister  in  this  eannec-
 tion.  With  the  sense  of  responsibility that  he  has  got,  he  has  to  main‘ain
 the  law  and  order  situation  in  the
 country.  If  he  is  convinced  that  the
 security  of  the  country  is  safe,  then
 he  can  modify  these  Rules  in  such  a  way that  they  may.  not  interfere  with
 genuine  Trade  Union  movement,  or
 for  the  matter  of  that,  the  activities
 of  any  genuine  political  party  which
 has  as  its  basis  the  democratic  set-up of  life.  This  is  all  that  I  have  to
 say  in  this  behalf.
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 Now,  it  has  been  stated’  by  Mr.  Lal
 Bahadur.  Shastri  in  the  course  of  his
 answer  to  one  of  the  questions  put  on:
 the  floor  of  the  House,  that  30  veople
 who  were  dealt  with  under  these  Rules
 have  been  reinstated.  Mr.  Gurupada-
 swamy  this  morning  stated  that  about. 300  people  are  still  awaiting......

 Shri  B.  S.  Murthy:  400.
 Shri  K.  हू,  Desai:  ...a  favourab!e-

 reply  from  the  Railway  Ministry.
 The  Committee  that  has  been  appnint-
 ed  under  these  Rules,  according  to
 them,  serves  no  useful  purpose,  be-
 cause  they  are  themselves,  as”  Mr..
 Murthy  or  Mr.  Gurupadaswamy  would
 like  to  say,  the  judge  and  the  prosecu-~
 tor.

 Shri  8.  S.  Murthy:  Yes.
 Shri  K.  K,  Desai:  One  can  under-

 stand  this,  After  putting  these  people
 out  for  the  last  four  or  five  years,  if
 there  is  a  genuine  grievance—and
 after  all,  they  committed  the  mistake
 in  the  year  1949,  by  trying  to  support
 a  subversive  strike  that  was  being
 contemplated—I  would  certainly  ap-
 peal  tu  the  Government  to  judge
 those  cases  independently.  The  Gov-.
 ernment  cannot  afford_to  be  vindic-
 tive.  Why  should  Government  be
 vindictive  against  any  loyal  citizens
 of  this  country?  If  they  are  loyal,  I
 do  not  think  it  will  be  improper  oun  my
 part  to  suggest  to  the  Government
 to  re-examine  those  300  or  400  cases,.
 and  if  they  are  satisfied  that  there
 will  be  no  danger  to  the  security  of
 the  country,  they  can  be  reinstated, and  there  is  nothing  wrong  about  it:
 As  far  as  these  Safeguarding  of
 Nationa]  Security  Rules  are  concern-
 ed.  I  am  very  définitely  of  the  view,
 that  the  time  has  not  yet  come  to
 entirely  abrogate  them  or  withdraw them.  But  the  time  has  certainly
 come—because  we  have  established our  democracy  on  a  firm  fvoting,  and
 we  are  trying  to  establish  it  sti'l
 firmer—when  it  will  be  in  the  inter-
 ests  of  the  country  as  such,  that  these Rules  may,  be  modified,  consistent
 with  the  security  which  we  have  been
 able  to  achieve  in  spite  of  the  sub--
 versive  tendencies  and  activities  of  a
 section  of  the  people  in  this  country.

 With  these  few  words.  I  would  Jike-
 to  place  before  the  Government  what
 I  thought  and  what  I  think  about
 these  Rules.

 Shri  Bogawat  (Ahmednagar  South)  3
 Sir,  I  thank  you,  for  the  opportunity
 given  to  me.  As  regards  this  Res~
 lution,  I  feel  that  the  time  has  not  yet
 come  for  the  withdrawal  of  these-



 4441  Resolution  re:

 [Shri  Bogawat]
 Rules.  We  cannot  forget  the  subver-
 ive  activities  of  some  groups  in  wur
 <ountry  and  the  anarchy  created  by
 them  from  time  to  time.  So  long  as

 cthese  aciivities  are  golng  on  in  our
 country,  they  are  a  red  signal  that

 -our  infant  democracy  is  not  safe.  We
 cannot  forget,  as  ४85  stated  by  my
 hon.  friend  Mr.  Khandubhai  Desai,

 ‘the  attempt  to  foster  a  strike  at  a
 ‘tame  when  the  people  of  Bihar  were
 ‘without  food,  and  food  had  to  be  sent
 ‘to  them.  A  number  of  such  instances
 can  be  given.  It  is  the  duty  of  every

 -Government  servant  to  be  loyal  and
 to  be  disciplined.  So  long  as  the  dis-
 cipline  is  maintained.  and  they  are
 loyal,  there  would  be  no  harm.  But
 wnen  the  Government  found  that
 ‘these  activities  were  going  on  in
 -severa!  departments  which  are  very
 essential,  like  the  Defence,  Posts  and
 Telegraphs.  the  Railways  departments.
 and  when  instigations  were  going  on
 even  amongst  the  Government  ser-
 vants,  and  some  of  them  were  not
 ‘keeping  discipline,  it  wags  found  neces-
 ary  to  formulate  these  Rules.  My
 non.  friend  Shri  Gurupadaswamy  said
 that  this  Resolution  should  not  be
 ‘taken  lightly  simply  because  it  comes
 from  a  Communist  Member.  But  in
 ‘the  whole  country,  we  cannot  forget
 the  activities  of  our  red  friends.  We
 cannut  forget  how  they  carried  on
 ‘their  activities  and  how  they  wanted
 to  create  anarchy  in  several  parts  of
 the  country,  and  how  they  instigated even  Government  servants.  So  my
 humble  submission  fs  that  so  long  as
 our  friends  take  their  inspiration  from
 outside  countries,  and  so  long  as  they
 are  not  sticking  to  the  principles  of
 democracy  or  want  to  interfere  with
 the  Government  servants.  these  Rules
 are  quite  essential  If  they  come  to
 their  senses,  behave  properly  and  non-
 violently,  and  make  a  proper  agita-
 tion.  then  certainly  these  Rules  can
 be  modified  or  even  abrogated,

 Many  points  were  stated  by  Mr.
 Khandubhai  Desai—and  I  only  want-

 ed  to  place  these  few  points  before
 the  House—and  I  do  not  want  to  take
 up  the  time  of  the  House  by  guing uver  them  again.  But  I  would  only like  to  submit  that  if  our  red  friends
 tome  to  their  senses,  and  carry  on
 their  activities  in  a  peaceful  amd  non-
 violent  manner,  consistent  with  se-
 curity  and  peace,  then  these  Rules
 may  be  modified  and  even  dune  away with.  But  so  long  as  they  take  it  into
 their  heads  to  instigate  Govefnment
 servants.  with  a  view  to  furthering
 their  political  ends.  these  Rules  are
 quite  necessary.  That  is  all  my  hum-

 ble  submission.
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 r.  5.  P.  Mookerjee:  I  would  appeal

 o  the  House  to  consider  this  matter
 dispassionately  and  not  from  =  any
 party  point  of  view.  I  believe  all
 sections  of  the  House  can  agree  tu
 certain  fundamental  principles—it
 agoes  not  matter  which  party  is  in
 charge  of  the  Government  for  the
 time  being.  We  are  not  discussing
 the  general  politica!  situation  in  the
 country  nor  the  different  view  points
 which  may  be  advanced  in  the  politi-
 cai  field,  We  are  discussing  how  far
 act‘on—drastic  action—is  justifiable
 against  Government  employees  for
 wnat  is  called  alleged  subversive  acti-
 vity,  and  also  if  such  action  is  taken.
 wnat  snou'd  be  the  procedure  which
 should  be  fair  and  just  in  such  cir-
 cumstances.

 It  is  common  ground—ai  any  rate,
 it  should  be  common  ground—that
 our  @ivil  servants,  from  the  hignest
 to  the  lowest,  must  owe  complete  and
 undivided  allegiance  to  the  State.
 When  I  say  the  State,  I  do  not  mean
 the  particular  political  party  which
 may  be  ruling  the  country  for  the
 time  being.  Unfortunately,  today  the
 State  is  equal  to  the  Guovernment
 Party  and  that  is  equal  to  the  Cong-
 ress.  The  second  is  that  our  civil
 servants.should  be  able  to  keep  in-
 formation  which  they  possess  in  their
 official  capacity  to  themselves  and
 not  divulge  such  information  to  the
 public.  That  also  is  certainly  a  salu-
 tary  principle.  Thirdly,  they  shou!d
 not  be  participants  in  party  politics.”
 Now,  if  we  agree  to  these  three  funda-
 mental  principles  which,  I  believe.  are
 to  be  found  in  existence  in  every
 democratic  country,  then  the  auestion
 arises  how  far  should  we  allow  our
 civil  servants  to  take  interest  in  poli-
 tical  matters  outside  their  office.
 Now.  all  of  them  are  voters,  and  sure-
 ly  they  can  have  their  bias  for  or
 against  particular  parties.  And  it
 should  not  bother  the  Cungress  today,
 which  is  the  ruling  party,  if  it  is  a
 fact  that  a  large  section  of  the  Gov-
 ernment  employees’  today  for  some
 reason  or  other  are  nut  supporters  of
 the  Congress.  They  may  support  the
 Government.  So  long  as  the  policies
 are  enunciated  by  the  Government,  it
 is  certainly  expected  that  every  civil
 servant  will  give  effect  to  such  poli-
 cies,  There  is  no  questiun  -of  ther
 being  disloyal  in  the  matter  of  carry-
 ing  out  the  State  policies—there  is  no
 doubt  about  it.  But  what  is  the
 nature  of  the  Rules  that  we  are  dis-
 cussing?  We  are  not  discussing  the
 ordinary  civil  servants’  Rules.  You
 have  ample  provision  there  to  deal
 with  any  case  where  there  is  any
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 breach  of  discipline,  4s  the  hon.
 friend  who  spoke  last  said—he  refer-
 red  to  prevention  of  breaches  of  dis-
 cip'ine.  Undoubtedly,  and  there  are
 ample  rules  framed  by  our  Govern-
 ment  as  also  by  other  Governments
 where  such  breaches  of  discipline  can
 be  adequately  and  sufficiently  dealt
 with.  But  these  Rules  were  promui-
 gatcd  at  a  very  spevial  time  to  which

 -reference  was  made  by  Shri  Khandu-
 bhai  Desui---the  Railway  strike  and  so
 forth.  But  as  he  appealed  to  the
 Minister,  so  I  wou'd  appeal  to  him—
 if  my  appeal  is  of  any  value—that  the
 whole  question  should  be  considered de  novo  at  this  stage.  These  Rules  have

 not  worked  satisfactorily.  What  is  the
 basis  of  these  Rules?  How  do  you  pro- -ceed?  You  mention  certain  organisat:ons and  you  say  that  if  anyone  is  a  member
 of  any  such  organisations  or  is  suspec- ted  to  be  associated  with  such  organisa- tions  or  is  suspected  to  have  sympathy with  such  organisations,  then  it  is  deem-
 ed  that  he  is  supporting  subversive  ac-
 tivities.  The  Rule  says  that  it  is  suffi-
 cient  under  such  circumstances  for  the
 notice  of  discharge  to  be  _  issued.
 The  Ministry  will  communicate  to
 different  Ministries  from  time  to  time a  list  of  organisations  which.  in  the
 Opinion  of  Government,  are  engaged in  subversive  activities  and  the  mem-
 bership  of  ur  association  with  any  of them  wi!l  be  considered  a  good  ground for  the  issue  on  a  Government  servant
 of  the  notice  referred  to  in  the  ins-
 tructiuns.  And  further  it  is  stated that  when  the  charge-sheet  is  handed
 over  to  such  a  Government  employee, it  wili  not  disclose  the  source  of  infor- mation.  It  is  very  categorically  put down  here  that  care  should  be  taken to  avoid  any  particulars  being  given which  might  involve  a  disclosure  of
 the  sources  of  information.  Not  only
 non-information’  of  the  sources  of  in- formation,  but  not  even  giving  parti- culars  if  they  lead  to  the  disclosure of  the  sources  of  information!  Of course,  as  you  know.  Sir  I  have  no

 ‘love  for  the  Communist  Party.  It  is a  different  matter.  They  have  also  no
 love  for  me.  But  the  manner  in

 which  administration  is  supposed  to
 be  carried  on  behind  the  ‘Iron  Cur-
 tain’  in  this  country  is  sufficiently  in- dicated  in  the  very  Rules  which  our democratic  Government  have  framed.
 You  are  dealing  with  whom?  Not ‘with  outsiders,  but  your  own  em- ‘ployees  and  you  are  saying  that  if

 ‘they  are  supposed  to  have  sympathy ‘with  certain  organisations,  which  you
 ‘have  mentioned  in  the  Rules,  then  that
 is  good  ground  for  serving  a  notice  of ‘discharge  on  them.  The  Communist

 Party  is  one  of  such  organisations:
 tthen  the  RCPI,  RSPI,  RSS,  Muslim

 ‘hand  _  tactics
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 Nationa!  Guards,  Khaksars,  and  an amendment  was  recently  made  tv  in-
 clude  Marxists  Forward  Bloc.  Now,
 what  is  the  position  with  regard~  to
 these  organisations  today?  Is  any  of
 these  organisations  banned  in  the
 country?  Many  of  these  urganisations
 openly  put  up  candidates  for  election
 to  Legislatures  and  to  Parliament  and
 they  succeeded.  There  is  no  attempt
 on  the  part  of  the  Government  to
 prevent  such  organisations  from  func-
 tioning  'egitimately  in  the  country.
 They  are  functioning  today—openly—
 whatever  their  views  may  be.  And
 you  pass  certain  Rules  indicating  that
 if  any  Government  servants  are  sus-
 pected  to  have  sympathy  with  any
 such  organisations,  it  is  a  sufficient
 reason  to  turn  them  out  of  Govern-
 ment  service,  not  giving  them  infor-
 mation  even,  particulars  as  regards
 the  sources  of  the  charges  which  are
 levelled  against  such  individuals.

 Sometime  ago  I  gave  you,  Sir.  an  in-
 stance  which  I  personally  knew  where
 gross  injustice  had  been  done  to  a
 Government  servant,  and  when  I  ap-
 pealed  to  Sardar  Patel,  an  enquiry was  made  and  that  officer  was  rein-
 stated.  It  looked  like  a  complete  cut
 and  dried  case,  but  then  when  it  ap-
 peared  that  the  police  information
 was  obvious!y  wrong,  the  man  was reinstated.  He  is  even  today  an  im-
 portant  officer  serving  in  the  Guvern-
 ment  of  India  in  Delhi.  There  have
 been  lots  of  such  cases  but  the  whole
 approach  to  the  problem  is  wrong.
 Your  Government  servants  are  there.
 They  are  adults,  they  are  citizens  of
 free  India.  They  are  certainly  en-
 titled  to  have  sympathy  with  certain
 vrganisations  which  are  not  banned  in
 the  country.  You  cannot  object  to  it.
 And,  if  you  try  to  employ  such  under-

 such  behind-the-scene
 tactics,  for  the  purpose  of  stabbing
 your  own  employees  in  the  back,  then
 you  destroy  the  very  foundation  of
 good  administration  in  the  country. ff  you  want  that_certain  organisations
 should  be  tabooed  in  the  country,  do
 so  openly  and  fairly  and  face  the
 consequences.  But.  if  you  allow  those
 organisations  to  function  as  legitimate
 bedies  and  then  if  you  say  that  any- une  who  is  suspected  to  have  sympa-
 thy  with  any  such  organisation  will  not
 be  allowed  to  occupy  a  post  under  the
 Government  and  they  would  not  even
 have  the  chance  of  proving  whether
 they  actually  had  such  sympathy  or
 not.  then  you  proceed  on  pure'y  party lines.  Then  your  case  for  national
 security.  becomes  a  mere  cloak.  The
 whole  matter  has  to  be  re-examined
 and  we  must  have  a_  set  of  Rules
 which  would  be  fair  and  just  to  all
 concerned,
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 Now,  we  have  seen  that  during  the

 elections  in  Delhi—it  was  my  experi-
 ence  in  many  areas  where  there  were
 .arge  sections  of  Government  servants,
 lower  classes,  middle  classes  and  so
 on—what  pressure  was  put  upon  them
 by  the  spokesmen  of  the  Congress
 party.  ‘Dare  you  vote  against  the
 Congress,  dare  you  vote  in  favour  of
 such-and-such  a  party,  you  will  see
 what  the  consequences  are.’  Mrs.
 Kripalani  was  just  telling  me  how
 they  had  _  voted.  She  was  a
 candidate  here’  in  Delhi,  and
 she  was  successful.  In  her  election
 about  500  votes  were  received  through
 postal  ballot.  She  was  just  now  tell-
 ing  me  that  out  of  these  500  votes
 050  were  in  her  favour.  These
 officers  are  highly  placed  Gavernment
 servants  in  ditferent  parts  of  the
 country.  They  decided  to  vate
 against  the  Congress.  I  do  not  know
 where  the  Government  will  be  if  it
 allows  all  the  Government  servants
 to  vote  by  postal  ballot.  Why  not
 try  it.  It  is  a  very  simple  way  of
 taking  the  opinion  of  the  Govern-
 ment  servants  throughout  the  coun-
 try  and  what  they  think  of  the  pre-
 sent  Government.

 Shri  K.  K.  Desai:  Do  you  mean  to
 say  that  in  the  opinion  of  the
 Government  servants  the  Government
 should  change?  Do  you  mean  to
 say  that  Government_servants  should
 decide  what  sort  of  Government  they
 want?

 Dr.  S.  P.  Mookerjee:  I  Jo  not  say
 that.  I  can  appreciate  the  hon.  Mem-
 ber’s  nervousness.  I  know  fully  well
 that  I  cannot  change  the  Constitution.
 The  Government  servants  cannot
 change  the  Constitution  with  their
 votes.  At  least  that  much  of  intellt
 gence  I  have  got.  If  this  Government
 is  to  depend  merely  upon  the  votes  of
 the  Government  employees,  to  be  re-
 corded  by  ballot,  I  do  not  know  where
 this  Government  will  stand,  but  that
 is  a  different  matter.

 Shri  Bogawat:  Have  they  the
 freedom  to  choose  their  own  Govern-
 ment?

 Dr.  S.  P.  Mookerjee:  They  have
 freedom  to  form  and  express  their
 views.  They  are  not  babies;  they  are
 adults;  they  are  citizens  of  your  coun-
 try.  If  you  try  to  under-mine  their
 loyalty  in  this  fashion.  then  you  will
 not  help  them.  If  you  go  on  penalising
 people  for  suspecting  them  to  have
 done  something  which  they  did  not—
 as  was  shown  by  my  friend  Mr.
 Mukerjee,  and  they  do  not  even  get  a
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 chance  of  showing  that  the  allegations
 brought  against  them  were  untrue,
 that  is  a  serious  aspect  of  tre  matter.
 Only  two  days  ago.  I  received  a  re-
 presentation  from  a  young  man_  who.
 was  convicted  four  years  ago  tor
 participating  in  the  R.S.  S.  satyagraha-
 He  was  very  young;  only  6  years  of
 age.  After  two  months  he  was  let
 off  and  then  he  was  given  employment
 in  a  Government  concern  in  uturgaon.
 For  four  and  a  half  years  he  worked
 there.  The  police  made  an  enquiry
 and  there  was  no  complaint  from  his.
 superiors.  Some  days  ago  he  rereiv-
 ed  adischarge  notice  stating  that  frorm
 the  next  day  his  services  would  he
 dispensed  with,  because  four  years
 ago  he  was  convicted  in  connection
 with  the  R.  5.  5.  satyagraha.  He  gave  a.
 certificate  by  the  President  of  the
 District  Congress  Committee  that  he
 had  nothing  to  do  with  any  organisa--
 tion  at  all:  his  circumstances  are  such
 that  he  cannot  possibly  participate  im
 any  political  work.  But,  still  that
 family  is  completely  stranded.  You
 are  hounding  out  people  iike  this  he-
 cause  they  hold  certain  views  which
 are  not  acceptable  or  which  are  50
 pleasant  to  the  Government  ot  the
 day.  That  will  not  do.  That  will
 just  defeat  the  very  purpose  you  have
 in  view.  If  you  want  some  enquiry
 to  be  made,  you  have  some  tribunal.
 you  place  all  the  evidence,  you  give  a
 chance  to  the  man.  That  is  the  nor-
 mal,  elementary  right  which  every
 citizen  has.  If  you  want  to  take  away
 his  job,  face  him  with  a  charge-sheet.
 Tell  him,  even  if  it  is  going  to  be  a
 confidential  enquiry,  who  are  his  ac-
 cusers  and  give  him  a  chance  of  cross-
 examining  «hem.  If  he  is  proved
 guilty,  by  all  means  deal  with  him  ir
 the  way  you  like.

 My  point  is  that  I  am  all  for  Gov-
 ernment  having  clear-cut,  definite
 Rules  preventing  any  subversive  acti-
 vities  which  are  really  subversive—
 not  this  sort  of  camouflage  subversive
 activities—subversive  activities  which
 are  proved  t&  be  subversive  in  which
 any  Government  employee  may  be
 implicated,  lf  they  abuse  their  posi-
 tion  as  Government  servants,  deal
 with  them,  undoubtedly.  If  they  are
 disloyal  in  the  sense  that  they  are  not
 carrying  out  the  policies  of  the  Gov-
 ernment,  deal  with  them,  but  have  a
 procedure.  have  a  tribunal]  so  that  the
 eases  may  be  placed  before  it  and  tne
 people  may  have  a  chance  cf  saying
 what  they  have  to  say.  From  that
 point  of  view,  I  would  urge  upon  the
 Home  Minister  and  the  Railway
 Minister  that  all  these  400  cases  should
 be  re-examined.  re-investigated.  Why
 not  appoint  a  High  Court  Judge.  ask
 him  to  go  into  all  these  cases—-place
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 all  your  evidence  before  him—and
 find  out  whether  they  are  guilty  really
 of  subversive  activities--not  merely
 because  they  were  associa  ed  v"th
 some  organisation  or  anothe:.  It  is
 like  the  story  in  the  Aesop’s  Fables.
 When  the  wolf  wanted  to  eat  the
 lamb,  it  said  “if  you  did  not  make  the
 water  turbid  your  grandfather  did  it;
 it  is  sufficient  for  me  to  kill  and  eat
 you”.  They  are  the  core  of  the  ad-
 ministration  of  the  country  and  you
 must  be  able  to  depend  upon  the  com-
 plete  loyalty  of  these  thousands  of
 people  throughout  the  length  and
 breadth  of  the  country.  They  must
 not  be  hounded  out  of  their  office
 simply  because  they  hold  certain
 political  views  or  they  may  indulge  in
 certain  bona  fide  Trade  Union  activi-
 ties,  which  may  not  be  liked  by  tne
 party  in  power.  Think  for  a  moment
 that  the  tables  may  be  turned:  you
 may  come  and  sit  here,  we  may  go
 and  sit  there.  You  are  setting  up
 conventions  and  traditions  which  will
 be  sufficient  for  us,  if  we  have  a
 chance  to  do  so,  to  remove  the  whole
 lot  of  you.  But,  we  will  not  follow
 in  your  footsteps;  we  will  behave  as
 true  democrats.  But  you  are  adopt-
 ing  a  course  which  is  not  justifiable.

 Mr.  Deputy-Speaker:  The  hon.
 Member  will  address  the  Chair.

 Dr.  S.  P.  Mookerjee:  Whatever  I
 am  saying  I  am  passing  on  through
 you,  Sir.  You  are  the  shock  absor-
 ber  of  anything  that  we  address  to
 the  Government.  I  am  appealing  to
 the  Government  through  you,  Sir.

 I  am  making  this  appea!  to  the  Gov-
 ernment  that  in  all  these  matters,  all
 the  political  parties  must  be  able  to
 come  to  some  fundamental  agreement
 on  the  basis  of  which  sound  and
 efficient  and  uncorrupt  administration
 of  the  country  can  be  carried  on.  Let
 us  try  to  build  up,  let  us  keep  the
 civil  service  outside  party  politics
 completely.  Let  us  sit  together  and
 devise  means  which  all  of  us_  will
 pledge  to  support  both  in  this  House
 and  outside  the  House.  Only  then
 can  we  build  up  true  democracy.

 Dr.  Katju:  We  just  now  have
 heard  a  good  deal  about  the  enormity
 of  these  Rules.  We  have  not  heard
 anything  about  figures.  The  House
 has  had  the  benefit  of  hearing  about
 the  origin  of  these  Rules  from  my  hon.
 friend  Mr.  Desai.  We  have  _  also
 heard  about  the  nature  of  these  Rules
 from  one  who  was  collectively  res-
 ponsible  for  the  making  of  these
 Rules.........

 Dr.  S.  P.  Mookerjee:  That  is  why
 I  want  a  change.

 78  PSD
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 Dr.  Katju:........  dn  1949.
 I  would  beg  of  you,  Sir,  because  I

 want  to  be  short,  that  I  should  not  be
 interrupted.

 Dr.  S.  P.  Mookerjee:  You  go  on.

 Dr.  Katju:  Now,  the  Rules  are
 there.  I  shall  deal  with  them,  But
 what  are  the  figures?  My  hon.  friend
 said  that  thousands  and  _  thousands
 have  been  hounded  out.  (Iaterrup-
 tion.)  Now,  listen.  In  the  Central
 Government,  Government  employees,
 minus  Railway  servants,  but  includ-
 ing  Posts  and  Telegraphs  and  civil
 servants,  there  are  6,26,070.  This  is
 roughly  six  and  a  quarter  takhs.  The
 number  of  people  “hounded  out”
 under  these  Rules  in  the  year  1952,  is
 l;  only  one.  That  man  was  found
 to  be  involved  and  his  services  will  be
 terminated.  Of  course,  the  results
 were  00  per  cent.  In  95i,  the  fol-
 lowing  were  the  figures:

 People  against  whom  action  was
 taken—only  ten.

 Let  the  House  appreciate  that  it
 was  just  TEN.

 People  ‘recommended  for  termina-
 tion  of  service—six.

 People  recommended  for  “ere
 warning  that  they  should  be-
 have  better  in  future—three.

 People  against  whom  proceedings
 were  dropped  completely—one.

 In  1950,  the  figures  were  as  fcllows:

 People  against  whom  proceedings
 were  instituted—seventeen.

 People  found  unfit  to  be  kept  in
 employment—seven.

 People  given  warning  only—three.
 People  against  whom  proceedings

 were  dropped—seven.

 So,  during  the  three  years  in  ques-
 tion,  the  number  of  people  who  were
 “hounded  out”  of  service  according  to
 my  hon.  friend  from  Calcutta  was
 seven  plus  six  plus  one,  making  a
 total  of  fourteen.  So,  let  us  ceally
 have  a  sense  of  perspective  in  these
 matters.

 Shri  Nambiar:  Your  figures  do  not
 cover  the  Railways.

 Dr.  Katju:  I  am  coming  to  the
 Railways.  The  Railway  employees
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 number  approximately  nine  and  a
 quarter  lakhs.  We  all  know  what
 the  country  owes  to  these  railway-
 men.  We  have  just  been  celebrat-
 ing  the  Centenary  of  the  Indian  Rail-
 ways.  and  you  and  I  have  been  seeing
 the  wonderful  work  that  these  rail-
 waymen  have  done.  They  are  really
 the  guardian  of  our  national  security
 —not  merely  internal  and  external
 security,  but  security  in  the  transport
 of  essential  commodities  like  coal,
 foodgrains_  etc.  In  the  vear  1952,
 action  was  taken  or  rather  started—I
 do  not  know  the  result—in  only  eight
 cases  and  no  more.  But  inasmuch  as
 some  people  were  coming  from
 the  previous  year’s  cases,  no  one  was
 retired  from  the  service  in  the  year
 1952,  and  including  the  previous
 year’s  cases,  the  cases  against  fourteen
 persons  were  dropped.  The  _  total
 number  of  new  cases  started  was
 eight.  Sd.  once  again  I  say  that
 there  must  be  a  sense  of  perspective
 in  these  matters.  n  the  year  95l,
 the  total  number  of  new  cases  start-
 ed  was  62.  People  who  were  com-
 pulsorily  retired  including  the  previ-
 ous  year’s  cases  nimbered  75.  The
 number  of  people  against  whom  pro-
 ceedings  were  dropped  was  33.

 Now,  let  me  take  the  figures  in  an-
 other  way.  If  you  take  the  total
 number  of  people  against  whom  pro-
 ceedings  were  started  during  the  four
 years  from  949  to  ‘1952,  the  total
 number  was  365.  The  House  will  re-
 member  that  these  rules  were  framed
 in  the  year  949  when  the  circutn-
 stances  were  exceptional  and  there-
 fore  the  proceedings  were  started
 against  a  larger  number  of  people
 than  in  previous  years,  and  even  then
 the  number  was  only  365.  Out  of
 this  total  number,  the  proceedings
 against  l3  were  dropped.  The  pro-
 ceedings  against  72  terminated  in
 their  ‘retirement.  That  makes  a
 total  of  285,  and  [  imagine  that  tne
 cases  against  some  are  still  pending.
 If  you  look  at  the  total  number  of
 employees,  namely,  nine  and  a  quar-
 ter  lakhs,  and  the  number  dealt  with
 here,  nobody  can  say  with  any.  sense
 of  justice  or  fairness  that.  here  was  a
 case  of  people  being  “hounded  out”  of
 service  or  of  a  Damocles’  sword  hang-
 ing  over  them  and  making  them  timid.

 These  rules  are  called  the  Safe-
 guarding  of  National  Security  Rules.
 Let  me  tell  the  House  quite  firmly  and
 clear!y  that  every  Government  servant,
 no  matter  what  he  is,  is  a  citizen  and
 as  a  citizen  the  Constitution  guaran-
 tees  him  certain  fundamental  rights,
 which  include  the  right  to  exercise  the
 vote.  Now,  the  vote  is  secret.  He
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 may  go  and  vote  for  anybody  he
 likes.  That  does  not  matter.  But
 when  a  citizen  becomes  a  Govern-
 ment  servant,  ne  has  to  “serve’—-I  am
 not  saying  that  he  should  serve  the
 Government  only,  but  he  should  serve
 the  country—and  the  service  of  the
 country  means  that  he  must  obey  the
 laws  of  the  country.  He  must  not,
 by  his  action,  jeopardize  the  security
 of  the  country  or  the  peace  of  the
 country.  He  must  not,  by  his  action,
 behave  in  such  a  manner  that  it  may
 be  suspected  that  he  is  assisting  per-
 sons  who  are  going  to  break  the  law
 of  the  country.  Do  you  mean  to  say
 that  if  there  is  a  political  party—I
 am  not  naming  any  particular  party—
 which  is  out  to  start  campaigns  of
 satyagraha  or  campaigns  for  delibera-
 tely  breaking  the  law,  no  matier  under
 what  pretext  or  for  what  noobie  or
 ignoble  reasons;  and  if  there  are  Gov-
 ernment  servants  furthering  that
 movement  or  being  a  party  to  that

 -movement,  can  any  Government  of
 the  day—no  matter  what  Government
 it  is,  i.e.  whether  it  is  a  Government
 consisting  of  people  sitting  on_this
 side  or  on  the  cther  side—allow  fhose
 Government  servants  ‘0  be  retained
 in  service?
 il  aM.

 Dr.  S.  P.  Mookerjee:  That  must  be
 independently  proved  and  not  done
 on  the  basis  of  a  police  report.  That
 is  the  point.

 Dr.  Katju:  it  is  not  a  question  of
 independent  proof,  because  I  am  going
 to  tell  the  House  on  what  basis  the
 Rules”  were  frained.  They  were
 framed  on  the  basis  that  these  people
 shou'd  be  “reasonably  suspected”  of
 being  engaged  in  subversive  activi-
 ties.  The  whole  thing  procecds  on
 “reasonable  suspicion”,  because  no
 Government  can  afford  to  take  any
 risks.  That  is  the  important  point.
 How  can  you  say  anything  definitely?
 Supposing  you  Sir,  have  an_  officer
 under  you,  in  whom  you  have  ceased
 to  repose  confidence  and  about  whom
 you  suspect  that  he  is  passing  on
 secrets  from  official  correspondence,
 will  you  retain  him?  Now,  what  can
 happen  to  him?  Only  three  so-called
 punishments  are  provided  in  these
 Rules,  viz.  he  may  be  permitted  to
 rejoin  duty  if  the  charge  is  not  proved:
 he  may  be  debarred  from  employment
 in  specified  categories  of  posts  only;  or
 he  may  be  retired  from  service  on
 such  compensation  pension,  gratuity
 or  provident  fund  as  may  be  admissi-
 ble  to  him  in  accordance  with  the
 Rules.

 Now,  my  hon.  friends  were  trying  to
 show  as  if  no  investigation,  nothing,
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 happened,  But  I  tell  you,  a  Govern_
 ment  servant  is,  under  these  Rules,
 given  every  facility  to  prove  to  the
 satisfaction  of  an  independent  tribu-
 nal—and  I  use  the  words  “indepen-
 dent  tribunal”  deliberately—that  no
 suspicion  need  attach  to  him.  He  is
 in  a  position  to  free  himself  of  sus-
 picion.  Let  us  see  the  composition  of
 the  tribunal.  The  Government  ser-
 vant  may  be  someone’  employed,  tet
 us  say,  in  the  post  office,  or  a  railway
 office,  or  any  other  office.  The  tribu-
 nal  consists  of  four  persons:

 (l)  A  representative  of  the  Minis-
 try  to  whom  ‘this  varticular
 employee  is  attached.—Sup-
 pgsing  he  is  a  postman.  Then,
 the  representative  will  be
 from  the  Ministry  of  Com-
 taunications.

 (2)  A  representative  of  the  Minis-
 try  of  Law—The  Ministry  of
 Law  has  absolutely  nothing  to
 do  with  the  employee.  Its
 representative  is  a  person
 whose  mind  is  attached  to
 law.

 (3)  A  representative  of  the  Home
 Bdinistry.  Generally  it  is  the
 Home  Secretary.

 १३)  A  representative  of  the  Intel-
 ligence  Bureau.

 ‘These  are  the  wour  persons.  We  can-
 not  possibly  have  an  open,  fair,  judi- cial  enquiry,  because  we  are  dealing
 with  matters  of  national  security.
 Among  these  four  persons,  the  man
 who  may  be  said  to  be  interested  as
 the  prosecutor  is  the  representative  of
 the  Ministry  from  which  the  em-
 ployee  hails.  The  other  three  are  not
 interested  at  all.  It  does  not  matter
 at  all  to  the  Home  Secretary  whether
 the  man  gets  off  or  clears  his  charac-
 ter,  or  he  does  not.  The  proceedings
 are  not  started  by  him.

 Shri  K.  K.  Basu  (Diamond  Harbour):
 What  about  the  man  from  the  Intel-
 ligence  Bureau?

 Dr.  Katju:  This  is  a  purely  Ad-
 visory  Committee.  The  order  is  pass-
 ed  by  the  Minister  himself,  and  I  take
 it  that  the  Minister  will  act  with  a
 gense  of  great  fairness;  will  see  the
 papers  for  himself,  and  will  ‘ecide
 whether  this  man  can  be  kept  or  not,
 consistently  with  the  public  interest.
 That  is  the  rule.

 Secondly,  what  is  the  so-called
 punishment?  They  only  say  to  him:
 ‘Well.  under  the  circumstances  we  can-
 mot  repose  confidence  in  you;  it  is  not
 a  question  of  your  belonging  to  this  or
 that  or  any  other  party;  but  the  ques-
 tion  is  whether  national  security  is
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 safe  in  your  hands,  whethé?  it  is  not
 a  fact  that  peqple  would  say  that  you
 are  engaged  in,  or  you  are  sympathe-
 tic  towards,  subversive  activities.  That
 being  so,  they  say:  You  go—not
 punishing  him  in  any  way—you  take
 your  pension,  provident  fund,  all  the
 gratuities  that  are  admissible  to  you.
 If  a  man  is  dismissed  for  improper conduct  or  disobedience  of  the  Rules
 or  anything  like  that,  then  he  may  be
 dismissed  and  dismissal  means  no  ad-
 vantage,  no  pension,  no  gratuity,  no
 provident  fund.  But  here  this  man
 is  told:  You  are  very  good,  but  too
 good  for  us,  please  leave  us.

 My  submission  is  that  the  Rules  are
 fair.  They  have  been  made  consis-
 tently  with  article  3ll  of  the  Con-
 stitution,  fair  to  all  parties  concerned,
 fair  to  the  Government  servant.  fair
 to  the  Government.  There  is  an  en-
 quiry  made  by  very  high  officers  who,
 three  of  them—I  would  say  all  the
 four  of  them—have  8०  no  intetest
 whatsoever  in  the  dismissal  of  this
 Government  servant  the  person
 against  whom  the  enquiry  is  proceed-
 ing.  And  then  the  case  is  finally  dis-
 posed  of  by  the  Minister  personally.
 Can  you  conceive  of  a  more  scrupul-
 ous.care  in  seeing  that  no  injustice
 should  be  done?

 And  the  figures  [  have  quoted  be-
 fore  you,  the  952  figures,  would  show
 that  there  is  no  question  of  any  victi- misation  or  stoppage  of  any  ‘Trade
 Union  activities.  As_  I  said,  eight
 cases  related  to  railway  staff  and  one
 was  outside  railway  staff.  In  the
 whole  of  952  there  have  been  only
 nine  cases  and  no  more.

 My  hon.
 said........

 Dr.  S.  P.  Mookerjee:
 are  taking  my  name!

 Dr.  Katju:  I  am  sorry.  The  hon.
 Member  trom  South-East  Calcutta  re-
 ferred  to  certain  cases.  Another  hon.
 Member  from.  Calcutta  gave  a_  long
 list.  I  was’  rather  surprised.  oft
 course  evefy  Government  servant  who
 has  got  a  grievance  is  entitled  to  ap-
 proach  any  Member  present  here.
 They  do.  But  it  was  rather  remark-
 able  that  all  the  Government  servants
 against  whom  the  charge  was  that
 they  were  members  of  the  Communist
 Party,  went  to  the  hon.  Member,  the
 Acting  Leader  of  the  Communist  Party.
 They  were  entitled  to  do  so.

 Dr.  S.  P.  Mookerjee:  Some  came
 to  me  also.

 Dr.  Katju:  But  he  did  not  refer  to
 them.  They  were  referred  to  by
 Prof.  Mukerjee.

 friend  Dr.  Mookerjee

 Again  you
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 The  question  is.  if  there  is  any  in-

 dividual  case  in  which  injustice  has
 been  done  I  have  not  the  slightest
 doubt  that  the  Minister  concerned
 would  very  gladly  look  into  it.  In- dividual  cases  apart  (we  are  not  dis-
 cussing  them),  the  Resolution  says
 that  these  Rules  should  be  done  away
 with.

 Dr.  S.  P.  Mookerjee:
 Dr.  Katju:  And  my  hon.  friend the  Acting  Leader  of  the  Communist

 Party  says:  Well,  look  at  us,  how
 good  we  are,  we  are  willing  to  co-ope-
 rate  with  you,  we  are  willing  to  do
 this  and  lend  a  helping  hand,  and
 let  us  better  the  situation.  How  can
 the  situation  be  bettered?  In  the
 case  of  workers  in  the  country  to
 which  my  hon.  friend  owes  spiritual
 allegiance,  it  is  not  a  question  of  re-
 moval,  it  is  a  question  of  liquidation. You  liquidate  people  if  you  dislike
 them.  Pending  the  liquidation  you
 may  change  your  mind.  That  is  a
 different  matter.  But  otherwise  the
 Rules  are  much  more  stringent.  Here
 there  is  no  such  question.  Here  a
 charge-sheet  is  given,  there  is  a  right
 of  personal  appearance,  and  the  mon

 is  dealt  with  gently.  They  say:  you better  take  leave.  And  the  case  _  is
 decided  within  a  few  weeks,  probably
 days.  Then  they  say:  We  are  not
 satisfied  .with  you,  let  us  part  in  good
 grace,  take  your  pension,  gratuity,
 provident  fund.

 Exactly.

 My  hon.  friend  said;  well,  these
 Rules  should  be  revised.  I  say  tiat
 these  Rules  were  made,  in  consulta-
 tion  with  the  hon.  Member  from  Cal-
 cutta,  as  fairly  as  possible.

 Dr.  S.  P.  Mookerjee:
 sultation.

 An  Hon.  Member:
 in  the  Ministry  then?

 Dr.  S.  P.  Mookerjee:  That  is  why  I
 know  all  the  misdeeds  of  the  period.

 Dr.  Katju:  You  must  have  been
 party  to  them  all.

 Dr.  S.  P.  Mookerjee:  Why  not
 change  with  me?

 Dr.  Katju:  Therefore,  I  say  there
 is  nothing  wrong  with  the  Rules.  The
 object  is  one  which  the  House  shares,
 namely  that  national  security  should
 not  be  endangered.  And_  in  discus-
 sions  about  national  security  you  can-
 not  let  out  secrets.  It  cannot  be  an
 open,  public,  judicial  enquiry  in  a
 court  of  law,  anybody  coming  and
 eross-examining.  It  is  a  question
 whether  there  is  sufficient  material  to

 Not  in  eon-

 Was  he  there
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 say  that  this  man  cannot  be  trusted—
 cannot  be  trusted  as  a  Government
 servant.  Nobody  is  going  to  lock
 him  up  or  put  him  in  jail.  But  sup-
 pose  his  political  associates  are  such
 or  his  sympathies  lie  with  a  particu- lar  party  which  (what  shall  I  say?)
 preaches  satyagraha,  preaches  defiance
 of  the  laws,  preaches  unlawful  de-
 monsirations,  unlawful  strikes,  collec-
 tion  of  arms,  preaches  the  doctrine
 that  if  a  person  comes  to  a_  tenant
 shoot  him  and  do  not  pay  rent.  We
 know  of  these  cases.  It  is  a  different
 question  that  policies  may  be  chang-
 ing  from  time  to  time.  One  day  a
 particular’  party  may  say:  do  not
 shoot,  it  is  not  worth  while.  Five
 days  later  they  may  say:  start  shoot-
 ing  again.  One  day  they  may  say; we  are  going  to  call  off  satyugraha  or
 defer  the  starting  of  satyagrcha,  we
 will  have  it  fifteen  days  later.  But
 it  is  neither  here  nor  there.  The
 question  is  can  you  have  a  Govern-
 ment  servant  whose  sympathies  lie, whose  association  lies  with  people  of
 this  variety?  If  he  wants,  Ict  him
 come

 as
 an  ordinary  citizen,  become

 a  member,  vote  for  them,  stand  on
 their  behalf.  Nobody  prevents  him
 from  doing  so.  But.  the  moment  he
 becomes  a  Government  servant,  the
 interests  of  the  country  come  first  and
 last  and  come  foremost.

 And  please  remember  it  is  not  a
 question  of  an  Advisory  Council  con-
 sisting  of  Congressmen  or  Hindu
 Mahasabha  men  or  others.  In  this
 Advisory  Council  there.  are  only  the
 Service  people:  a  member  from  _  the
 Home  Ministry,  maybe  the  Home  Sec-
 retary  himself,  then  maybe  _  the
 Secretary  of  the  Law  Ministry  him-
 self,  and  maybe  the  Secretary  of  his
 own  Ministry,  and  you  get  the  ClL.B
 man.  They  are  all  Servicemen  and if  they  are  satisfied......

 Dr.  S.  P.  Mookerjee:  Satisfied  on
 what?  09  the  basis:  of  C.I.D  reports and  without  knowing  all  the  particu- lars  or  the  sources  of  information?

 Dr.  Katju:  We  had  a  discussion
 about  this  when  the  Preventive  De-
 tention  Bill  was  under  discussion.  It
 was  very  much  discussed.  And  the
 question  was  whether  there  should  be
 a  right  of  legal  representation,  whe-
 thes  a  lawyer  should  be  present  or
 not.  I  ventured  to  put  forward  the
 thesis  on  that  occasion  that  a  right  of
 personal  appearance  is  far  better  than
 the  right  of  representation  through  a
 lawyer,  Here,  in  a  Committee  of
 four  officers,  this  man  can  come  and
 say  what  is  the  matter  against  him.
 He  can  expose  himself,  so  to  say,  te
 the  fullest  possible  examination,
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 Dr:  S.  P.  Mookerjee:  All  the  par-
 ticulars  will  not  be  disclosed.  That  is
 in  the  Rules.

 Dr.  Katju:  They  will  be  disclosed
 to  him  so  far  as  he  can  be  trusted.  My
 submission  is  when  there  is  an  inde-
 pendent  tribunal  consisting  of  service
 people  and  the  matter  under  investiga-
 tion  is  of  the  most  secret  type,  there
 is  no  reason  to  believe  that  justice
 could  not  be  done  and  that  the  Gov-
 ernment  is  keen  im  wictimising  any-
 body  in  any  way.  The  cases  that  I
 have  submitted  before  you  in  the  year
 952  will  go  to  show  that  the  Govern-
 ment  will  place  its  trust  upon  these
 Government  servants  and  there  ends
 the  matter.

 Before  I  sit  down.  I  should  like  to
 refer  in  two  minutes  to  Trade  Union
 activities.  I  do  not  quite  follow
 this.  You  remember  on  the  last  oc-
 ‘casion  the  Trade  Union  discussion  was
 entirely  irrelevant.  It  has  nothing  to
 do  with  this.  We  are  all  dealing  with
 Government  servants  and  the  subject
 matter  of  enquiry  is  the  possibility  or
 otherwise  of  the  danger  to  national
 security.  There  is  no  question  —  of
 Trade  Union  activities  at  all.  They are  all  Government  servants.  I  there-
 fore  submit  that  this  Resolution  really
 is  unnecessary.  Ordinarily  I  would
 have  said  that  it  might  be  withdrawn but  I  do  not  know  whether  my  voice
 would  be  heeded.  80  far  as  the  952
 figures  are  concerned,  it  cannot  be
 said  that  these  Rules  are  being  in
 any  way  misused  or  abused  and  there
 is  no  danger  in  future  to  think  that
 the  Government  would  take  some  very drastic  action  under  these  Rules.  Any reflection  upon  the  official  Enquiry
 Committee  that’  is  always  constituted
 for  investigation  into  any  particular case  is  not  desérving.

 Lastly  I  say  that  if  there  is  any individual  case  in  which  any  hon.
 Member  thinks  that  injustice  has  been
 done,  I  would  suggest  to  him  to  make
 a  representation  to  the  Minister  con-
 cerned  and  I  have  no  doubt  whatso-
 ever  that  if  there  is  room  really  for
 reconsideration,  that  will  be  granted.

 Shri  Nambiar:  I  have  heard  the
 speeches  from  the  other  side  with  in- terest.  Repeatedly  they  have  been
 putting  forth  the  charge  that  this  situa- tion  was  created  by  a  particular  group or  political  party  and  that  in  949  a
 particular  political  party  wanted  to create  chaos  in  the  country.  I  want to  answer  that  point  first  so  that this  misunderstanding  or  this  distort- ed  understanding  should  be  ended.  I, on  behalf  of  the  Communist  Party,  can

 ganisations,  in  Postal
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 say  clearly  and  with  all  emphasis  at
 my  command  that  the  Communist  Party
 did  not  want  to  create  any  chaos  im
 949  and  not  even  today.  The  Commu-
 nist  Party  always  has,  like  other  poli-
 tical  parties,  taken  up  the  cause  of  the
 people  and  the  workers.  In  949  the
 situation  was  such  that  the  railway-"
 men,  the  postal  employees  and  all  sorts
 of  employees  had  theirown  reasonable
 genuine  grievances  and  the  Commu-
 nist  Party  assisted  them  in  redressing
 those  grievances.  In  949  the  strike
 was  mooted  not  by  the  Communist
 Party  at  all.  There  was  a  stage  when
 a  ballot  was  taken  and  the  whole  rail-
 waymen  in  this  country  voted  for  the
 strike  and  that  strike  did  not  miate-
 rialise  when  the  Railway  Trade
 Unions  ultimately  decided  not  to
 strike.

 There  was  a  reference  here  by  Mr.
 Venkataraman  that  on  the  South
 Indian  Railway  the  workers  actually
 went  on  strike  in  1949.  I  want  to
 correct  him  also.  It  is  not  a  fact.  In
 949  the  workers  in  the  South  Indian
 Railway  did  not  go  on  a  strike.  We
 do  not  precipitate  a  situation  but  there
 is  a  situation  and  unless  and  until  the
 Government  improves  the  stituation  by
 hearing  the  reasonable  demands  of  the
 people  concerned  and  try  to  redress
 their  grievances,  there  is  no  way  out.
 Even  today  we  are  seeing  retrench-
 ment.  Everyday  we  hear  stories  of
 mass  retrenchment  in  shipyards,  in
 Defence  organisations.  in  Railway  or-

 Departments.
 Low  wages  add  to  the  sufferings  of
 the  staff.  If  today  they  unite  to-
 gether  and  say  they  have  got  a  right
 to  strike  and  if  certain  political  par-
 ties  find  that  it  is  reasonable  on  their
 part  to  support  such  men  to  go  on
 strike,  do  you  consider  that  it  is  an
 anti-national  action?  Is  it  against
 the  interests  of  the  security  of  the
 country?  If  it  is  so,  you  will  have
 to  bring  forth  the  suggestion  that  no
 strike  under  any  circumstances  in
 India  is  possible  whether  it  be  right or  wrong;  or  you  will  have  to  ban
 strikes,  you  will  have  to  stop  all  ac-
 tivities.  Therefore  let  them  not  re-
 peat  this  jargonised  thing  over  and
 over  again  saying  that  the  Communist
 Party  or  some  other  political  party
 concerned  had  to  create  chaos.  Please
 put  an  end  to  this  at  least  from  today
 onwards.

 According  to  the  figures  of  the
 Home  Minister,  there  were  only  365
 cases.  He  says  “after  all.  there  are
 about  ten  lakhs  of  workers  and  only
 369  men  are  involved”.  Tomorrow
 if  someone  is  shot  dgad  wrongly,  he, will  say,  “After  all  out  of  360  million
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 people,  only  one  is  shot  dead”.  I  say
 it  is  an  injustice  if  one  out  of  00  or
 000  is  discharged  without  recourse  to
 normal  procedure.  It  requires  consi-
 deration.  In  moving  my  Resolution
 what  I  wanted  was  a  sympathetic  con-
 sideration.  I  made  it  clear  that  my
 intention  in  moving  this  Resolution
 is  not  to  score  a  debating  point  over
 the  Government.  My  intention  was
 to  have  a  reasonable  consideration  of
 these  cases.  If  there  is  a  single  atom
 or  iota  of  injustice,  please  remove  that.
 They  say,  “no,  there  was  not  a  single
 iota  of  injustice’.  They  say  every-
 thing  was  right  because  the  Govern-
 ment  officers  were  there,  the  CID  offi-
 cers  were  there.  The  CID  officers
 who  were  responsible  for  removal  of
 365  people  did  not  have  an  iota  of
 injustice!  We  are  asked  to  believe
 them,  by  the  hon.  Minister  for  Home
 Affairs.  I  would  tell  him  again  that
 it  is  not  a  question  of  controversy
 between  the  Communist  Party  and
 the  Congress  in  power.  It  is  a  ques-
 tion  of  an  injustice  done  on  a  certain
 section  of  Government  servants.  Let
 them  see  that  at  least  a  judicial  en-
 auiry  be  conducted  in  this  case  if
 they  are  not  prepared  to_  reinstate
 them  straightaway  and  justice  meted
 out.  I  make  an  appeal  that  at  least
 this  must  be  done

 From  the  talk  from  the  opposite  side,
 from  Mr.  Khandubhai  Desai’s  own
 mouth  came  that  if  there  is  injustice
 done,  it  must  be  reconsidered.  I  wel-
 come  this,  The  point  that  it  was  at
 the  inspiration  of  the  Communist
 Party,  all  these  things  happened  can
 be  discussed  later.  I  request  him  to
 put  all  his  weight  on  my  appeal  to
 the  hon,  Minister.  I  appeal  to  the
 Railway  Minister  in  particular  because
 the  majority  comes  from  the  Rail-
 ways.

 There  must  be  a  reconsideration  of
 the  question  whether  these  Rules  are
 to  be  retained  in  the  Statute  Book.  He
 says  in  952  there  was  only  one  case,
 in  1953,  practically  no  case.  If  that
 is  so,  why  do  you  want  a  kaw  of  this
 kind?  Is  it  a  question  of  threaten-
 ing  or  you  want  the  co-operation.  the
 willing  co-operation  of  the  Govern-
 ment  servants  and  other  political  par-
 ties?  Do  you  want  it  at  the  point  of
 pistol  or  at  the  point  of  volun-
 tary  co-operation?  If  you  think
 that  you  will  get  better  co-operation
 at  the  point  of  pistol,  then  try  it  or  if
 you  want  voluntary  co-operation  for
 success  of  your  Five  Year  Plan,  then
 come  forth  with  a  gesture  which:  will
 pave  the  way  for  that  co-operation.
 There  is  no  meaning  in  saying  that
 we  will  put  every  such  draconian  mea-
 sure  on  the  Statute  Book,  whether  it
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 be  the  Preventive  Detention  Act  or
 Conduct  Rules  or  the  Safeguarding  of
 National  Security  Rules,  as  a  deter-
 rent,  to  terrorise  you,  to  make  you  come
 down.  That  attitude  will  not  get
 what  you  want.  That  is  why  I  sub-
 mit  to  you  that  you  must  reconsider
 whether  these  Rules  should  be  there

 I  have  no  time  to  refer  to  the  argu-
 ments  put  forth  from  the  other  side.
 But,  I  will  submit  that  the  Opposition
 is  one  here,  in  making  this  request  to
 you  The  hon.  Member  Mr.  8.  8.
 Murthy  from  the  Praja  Secialist  party
 requested  you  to  _  reconsider
 Syama  Prasad  Mookerjee  requested
 the  same  thing.  From  the  Commu-
 nist  side.  we  request  the  same  thing.
 Mr.  P.  N.  Raiabhoj  wanted  to  speak.
 I  had  talked  to  him  and  he  wanted  to
 express  the  same  feeling.  Every
 Member  -from  this  side,  without  a
 single  exception.  has  the  same  feeling.
 I  have  also  talked  with  many  of  the
 Independents.  They  also  feel  that  there
 is  some  sort  of  injustice  done  in  the
 ease  of  these  victimised  people  and
 that  there  must  be  reconsideration.
 From  the  other  side  also.  there  is  this
 feeling.  There  is  unanimous)  con-
 sensus  of  opinion  on  this  issue  that
 there  must  be  reconsideration,  judiciaf
 consideration  at  least.  See  that  at
 least  a  Judge,  retired  Judge  or  a  Judge
 in  service  goes  through  these  cases.
 We  will  place  our  case:  the  Trade
 Unions  concerned  will  place  ‘heir
 ease;  the  staff  will  place  their  case.
 There  should  be  reconsideration.

 We  from  our  side  tried  our  best  to
 convince  the  Minister  Mr.  Lal  Bahadur
 Shastri.  I  have  already  stated  this:
 गा.  my  opening  speech.  The  _  hon.
 Deputy  Minister  for  Railway  Mr.
 Alagesan  is  here.  I  wrote  to  him  im
 person.  He  said.  “Mr.  Nambiar.  yow
 will  get  a  satisfactory  reply  in  this
 case”.  I  have  exhausted  all  possible
 methods  in  this  matter.  I  was  trying
 my  best  to  see  that  these  men  were
 taken  back  because  they  are  suffering.

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  If  I
 may  interrupt,  there  was  only  a  re-
 cent  reconsideration  of  these  cases  and
 it  was  further  decided  to  drop  pro-
 ceedings  against  30  more.

 Shri  Nambiar:  That  comes  to  60
 now.  What  I  say  is,  the  remaining...

 Shri  Alagesan:  I  am  referring  to
 the  old  cases:  let  him  not  add  on.

 Shri  Nambiar:  He
 again  30  cases.

 Mr.  Deputy-Speaker:  Out  of
 old  cases,  30  have  been  remitted.

 was  _  saying,.

 the



 4459  Resolution  re:

 Shri  Nambiar:  Whatever  be  the
 number.  I  have  tried  my  best.  Even
 after  moving  this  Resolution.  J  went
 to  Mr.  Lal  Bahadur  Shastri.  I  said,
 I  must  be  given  some  time  for  a
 patient  representation  of  my  case.  He
 said,  “you  come  to  me.  we  will  again
 discuss  Here  it  is  not  a  question  of
 Communists  at  all.  They  say  these
 men  are  Communists.  If  you  can
 bear  with  me,  separately  in  the  Cham-
 ber,  I  can  show  you  every  individual
 case  and  convince  you  that  out  of
 these  365,  there  will  not  be  hardly
 more  than  half  a  dozen  who  are  Mem-
 bers  of  the  Communist  party.

 Mr.  Deputy-Speaker:  They  say,
 72

 Shri  Nambiar:  No;  there  are  365.
 Mr.  Depnty-Speaker:

 started  with  72  discharged.
 Shri  Nambiar:  There  are  many

 other  cases  which  do  not  come  under
 their  category.  I  have  got  a  full  list.
 I  can  give  the  list.  It  is  not  a  ques-
 tion  of  bringing  the  Communist  bogey
 everywhere.  We  will  have  to  speak
 of  the  Communist  bogey  on  every  issue
 under  the  sun  in  India  because  on
 various  issues  we  have  difficulties.
 Whenever  you  have  difficulties,  there
 is  no  use  saying  there  are  the  Commu-
 nists.  That  will  not  be  a  solution  of
 the  problem  You  will  have  to  re-

 The  case

 consider  the  question  I  appeal  to
 you  once  again  They  are  not  going
 to  accept  my  Resolution  They  are
 going  to  vote  it  down  Let  them
 vote  it  down.  Any  how  let  them  carry
 this  appeal  from  me  to  reconsider.  The
 whole  Opposition  will  be  united  in
 putting  aur  case  to  them  once  again.
 With  these  words,  I  press  my  Resolu-
 tion,

 Mr.  Deputy-Speaker:  The  question
 is:

 “This  House  is  of  opinion  that
 the  Safeguarding  of  National  Secu-
 rity  Rules,  949  introduced  in  the
 Railways,  Posta),  Defence  and  all
 the  other  Central  Government
 Services  to  discharge  Government
 employees  without  recourse  to  nor-
 mal  procedure  of  disciplinary
 rules  be  cancelled  forthwith  and
 all  those  discharged  or  suspended under  these  rules  be  reinstated.”

 The  motion  was  negatived.

 RESOLUTION  RE  LEGISLATION
 ON  UNTOUCHABILI

 श्रीमती  सि नो माता  (बिलासपुर-दुगां-
 रायपुर--  रक्षित-अनुसूचित  जातियां)  :  में
 प्रस्ताव।  करती  हूं:
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 “इस  सदन  की  राय  है  क
 इस  उद्देश्य  से  कि  अनुसूचित  जातियां
 सामाजिक,  नागरिक  तथा  घार्मिक
 विषयों  में  उन्हीं  अधिकारों  का  प्रभावी
 ढंग  से  उपभोग  कर  सके जो  अन्य  लोगों
 को  प्राप्त  हें।  संसद  द्वारा  तुरन्त  ही
 एक  ऐसा  व्यापक  विधान  बनाया  जाय
 जिसमें  छूत छात  बरतने  पर  दंड  देने
 की  व्यवस्था  हो  और  जिसमें  ऐसे
 अपराधों  के  मामले  सुनने  का  अधिकार
 रखने  वाले  न्यायालयों  द्वारा  अनुसरण

 की  जाने  वाली  प्रक्रिया  का  तथा
 अपराधियों  को  दिये  जाने  वाले  दंड  का
 विशेष  रूप  से  उल्लेख हो
 {“This  House  is  of  opinion  that

 with  a  view  to  enable  Sche-
 duled  Castes  to  enjoy  effec-
 tively  the  same  rights’  in  so-
 cial.  civil  and  religious  matters  as
 are  enjoyed  by  others,  a  compre-
 hensive  law  may  be  enacted  forth-
 with  by  Parliament  for  the  punish-
 ment  of  the  practice  of  untouch-
 ability  laying  down  in  particular the  procedure  to  be  followed  by
 the  Courts  having  jurisdiction  to
 try  such  offences  and  the  penalty to  be  meted  out  to  offenders.”

 उपाध्यक्ष  महोदय,  इस  सदन  को  यह
 मालूम  हूँ  कि  समाज  मनुष्यों  का  समुदाय  है  1
 उत्तर  मध्यम  काल  में  समाज  के  मुखियों  ने
 पेशे  क ेआधार  पर  कुछ  वर्ण  बनाये  थे  परन्तु
 कालान्तर  में  यह  पौधा  एक  बड़ा  झाड़  बन
 गया  इस  तरह  आप  मुझ  से  सहमत  ज़रूर
 होंगे  कि जाति  विभाजन  मनुष्यों  के  द्वारा
 बनायी  हुई  चीज़  है  -  इसके  विस्तृत  रूप  धारण
 करने  से  भारत  को  भूत  में  किन  किन  कभी-
 नाइयों  का  सामना  करना  पड़ा,  विंमान  में
 क्या  क्‍या  करनी  पड़  रही  हें  और  उससे  भारत
 को  क्या  कया  क्षति  होती  जा  रही  है  यह  आप
 सब  को  मालूम  ह॑  स्वर्गीय  राष्ट्र  पिता  महात्मा
 गांधी  जी  ने  हम  सब  को  एक  साथ  खाने,  एक
 साथ  रहने  तथा  मनुष्य  से  मनुष्य  को  छुआ-
 छत  नहीं  मानना  चाहिए  इस  1)  बहुत
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 कुछ  किया  और  उन्हें  कहां  तक  सफलता
 मिली  इस  सदन को  ज्ञात  है।  उपाध्यक्ष  महो-
 दय,  जिस  तरह  एक  मां  बाप  के  चार  लड़के
 हैं  और  उनमें  से किसी  एक  को  केवल  उसके
 किसी  बात  पर  ग्रोवर  न  कर  अलग  कर  देने
 से  यदि  सब  को  नहीं  तो  उसकी  मां  को  अवश्य
 पीड़ा  होती  हैं  ।  ठीक  इसी  तरह  हमारे  अन्य

 हिन्दू  भाई  हमें  अलग  रखेंगे  तो  भारत  मां
 को  पीड़ा  होगी  और  इससे  वह  क्षीण  होती
 जाती  है।  हम  एक  भारत  मां  से  सपूत  हें  और
 सब  को  अपनी  मां  की  पीड़ा  दूर  करने  का
 प्रयास  जरूर  करना  चाहिये  ।  में  मानती  हूं
 कि  भारत  के  संविधान  के  भाग  ३  धारा  १७
 पर  छूआछूत  निवारण  संविधान  तैयार  किया
 गया  परन्तु  यह  व्यावहारिक  रूप  में  अमल
 में  नहीं  लाया  जाता  ।  जिस  तरह  एक  चोर

 को  चोरी  करने  के  अपराध  में  किस  प्रकार  की

 अदालत  में  उसकी  चर्चा  होगी  और  उसे  कितने

 आधिक  तथा  शारीरिक  दंड  दिया  जाता  है
 इसका  उल्लेख  पूर्ण  रूप  से  भारतीय  कानून
 ताजीरात  हिन्द  में  पाया  जाता  हैं  -  संसद
 जानती  है  कि  हमारे  नये  संविधान  के  पहले
 भारत  के  कुछ  राज्यों  में  छुआछूत  निवारण

 कानून  बनाये  जा  चुके  हें  और  किन्हीं  किन्हीं
 प्रान्तों  मे ंसंविधान  आने  के  बाद  बनाये  गये

 है  ।  ये  सब  एक  से  नहीं  हैँ  ।  यदि  इसमें  वे

 कुछ  हेर  फेर  करें  संशोधन  के  रूप  में  तो  उच्च
 न्यायालयों  में  उसकी  मान्यता  शायद  नहीं
 होगी  ।  अर्थात्‌  भारत  में  एक  विशेष  विषय
 पर  भिन्न  भिन्न  कानून  बनाये  गये  हें  यह  मेरी

 निगाहों  से  ठीक  नहीं  हैं।  क्योंकि  ये  सब  कानून
 वारंट  केस  नहीं  हें।  इस  कारण  थानेदार

 इसको  अमल  में  लाने  में  तनिक  परवाह  नहीं
 करते  1  इससे  इस  सदन  से  मेल  अनुरोध
 कि  इसके  द्वारा  एक  विस्तृत  कानून  बनना

 चाहिये  जो  सारे  देश  में  लागू  होना  चाहिये

 ऐसे  कानून  को  कौन  अदालत  सुनेगी  और
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 कितना  शारीरिक  तथा  आर्थिक  दंड  अवहेलना
 करने  वाले  को  मिलेगा  इन  सब  बातों  का
 उल्लेख  हो  आखिर  में  अब  तो  यह  काम  शुरू
 होना  चाहिये  ।  इस  कारण  हमारे  थानेदार
 को  इस  कानून  को  अपनाने  के  लिये  विशेष

 हिदायतें  देनी  चाहियें  तथा  वारंट  केस  बनाने
 के  लिये  आदेश  देने  चाहियें।  ऐसा  विवान
 बनाने  से  राज्य  के  ज़रिये  से  बहुत  सा  काम

 हो  जाता  है,  इसकी  गवाही  इतिहास  देता  है।
 अध्यक्ष  महोदय  के  ध्यान  को  में  इस  सिलसिले
 में  लाना  चाहती  हूं  कि  छूआछूत  के  बारे  में
 कई  जगह  मर्डर  केसेज हो  रहे  हे  और  हरिजन
 काश्तकार  अपने  घर  से  डर  के  मारे  नहीं  निक-

 ल्तेहें  हम  हरिजनों  को  गरमी  के  दिनों  में

 कुएं  से  पानी  भी  नहों  भरने  देते  और  पीने
 भी  नहीं  देते  t

 और  भी  कई  कठिनाइयों  को  हम  को

 सहन  करना  पड़ता  है।  क्‍या  हम  सदा  के  लिये

 ऐसे  ही  गिरे  हुए  ही  रहेंगे  या आगे  हम  को

 बढ़ने  दिया  जायेगा  ।  हमारे  विरोघी  पार्टी
 वाले  भाई  देहातों  में  जाकर  यह  आरोप  गेंडा  करते

 हैं  कि  कांग्रेस  सरकार  तुम्हारा  क्या  कर  रही
 है  और  कया  करेगी  7  वह  कहते  हैं  कि  तुम
 सब  लोग  बहुमत  देकर  कांग्रेस  को  अधिकार
 देते  हो,  और  वह  तुम  हरिजनों  को  सदा  ही
 नीचे  दिखा  रही  है  ।  यह  सब  विरोधी  लोग
 जाकर  प्रोपेगंडा  करते  हें।  इसलिये  जनता

 बहुत  दुखित  हैं  और  हम  हरिजन  अपना

 दुःख  सदा  आप  के  सामने  लाते  हें  पर  हमारी
 सरकार  हमारी  तरफ़  ध्यान  नहीं  देती  हैं  ।
 इसलिये  जरा  ध्यान  देकर  इस  रिजोल्यूशन
 को  पास  कर  के  इसी  सेशन  में  इस  के  अनुसार
 कानून  पास  करें।

 हां,  हम  हरिजन  एक  भी  कांग्रेस  के
 खिलाफ़  नहीं  हे  ।  पर  हमारी  दशा  गिरती  ही
 जा  रही  है।  सरकार  के  खिलाफ़  तो  हम
 हरिजन  हें  ही  नहीं,  सदा  उनके  बन्धन  में  हैं।
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 जैसा  कहती  है  वैसा  ही  करते  हें।  हम  तो  कांग्रेस
 सरकार  को  कामधेन्‌  गैया  की  तरह  समझते

 हैँ  जिस  को  पकड़  कर  हम  हरिजन  वैतरणी
 नदी  पार  करना  चाहते  हें  v  पर  कांग्रेस
 सरकार  हम  को  बहुत  ही  गिराना  चाहती  है।

 {Surmmatr  Renu  CHAKRAVARTTY  in  the
 Chair]

 Mr.  Chairman:  Resolution  moved:
 “This  House  is  of  opinion  that

 with  a  view  to  enable  scheduled Castes  to  enjoy  effectively  the
 same  rights  in  social,  civil  and
 religious  matters.  as  are  enjoyed
 by  others,  a  comprehensive  law
 may  be  enacted  forthwith  by
 Parliament  for  the  punishment  of
 the  practice  of  untouchability  lay-
 ing  down  in  particular  the  pro- cedure  to  be  followed  by  the
 Courts  having  jurisdiction  to  try
 such  offences  and  the  penalty  to
 be  meted  out  of  offenders.”
 Now,  there  are  a  number  of  amend-

 ments.
 Shri  P.  T.  Chacko  (Meenachil):  Let

 us  catch  your  eye.
 Mr,  Chairman:  Let  me  first  finish.
 Of  the  amendments  which  have  been

 sent  in,  there  is  one  by  Shri  S.  N.  Das
 and  Shri  Radha  Raman.  That  is  in
 order.

 Shri  S.  N.  Das  (Darbhanga  Central): I  beg  to  move:
 That  for  the  ‘original  Resolution,  the

 following  be  substituted:
 “This  House  is  of  opinion  that  a

 comprehensive  law  should  soon  be
 enacted  to  ensure  that  the  practice of  untouchability  and  the  resultant
 disabilities  are  removed  imme-
 diately  leading  to  equal  social
 status  of  all  the  citizens  and  bring-
 ing  the  offenders  in  this  respect to  book  in  an  expeditious  manner.”
 Mr.  Chairman:  Then,  there  _  is

 amendment  No.  3  by  Mr.  B.  S.  Murthy.
 That,  of  course,  is  enlarging  upon  the
 original  Resolution.  He  wants  to  in-
 clude  Scheduled  Tribes  and  backward
 classes.  I  am  afraid  that  is  beyond  the
 scope  of  this  Resolution,  and  as  such,
 that  is  out  of  order.

 Does  Shri  Raghunath  Singh  want  to
 move  his  amendment?  He  is  not  pre-
 sent.

 Amendment  No.  4  by  Shri  8.  Ss.
 Murthy.  Again,  this  wants  to  enlarge
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 upon  the  original  Resolution,  and  is
 therefore,  out  of  order.

 Amendment  No.  5  by  Shri  P.  N.
 Rajabhoj.  The  Resolution  is  only
 about  untouchability.  He  wants  that

 the  Scheduled  Tribes  also  be  includ-
 ed.  If  that  had  not  been  included,  it
 would  have  been  in  order.

 Shri  P.  N.  Rajabhoj  (Sholapur— Reserved—Sch.  Castes):  You  can  put “Scheduled  Castes”
 Mr.  Chairman:  That  is  amending  the amendment.  I  am  afraid  that  cannot

 be  allowed.  He  should  have  looked
 into  it.  Now,  I  shall  call  upon....

 Shri  B.  S.  Murthy  (Eluru):  You  did
 not  understand  the  purpose  of  my second  amendment.

 Mr.  Chairman:  The  second  amend-
 ment  also  says  that  there  should  be  an
 Advisory  Committee  for  the  Scheduled
 Tribes,  i.e.,  that  the  original  Resolution
 be  expanded  to  include  Scheduled
 Tribes.  The  Resolution  deals  only with  untouchability,  and  the  extreme form  of  the  amendment  could  be  to  put in  “Scheduled  Castes”  and  _  not “Scheduled  Tribes”.  As  such,  this  is out  of  order.

 Shri  B.  S.  Murthy:  May  I  —  submit
 that  besides  untouchability  there  are
 social  disabilities  that  are  always standing  in’  the  way  of  the  uplift  of the  backward  classes  as  well  as  tribal
 people.

 Mr.  Chairman:  I  understand  his
 point,  but  that  is  not  what  he  has  said in  the  amendment.  If  he  had  said
 that,  it  would  have  been  in  order.

 Shri  B.  S.  Murthy:  Please  read  the whole  thing.
 Mr.  Chairman:  I  have  read  ihe whole  thing.  I  am  afraid  it  cannot  be

 allowed.  Now,  I  will  first  call  upon Shri  S.  N.  Das  and  Shri  Radha  Raman, and  afterwards,  others  who  catch  my eye.

 शनि  एस०  एन०  दास  (दरभंगा  मध्य):
 जो  प्रस्ताव  अभी  सदन  के  सामने  रखा  गया  है
 इस  प्रस्ताव  का  महत्व  इस  सभा  के  सदस्यों  से
 छिपा  हुआ  नहीं  है  और  सरकार  भी  उसके  महत्व
 से  अपरिचित  नहीं  है  ।  इस  प्रस्ताव  का  आशा
 उन  सभी  विधान  की  धाराओं  को  कार्य  रूप
 में  लाने  का  है  जिनके  द्वारा.  संरक्षण  या
 मौलिक  अधिकार  तथाकथित  हरिजनों  को
 दिये  गये  हें।  इस  बात  को  इस  संसंद  के
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 [  श्री  एस०  एस  दास ]
 सभी  सदस्य  मानते  हें  कि  हिन्दुस्तान  में  बहुत
 बड़ी  तादाद  में  ऐसे  लोग  हें  जिन्हें  सामाजिक
 अधिकार  सभी  नागरिकों  को  मिलने  चाहियें
 बेन  को  प्राप्त  नहीं हें  7  जब  से  हम  लोग
 आजाद  हो  गये  और  हम  ने  अपने  विधान
 का  निर्माण  कर  लिया,  उस  समय  से  इस
 प्रश्न  की  ओर  विशेष  ध्यान  दिया  जाने  लगा

 है,  यद्यपि  इस  से  पहले  भी  महात्मा  गांधी  के

 नेतृत्व  मे ंऔर  उससे  पहले  भी  हिन्दुस्तान
 में  बहुत  से  सामाजिक  सुधारक  हुए  हैं  जिन्होंने
 इस  विषय  के  महत्व  की  ओर  हिन्दुस्तान  की
 जनता  का  विशेष  कर  तथा  कथित  उच्च  वर्ण

 के  लोगों  का  ध्यान  खींचा  हैं।  इस  बात  को

 हम  सभी  मानते  हें  कि  हिन्दुस्तान  के  अन्दर
 जो  सामाजिक  विषमता  हैं  उसकी  जड़  में
 घर्म  और  जाति  का  स्थान  है  t  हिन्दुस्तान  के
 अन्दर  जो  विभिन्न  धर्म  के  मानने  वाले  हें
 उन  में  विभिन्न  विचार  और  विभिन्न  प्रकार
 की  धारणाएं  हं।  ले  किन  हिन्दू  धर्मं  के  अन्दर
 किसी  भी  कारण  से  हो,  इतिहास  का  पन्ना
 उलटन  की  जरूरत  नहीं  हैकि  हिन्दुओं
 में  सभी  लोगों  के  साथ  जैसा  व्यवहार  एक
 नागरिक  को  दूसरे  नागरिक  के  साथ  करना

 चाहिये  वह  सामाजिक  तौर  पर  नहों  है  t
 बिमान  के  द्वारा  हिन्दुस्तान  के  करोड़ों  लोगों
 को  बिना  किसी  भेद  भाव  के,  हम  ने  मतदान
 का  अधिकार  दे  दिया है  इससे  हमारे  देश  में
 राजनीतिक  न्याय  कायम  हो  चुका  हैं  और

 यह  कोई  नहीं  कह  सकता  कि  राज-
 नैतिक  रूप  से  हिन्दुस्तान  में  कोई  नीचा या
 ऊंचा  है  ।

 लेकिन  बावजूद  इस  बात  के  कि  विधान
 में  हमने  मान  लिया  है  कि  हम  राजनैतिक,
 सामाजिक  ओर  आशिक  न्याय  हर  भारत-
 वासी  के  लिए  उपलब्ध  करेंगे,  फिर  भी  हम

 देखते  हें  कि  आज  हिन्दुस्तान  का  जो  समाज  है,
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 उस  समाज  में  बहुत  बड़ी  तादाद  ऐसे  लोगों
 की  है  जिनको  समान  सामाजिक  अधिकार

 नहीं  मिले  हुए  हें।  माननीय  सदस्य  ने  इस
 सदन  के  सामने  जो  प्रस्ताव  रक्खा  है
 में  समझता  हूं  कि  उस  प्रस्ताव  का  मुख्य  मतलब

 यही  हैँ  कि  हिन्दुस्तान  के  अन्दर  एक  ऐसा
 क़ानून  बनाया  जाय  जिससे  देश  में  अस्पृश्यता
 न  रहे  और  सभी  नागरिकों  को  समान  सामा-
 जिस  अधिकार  और  स्थान  प्राप्त  हो।  ऐसा
 व्यापक  क़ानून  बनाना  चाहिए  जिससे  यह
 अधिकार  उन्हें  प्राप्त  हों  और  उस  कानून  की
 अवहेलना  करने  वालों  को  उस  कानून  के  द्वारा
 यथोचित  सज़ा  मिल  सके,  ताकि  इस  प्रकार
 की  जो  विषमता  हमारे  समाज  के  अन्दर  है.
 वह  जल्द  से  जल्द  दूर  हो  जाय।  और  यह  बात
 भी  ठीक  हैं  कि  इस  बारे  में  सरकार  और
 हम  संसद्‌  के  जो  सदस्य हें  उनमें  कोई  मत-
 मंद  नहीं  हें,  लेकिन  इतना  मानना  पढ़ेगा
 कि  बावजूद  इस  बात  के  कि  हमने  विधान  में
 इस  बात  को  मान  लिया  है,  हम  व्यवहारिक  रूप
 में  अत्रे  जीवन में  और  समाज के  जीवन में  उसको
 अमल  में  नहीं  ला  सके  हें  .  इसलिये  जरूरत  इस
 बात  की  &  कि  एक  ऐसा  क़ानून  बनाया  जाय  जो
 व्यापक  तौर  पर  सभी  राज्यों  में  एक  समान  लागू
 हो  और  जो  राज्य  सरकारें  आज  इसकी  तरफ़

 पूरा  ध्यान  नहीं  दे  रही  हूँ,  इस  प्रकार  का

 कानून  बनने  के  बाद  तमाम  राज्य  की  सरकारें
 इस  बात  की  ओर  विशेष  ध्यान  दें।  यह  बात

 म  मानता  हूं  कि  देश  की  आज  जैसी  अवस्था  है,
 उस  अवस्था  में  सिफ  क़ानून  बनने  से  ही  यह  काम

 पूरी  तौर  पर  होने  वाला  नहीं  है।  दोनों  मोर्ची
 पर  काम  करने  की  जरूरत  ह  |  विधान  बना  कर

 या  क़ानून  बना  करबराबरी  का  अधिकार  देकर  उस
 पर  जोर  देना  एक  मोर्चा  हैं।  दूसरा  मोर्चा  यह  है
 कि  देश  में  जितनी  भी  सामाजिक  कथायें  अथवा
 नागरिक  हें  जो  विश्वास  करते  हें  कि  समाज  के
 अन्दर  सबको  बराबर  अधिकार  मिलने  चाहिये
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 और  कुओं  तालाबों  आदि  का  सबके  द्वारा
 समान  रूप  से  इस्तेमाल  होना  चाहिए,

 वह  सामाजिक  संस्थाओं  के  द्वारा  या
 व्यक्तिगत  रूप  से  अपने  अपने  क्षेत्रों
 में  इसके  लिए  प्रयत्न  करें  और  प्रचार  करें
 ताकि  यह  जो  कलंक  हमारे  देश  के  अन्दर  लगा

 हुआ  है,  वह  मिट  जाय  और  संसार के  दूसरे  देशों
 में  जो बदनामी  होती  है,  उससे  हम  बच  जायें  ।
 इस  बात  को  भी  हमें  क़बूल  करना  पड़ेगा  कि  जब

 हमारे  देश  के  प्रतिनिधि  अन्तर्राष्ट्रीय  संस्थाओं  में
 जाते  हैं  और  जब  हम  वर्ण  और  रंग  की  बुनियाद
 पर  अफ्रीका  आदि  देशों  में  भारतीयों  के  साथ  जो
 भेदभाव  को  नीति  बरती  जाती  हैँ  उसके  विरुद्ध
 जब  वे  बोलने  खड़े  होते  ह  तो  विदेशी  प्रति-
 निधि  हमारे  देश  की  ओर  इशारा  करते  हुए
 कहते  हे  कि  स्वयं  हिन्दुस्तान  में  भी  तो

 करोड़ों  आदमी  एसे  बसते  हे  जिनके  साथ
 आज  बराबरी  का  बर्ताव  नहीं  किया  जाता  और
 उस  समय  हमें  उसका  कुछ  जवाब  देते  नहीं  बन

 पड़ता  और  हमारा  सिर  लज्जा  और  शर्म  से

 झुक  जाता  हैं,  यह  वास्तव  में  हमारे  लिए
 बड़े  लज्जा  और  शाम  का  विषय  हूं  |  हमारे
 देश  की  सरकार  को  चलान  वाले  जो  हमारे  कर्ण-
 धार  हें,  वह  भी  इस  बात  को  समझते  हें;  फिर
 भी  जरूरत  इस  बात  की  हैँ  कि  जल्द  से  जल्द

 एक  ऐसा  कानून  बनाया  जय  जिस  के  ज़रिए
 भारतीय  संविधान  में  जो  हमने  मौलिक  अधि-
 कार  व  संरक्षण  प्रदान  किये  हे,  उनको  कार्य
 रूप  में  लाया  जा  सके।  इसी  बात  को  लेकर
 में  इस  प्रस्ताव  का  समर्थन  करने  खड़ा  हुआ
 हूं।  में  ने  जो  संशोधन  पेश  किया  है  उस  संशो-
 धन  की  ओर  सभानेत्री  जी  में  आपका  ध्यान
 खोंचना  चाहता  हूं,  इस  प्रस्ताव  में  जो  यह  कहा
 गया  है  कि  :

 “This  House  is  of  opinion  that
 with  a  view  to  enable  Scheduled
 Castes  to  enjoy  effectively  the  ६
 same  rights  in  social,  civil  and  re-
 ligious  matters......  ”
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 “Religious  matters”  अगर
 इसमें  से  हटा  दिया  जाय  तो  में  सारे  सदन  से
 इस  बात  की  सिफ़ारिश  करूंगा  कि  इस  प्रस्ताव
 को  मंजूर  करे  और  मुझे  पूरी  आशा  है  और
 विश्वास  हैं  कि इसको  सरकार  का  भी  समर्थन
 प्राप्त  होगा।  हिन्दू  धर्म  में  वैसे  तो इस  बात  का
 सिद्धान्त  हैं  कि  हर  हिन्दू  धर्म  को  मानने  वाले
 के  साथ  समान  और  बराबरी का  बर्त्ताव  किया
 जाना  चाहिए  लेकिन  जहां  तक  राज्य  और  संसद्‌
 द्वारा  कानून  बनाने  का  सवाल  है  हम  किसी
 घने  के  मानने  वाले  को  मजबूर  नहीं  कर  सकते
 हैं  कि  वह  धर्म  का  किस  तरह  पालन  करे.
 उनके  धर्मं  के  अन्दर  हम  हस्तक्षेप  नहीं  कर  सकते,
 इसलिए  इस  प्रस्ताव  में  घ॒र्म  क ेमुतालिक़  जो
 बातें  कही  गयी  हें,  उनको  हटा  दिया  जाय,  तब
 में  समझता  हूं  कि  सरकार  अथवा  संसद्‌  को  इसे
 स्वीकार  करने  में  कोई  आपत्ति  नहीं  होगी  ।  हर
 एक  हमें  का  भिन्न-भिन्न  रूप  और  व्यवहार  होता
 है  और  में  समझता  हूं  कि  संसद्‌  किसी  भी  हमें
 के  मानने  वाले  चाहे  वह  गलत  तरीक़  से  ही  उसे
 क्यों  न  मानते  हों,  उसमें  हस्तक्षेप  नहीं  कर  सकता  है
 इसलिए  में  समझता  हूं  कि  जैसा  कि  हमने  विधान  में
 यह  मान  लिया है  कि  हिन्दुस्तान  में  जितने  भी  लोग

 बसते  हें  और  यहां  के  नागरिक हैं,  उनमें  किसी  सामा--
 जिक,  राजनैतिक  या  आर्थिक  बात  को  लेकर  कोई
 भेद  भाव  नहीं  किया  जायगा,  इसी  को  आधार  मान!

 कर  हमें  कानून  बनाना  चाहिए।  जहां  शिक्षा  संस्थाओं:
 में  तथा  कथित  हरिजनों  के  साथ  कोई  भेदभाव

 नहीं  किया  जाता है,  लेकिन इसका  मतलब  यह  नहीं
 कि  उनकी  सभी  असुविधायें  मिट  गई  हें  में  आपको:
 बतलाऊं  कि  आज  एक  नहीं  सेकड़ों  गांव  ऐसे
 मौजूद  हें  जहां  पर  हरिजनों  को  कुओं  का  पानी
 इस्तेमाल  करने  की  स्वतन्त्रता  नहीं  दी  जाती  है.
 ओर जब  इस  कुप्रथा  को  बन्द  करने  के  लिये  बहुत
 आग्रह  किया  जाताहै  तो  यह  कहा  जाता  है  कि

 हम  गांव  में  हरिजनों  के  लिये  अलग  कुएं  बनवा
 देंगे  आज  के  दिन'  भी  हिन्दुस्तान  के  करोड़ों  जाद-
 मियों  को  उसके  उचित  और  न्यायसंगत  मानवोच्  कि
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 अधिकारों  से  वंचित  रखना  हमारे  लिये  बड़े
 कलंक  की  बात  है।  एक  नहीं,  दो  नहीं,
 सेकड़ों  ग.व  हिन्दुस्तान  में  ऐसे  मिलेंगे  जहां
 पर  आज  भी  हरिजनों  के  लिए  कुएं  से
 पानी  पीने  का  इन्तज़ाम  नहीं  है,  सरकार
 की  तरक  से  अथवा  डिस्ट्रिक्ट  बोर्ड  या

 म्यूनिसिपल  कमेटियों  की  ओर  से  हर  गांवों
 हमें  कुएं  नहीं  बने  हुए  हैँ  और  वहां  व्यक्तिगत
 लोग  स्वयं  अपनी  ओर  से  कुएं  बनवाते  हैं
 और  फलस्वरूप  हर  एक  नर्तकी  को  उन

 कुंओं  पर  पूरा  अधिकार  नहीं  होता  है।
 इसलिए  आज  इस  बात  की  बहत  ज़रूरत  है
 कि  उन  स्थानों  पर  जहां  सरकार  द्वारा  कुंए
 बनवाये  जायें,  वहाँ  सामाजिक  संस्थायें  इस
 बात  का  प्रचार  करें  कि  जो  मौलिक
 अधिकार  सभी  नागरिकों  को  विवान  के
 अन्दर  मीठे  हुए  हैं  उन  का  उपयोग  सब
 नागरिक  समान  रूप  से  बिता  किसी  भेद
 -भाव  के  करें।  केन्द्रीय  सरकार  की  रिपोर्ट
 को  देखने  से  ज्ञात  होत।  हे  कि  द्रीय
 सरकार  ने  कई  बार  इस  संसद  के  सामने

 कहां  हैं  कि  हम  इस  बात  के  ऊपर  विचार
 कर  रहे  हैं  लेकिन  मालूम  नहीं  सरकार  कब
 तक  उस  पर  विचार  करती  रहेगी,  भें  यह
 बात  मानता  हूं  कि  विभिन्न  राज्यों  में  इस

 हेतु  क़ानून  भी  बनाये  गये  हें  जिन  में

 अस्पृश्यता  को  कानूनन  अपराध  ठहराया
 “गया  है,  लेकिन  अभी  असुविधाओं  को  पूरे
 बतौर  पर  नहीं  दूर  किया  जा  सका  है।  इस

 लिए  इस  बात  की  ज़रूरत  है  कि  केन्द्रीय
 सरकार  इस  चीज  को  अपने  हाथ  में  ले और

 एक  आल  इंडिया  लेवल  पर  क़ानून
 .बनाया  |  केन्द्रीय  सरकार  को  यह  काम
 “अपने  हाथ  में  लेना  आवश्यक  है  ताकि  यह
 काम  सब  जगह  ठीक  प्रकार  से  सम्पन्न  किया
 आज्ञा  सके  |  में  समझता

 वि
 मौलिक  अधि--

 कार  जो  हमने  अपने  में  तथाकथित
 परिजन  भाइयों  के  लिये  रक्खे  हें,  उनको  कार्य
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 रूप  में  परिणित  करने  के  लिये  अगर  केन्द्रीय
 सरकार  कोई  क़ानून  बनाये,  तो  उसका  अच्छा
 असर  देश  पर  पड़ने  वाला  ह  ।  इसलिए  में
 इन  बातों  के  साथ  इस  प्रस्ताव  का  अपने  संजो-
 धन  के  मुताबिक  समर्थन  करता  हूं  और  उम्मीद
 करता  हूं  कि  माननीय  मंत्री  इस  प्रस्ताव  को
 संशोधित  रूप  में  स्वीकार  करेंगे  और  जल्द
 से  जल्द  दूसरे  अधिवेशन  में  एक  ऐसा  विधि-
 यक  इस  सभा  के  सामने  रक्खेंगे  ताकि  देश
 के  अन्दर  यह  जो  विषमता  का  कलंक  हैं,
 वह  दूर  हो  जाय  और  आज  हमारे  करोड़ों
 हरिजन  भाइयों  के  दिल  में  जो  यह  ख्याल  हूँ
 कि  तथाकथित  उच्च  वर्ण  के  लोग  उनके
 साथ  उचित  व्यवहार  नहीं  करते  हें,  यह
 ख्याल  उनके  दिल  से  दूर  हो  जाय  और  देश
 के  सब  लोग  एक  साथ  मिल  कर  बराबरी  के
 दर्जे  पर  चल  कर  देश  की  तरक्की  और  नव-
 निर्माण  के  काय॑  में  जुट  जायं।  इसी  आशा  और
 विश्वास  के  साथ  में  इस  प्रस्ताव  का  समर्थन
 करता  हूं  और  उम्मीद  करता  हूं  कि
 माननीय  मन्त्री  जी  इस  प्रस्ताव  को  स्वीकार
 करेंगे।

 Mr.  Chairman:  Amendment  moved:
 That  for  the  original  Resolution,  the

 following  be  substituted
 “This  House  is  of  opiniun  that  a

 comprehensive  law  should  soon  be
 enacted  to  ensure  that  the  practice
 of  untouchability  and  the  resultant
 disabilities  are  removed  immedi-

 ately  leading  to  equal  social  status
 of  all  the  citzens  and  bringing  the
 offenders  in  this  respect  to  book
 in  an  expeditious  manner.”

 I  should  like  to  say  a  few  words.  There
 is  a  very  large  section  of  poeplé  who
 want  to  participate  in  this  debate,  and
 I  would  like  to  call  upon  as  many
 Members  as  possible.  So  I  would
 request  hon.  Members,  to  speak:  for  a
 short  time  each,  so  that  we  imight  get
 the  largest  participation.

 Shri  Barman  (North  Bengal—Re-
 served—Sch.  Castes):  May  I  submit,
 that  this  is  a  very  important  matter?
 Fortunately  it  has  come  _  before  this
 august  Parliament  for  the  first  time.
 So  far  as  the  Scheduled  Castes
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 are  concerned,  we  are  very  much
 concerned  about  this  Resolution.
 In  this  debate,  we  would  like
 to  hear  all  parties  and  all  the
 different  sections  of  the  House,  and  to
 know  what  their  views  are,  so  far  as
 legislation  by  this  Parliament  is  con-
 cerned.  What  I  would  submit  is  that,
 so  long  as  the  rules  of  debate  are  not
 infringed,  you  may  kindly  allow  all
 Mebmers  to  speak,  as  We  Would  like  to
 have  a  thorough  debate  on  this  point.

 Mr.  Chairman:  There  is  absolutely
 nothing  preventing  people  from  parti-
 cipating  in  this  debate  fully.  But  I  am
 just  requesting  that  as  far  as  possible,
 hon.  Members  may  try  to  keep  their
 speeches  short,  so  that  we  might  get
 the  veiws  of  all  the  sections  of  the
 House.  I  agree  with  the  hon.  Member.

 Mr.  Rajabhoj.
 Shri  Nanadas  (Ongol—Reserved-Sch.

 Castes):  May  I  make  one  submission?
 Mr.  Chairman:  Please  do  not  delay

 any  more.
 Shrj  Nanadas:  I  would  like  to  make

 one  suggestion.
 Mr.  Qaairman:  No  more  suggestions

 now.  Mr.  Rajabhoj.

 st  पी०  एन०  राजभोज  (शोलापुर--
 रक्षित-अनुसूचित  जातियां)  :  अध्यक्ष  महोदय,
 पहले  तो  में  आपका  बहुत  आभारी  हूं  कि  आपने

 मुझे”  बोलने  का  अवसर  प्रदान  किया  -  मुझे
 आज  यह  देख  कर  बहुत  प्रसन्नता  और  सन्तोष

 होता  हैं  कि  एक  कांग्रेसी  हरिजन  की  तरफ  से

 ऐसा  प्रस्ताव  आया,  इस  तरह  का  प्रस्ताव
 तो  आज  से  बहुत  पहले  आना  चाहिए  था  1
 आज  हमारे  विधान  को  बने  हुए  दो,  तीन

 वर्ष,  व्यतीत  हो  गये,  लेकिन  यह  नहीं  मालूम
 कि  उसमें  जो  हमारे  लिये  लिखा  है,  उस  पर
 अमल  कब  होगा,  सिर्फ  रेग्यूलेशन  पास  कर
 देने  से  ही  काम  नहीं  बनने  वाला  हैं,
 यह  ठीक  है  कि  यह  जरूर  पास  होना  चाहिये
 और  हम  लोगों  ने  भी  कई  बार  सरकार  का
 ध्यान  दिलाया  था,  मिनिस्टर  साहब  के  पास

 डेपुटेशन  ले  गये  और  उन  से  मिले  और  कहा
 कि  इस  प्रकार  का  सरकार  को  क़ानून  शीघ्र
 बनाना  चाहिए।  यह  तो  सत्य  है  कि  इस  देश
 में  स्वतन्त्रता  आ  गयी  है,  लेकिन  हम  लोगों  को
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 उस  स्वतन्त्रता  का  तनिक  भी  आभास  नहीं

 होता  और  हम  उसी  तरह  परतंत्रता  में

 अपना  जीवन  व्यतीत  कर  रहे  हें,  स्वतन्त्रता
 आने  के  पश्चात्  हमारी  दशा  में  कोई  अच्छा

 सुधार  नहीं  हुआ  है  और  अछूतों  की  आज

 देहातों  में  हालत  बिल्कुल  जानवरों  कुत्ते,
 बिल्ली  जैसी  है  ।  लोग  कहते  हे  कि  काटी-

 ट्यूशन  बन  गया,  एक  दिन  स्पीकर  साहब  ने

 मुझ  से  कहा  कि  हिन्दुस्तान  में  छूत छात  का.

 मामला  चला  गया,  कांस्टीट्यूशनल  बन  गया  |

 यह  तो  खाली  बात  की  बात  हैं  V  में  कहना

 चाहता  हूं  कि  जब  तक  इस  के  बारे  में  कोई

 कानून  नहीं  होता,  जब  तक  इस  के  लिये

 क्रिमिनल  अफेयर  नहीं  बनाया  जाता  तब  तक:

 कांग्रेस  और  दूसरे  लोगों  का  दिमाग  ठीक

 नहीं  होगा  तब  तक  हमारी  उन्नति  मुश्किल:
 है  में  तो  कभी  कभी  बोलने  के  लिये  खड़ा

 होता  हूं।  लेकिन  तब  भी  जो  सवर्ण  हिन्दू  हैं,
 कांग्रेस  के  लोग  हैं,  में  नाम  नहीं  लेना  चाहता

 हूं,  क्योंकि  मे  उनको  महत्व  नहीं  देना  चाहता,
 लेकिन  वह  कहते  हें  कि  राजभोज  साहब  हर
 वक्‍त  पोलिटिकल  प्रोपेगेंडा  करते  हें  ।  लेकिन

 में  कहना  चाहता  हूं  कि  यह  एक  बीमारी  हैं,
 जो  तुम  लोगों  ने  इतने  हजारों  वर्षों  से  अछूतों
 को  दबाया,  गिराया,  उस  पाप  को  धोने  के  लिये

 यह  जरूरी  हैं  उस  को  बदला  जाय  |  जब  तक

 यह  पाप  खत्म  नहीं  होगा  तब  तक  हम  लोगों

 को  इस  के  लिये  लड़ना  ही  पड़ेगा  पंडित

 नेहरू  जी  कहते  हें  कि साउथ  अफ्रीका  में:

 क्या  हो  रहा  है,  वहां  के  हिन्दुस्तानियों  पर

 जुत्म  हो  रहा  है  ।  लेकिन  मुझ  कहना  यह  है:
 कि  तुम  हिन्दुस्तान  को  तो  देखो,  साउथ  अफ्रीका:

 यहीं  हो  रहा  है।  आज  आप  लम्बी  चौड़ी”

 इन्टरनेशनल  बातें  करते  हैं,  लेकिन  इस  देश  में:

 गांव  गांव  में  देहातों  देहातों  में  आप  को  साउथ

 अफ्रीका  देखने  को  मिलेगा  ।  आज  हिन्दु--

 स्तान  के  पांच  छः  करोड़  अछूतों  की  जो  दशा:

 है,  उन  की  आर्थिक  दशा,  उन  की  सामाजिक
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 दशा,  और  उन  की  राजन  तिक  दशा  हिन्दुस्तान
 में  सब  से  खराब  हें।  मे  आप  को  अपने  बम्बई

 प्रान्त  की एक  मिसाल  बताता  हूं।  एक  गांव
 में  एक  तहसीलदार  चला  जाता  है,  और  उस

 तहसीलदार  ने  वहां  के  एक  कामगार  से  कहा  .
 कि  तुम  जहां  कहीं  मुझे  मिलो,  वहां  नमस्कार
 करो।  उस  कामगार  ने  कहा  कि  जब  आफिस
 में  में  ड्यूटी  पर  होऊंगा  तब  आप  को  जरूर

 नमस्कार  करूंगा  ।  कहने  लगे,  नहों  नहीं,
 जहां  में  जाऊंगा  वहां  नमस्ते  करना  होगा  ।
 एक  दिन  तहसीलदार  साहब  गांव  के  बाहर

 - पाखाने  गये  हुये  थे,  वहां  जाकर  बैठे  तो  वह
 'कामगार  जो  अछूत  था  वहां  गया  और  नमस्कार
 किया  ।  तहसीलदार  साहब  ने  पूछा  यहां  क्‍यों
 आया,  तो  उसने  जवाब  दिया  कि  आप  ही  ने

 ्तो  कहा  था  कि  जहां  मिलना  वहां  नमस्कार
 करना।  यह  तो  हालत  है  और  अन्य  प्रकार
 की  हालत  थी  हमारे  बम्बई  के  देहातों  में

 “रहने  वालों  की  अछूत  बिल्कुल  गुलाम  हें
 और  इस  गुलामी  को  नष्ट  करने  के  लिये  कोई

 प्रोग्राम  नहीं  है  ।  पंचवर्षीय  योजन  बन  गई,
 करोड़ों  रुपये  की  सकीमें  उस  में  बता  दी  गईं।
 लेकिन  अछूतों  की  आर्थिक  दशा  को  सुघारने
 के  लिये  अछूतों  को  छुआछूत  को  मिटाने
 के  लिये  कोई  ऐसा  प्रोग्राम  नहीं  जिससे  हम  लोग

 “हिन्दुस्तान  में  आजादी  से  रह  सकें।  यहां  के
 सामाजिक  जीवन  में  हम  लोगों  की  स्थिति
 इतनी  खराब  है  ,  इतनी  गिरी  हुई  हैं  कि  महात्मा
 जी  ने  खुद  मुझे  एक  खत  में  लिखा  था  अछूतों
 के  बारे  में  कि  चाहे  में  और  अन्य  सवर्ण  हिन्दू
 सेवा  करते  करते  मर  जायें  लेकिन  अछूतों  की
 सेवायें  कभी  खत्म  नहीं  हो  सकतीं  ।  मेरे  पास

 “खत  इस  समय  नहीं  हैं,  नहीं  तो  में  पढ़  कर  इस
 को  सुनाता।  हमारे  बाबा  साहब  अम्बेडकर  ने
 अपना  जीवन  उन्हीं  के  किये  के  लिये  खर्च
 “कर  दिया,  गांधी  जी  ने  भी  आवाज  उठाई
 2.  लेकिन  में  जानता  हूं  कि आवाज  उठती
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 है  लेकिन  उस  पर  अमल  नहीं  किया  जाता  है।
 हमारे  अफसर  सब  तरह  की  तें  सुन  लेते

 हैं,  लेकिन  अमल  में  नहीं  लाते,  इस  वास्ते  मेरी
 प्रार्थना  यह  हे  कि  जो  अछूतों  का  आर्थिक
 सवाल  है,  उनके  छूत छात  का  मामला  हैं,
 उनको  सुधा रने  के  लिये  कानून  की  आवश्यकता
 है।  हम  नहों  चाहते  हें  कि  वह  लोग  हमेशा
 अछूत  बने  रहें।  हम  लोगों  का  समानता  का
 अधिकार  है,  जैसा  कांस्टीट्यूशनल  में  लिखा
 हैं  कि  सब  को  बराबरी  का  अधिकार  है,  वह
 हम  को  मिलना  चाहिये  ।  हमारी  नौकरी
 के  बारे  में,  हमारी  आर्थिक  दशा  के  सुधारने
 के  बारे  में  ओर  हम  लोग  जो  देहातों  में

 बिल्कुल  गिरी  हुई  स्थिति  में  हें  उन  को
 उठाने  के  बारे  में  फौरन  विचार  होना  चाहिये
 और  इन  सब  को  ठीक  करने  के  लिये  हमें
 फ्री  लीगल  एड  मिलनी  चाहिये  ।  देहातों  में

 अछूतों  की  पथिक  दशा  इतनी  खराब  है  कि
 3  Noon

 उनको  भर  पेट  अनाज  नहों  मिलता,  किसी
 के  पास  कपड़ा  नहीं,  किसी  के  पास  मकान

 नहों  ।  दिल्‍ली  में  इतने  फोन  आते  हैं
 वह  लोग  इसको  देखेंगे  तो  कहेंगे  कि  यह  देश

 आज  द  है  या  अभी  तक  पराधीन  हैं?  में
 तो  कहता  हूं  कि  देश  आलाद  हो  गया,
 ठीक  हुआ,  में  इस  से  नाराज  नहों,  लेकिन
 साथ  ही  हिन्दुस्तान  में  हम  लोगों  की  भी
 स्वतन्त्रता  देने  की  पूरी  तरह  से  कोशिश
 करनी  चाहिये  v  स्वामी  दयानन्द  जी,  स्वामी
 श्रद्धा नन्द  जी  म०  फुले,  सावरकर  कै०  कोल्हू-
 पुर  छत्रपति,  बड़ौदा  गायकवाड  महाराजा,
 और  हमारी  पार्टी  के  लीडरों  ने  कुछ  न  कुछ
 कोशिश  की  है  और  अब  भी  कर  रहे  हें
 लेकिन  जब  हमारी  तरफ  से  आवाज  उठती

 है,  तमाम  विरोधी  पार्टी  की  तरफ  से  जब
 मांग  की  जाती  है  तो  सरकार  उस  पर  कुछ
 ध्यान  नहीं  देती  ।  जब  कभी  हम  कुछ  कहते
 हैँ  तो  वह  होम  डिपार्टमेंट  के  पास  जाता  है,
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 उसके  बाद  सेक्रेटरी  के  पास  जाता  है  और

 वहां  से  निगेटिव  रिहाई  आ  जाता  है  1

 “हम  लोग  मिनिस्टर  से  मिलते  हैँ  तो  वह  कहते
 हुँ  कि  बड़ा  अच्छा  काम  है,  हम  इसको  देखेंगें
 कि  क्‍या  किया  जा  सकता  है  ‘  लेकिन  सेक्रेटरी
 के  पास  जाता  हैं  तो उसका  निगेटिव  रिप्लाई

 ही  मिलता  हैं  ।  नौकरियों  के  बारे  में  जब

 बलेक्टर्स,  डिप्टी  क्लेक्टसं,  तहसीलदारों  के
 'पास  जब  हम  जाते  हैँ,  तो  वे  ध्यान  नहीं  देते
 और  भी  कास्ट  रिस्ट्रक्शन  रहते  हें  ।  कोई
 सफेद  टोपी  वाला  गया  तो  उसका  काम  जल्दी

 हो  जायेगा,  लेकिन  अगर  कोई  काला  टोप

 चाला,  सूट  बूट  में  होगा  तो  कहेंगे  कि  अरे,
 आप  तो  अम्बेडकर  पार्टी  के  आदमी  हें,
 (Interruption).  इस  तरह  के

 'डिस्टिग्शन्स  जो  हमारी  अथारिटीज  हें  उनके
 दिमाग  में  हें  -  इसी  लिये  में  कहता  हूं  कि  वह
 देश  के  सच्चे  नागरिक  नहीं  हैं  ।  वह  तो  अपने
 देश  के  साथ  बेईमानी  करते  हें।  जो  सरकारी
 नौकर  हैं  उन  के  दिमाग  में  तो  यह  होना
 चाहिये  कि  अछूत  लोग  भी  हमारे  भाई  हैं,
 हमारे  देश  के  लोग  ह  इन  का  उद्धार  ही
 दृष्टियों  स ेहोना  चाहिये।  हम  को  सब  प्रकार
 कला  छत छात  खत्म  करना  चाहिये  1  लेकिन
 साज  कल  हालत  यह  हैं  कि:  रघुपति  राघव
 राजा  राम,  बिरला  टाटा  सब  एकहि  नाम,
 सबको  परमिट  दे  भगवान्‌  यह  हो  रहा  है
 क्या  यही  अछूतों  का  उद्धार  हो  रहा  हैं  a जब
 कोई  बोलने  के  लिये  खड़ा  होता  है  रोगों
 को  बड़ा  गुस्सा  आता  है,  कहते  हें  कि राजमोज

 अड़ा  खतरनाक  है।  यहां  नान  बायो लेन्स,
 जान  वा यो लेन्स  की  बहुत  आवाज  सुनाई  पड़ती
 डे,  लेकिन  अभी  जब  हमारी  देवी  जी  बोलने
 के  लिये  खड़ी  हुईं  तो  एक  सवर्ण  हिन्दू  आदमी
 धीरेसे  कहता  है  कि  कांग्रेस  क ेखिलाफ  मत
 बोलो  ।  अगर  यही  था  तो  यह  रेज्योल्यूशन
 क्यों  लाने  दिया ?  जब  कांग्रेस  के  खिलाफ

 रैजोल्यूशन  लाये  हो  तो  देवी  जी  तो  बेचारी
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 सदभावना  से  लाई  हैं,  पर  आप  क्‍यों  उन  को

 बोलने  से  रोकते  हें  ?  में  उन  का  नाम  नहीं
 लेना  चाहता  हूं,  लेकिन  उनके  पास  एक
 सहाब  बंठे  हे  वह  कहते  हें  ऐसे  बोलो  |  जब

 तुम्हारी  ऐसी  प्रवृत्ति  है  तब  कसे  काम  चल
 सकता  है।  जो  हमारे  नौजवान  भाई  हैं,  जो

 हरिजन  भाई  हे  उनको  अब  पता  हो  गया  है
 और  अब  तुम्हारे  हाथ  में  वह  नहीं  रहेंगे।
 उन  लोगों  में  एक  ऐसी  जाग्रति  पैदा  हो  गई  हैं
 कि  आज  तो  आप  के  हाथ  में  ७२  हरिजन  हें,
 लेकिन  पांच  वर्ष  अब  खत्म  होने  वाले  हें,  पांच

 वर्ष  के  बाद  तुम  लोगों  को  कोई  नहीं  पूछेगा  I
 क्योंकि  जितने  तुम  लोग  आये  हो  वह  हिन्दू
 के  नाम  से  आये  हो  ।  डा०  अम्बेडकर  ने

 कांस्टीट्यूशनल  बनाया,  उसी  अम्बेडकर  को

 गिराने  के  लिये  हिन्दू  लोगों  ने  कोशिश  की  t

 रघुपति  राघव  राजाराम  बोलने  वाले  लोग

 जो  हैँ,  गांधी  जी  का  नाम  लेते  वाले  जो  लोग  हैं.
 उन  में  बड़ी  गन्दगी  है  !  बगल  में  छतरी  और  मुंह
 में  राम  है।  यह  हालत  हो  रही  है,  उन  का
 दिल  सच्चा  नहीं  है  ।  में  चाहता  हूं  कि  तुम
 सच्चे  दिल  से  काम  करो।  आज  जिन  हरिजनों
 को  आप  ने  अपने  साथ  पकड़  रक्खा  हैं,  जो
 कांग्रेस  के  हरिजन  हें  वही  आवाज  उठायेंगे  ।

 सभानेत्री  जी,  जब  में  बोलने  लगता  हूं  तभी
 घंटी  बज  जाती  हैं  i  यह  क्‍या  है  ?  में  जानता

 हूं  कि  में  माइनॉरिटी  में  हूं  इसलिये  यह  किया
 जाता  है,  लेकिन  अगर  आप  आज्ञा  देंगी  तो
 में  कुछ  सजेश्नन्स  रखूंगा  |

 Mr.  Chairman:  Why  are  you  wast-
 ing  your  time?  ?  दो  तीन  मिनट  में
 सजेइ्नन्स  दे  दीजिये  ।

 श्री  पी०  एन०  राजभोज  :  जब  में  बोलता

 हूं  तो  बहुत  से  मेम्बर  बिल्ली  की  तरह

 चूं  चूं  करते  हैं।  मेरी  प्रियंका  ह ैसभापति  महोदय
 कि  मेरे  कुछ  पाइंट्स  है

 Mr.  Chairman:  Order,  order.  ह
 think  we  should  allow  the  non.  Mem-
 ber  to  p
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 Shri  Namdhari  (Fazilka-Sirsa):  If
 the  hon.  Member  wants  to  proceed
 uninterrupted  he  should  not  talk  like

 Mr.  Chairman:  The  hon.  Member will  please  speak  in  order.

 श्री  पी०  एन०  राजभोज  :  यह  जो  नाम-
 धारी  हैं  यह  एक  बड़ा  जमींदार  है।  क्‍या
 इसके  भी  एक  दिल  है  1

 आर  Bhagwat  Jha  (Purnea  cum
 Santal  Parganas):  On  a  point  of  order; may  I  know  if  the  hon.  Member  can
 speak.  ‘Tum  nahin  janta  hai’.  I  want to  know  whether  it  is  parliamentary to  say,  ‘Namdhari  ek  aisa  admi  hai’? He  does  not  know  what  is  parliament- ary  and  what  is  not.  I  do  not  want  the hon.  Member  to  speak  in  that  tone.

 Mr.  Chairman:  I  should  think  the hon.  Member  should  not  use  ‘the  word, ‘Tum’;  he  should  use  the  word  ‘Ap’.

 श्री  पी०  एन०  राजाभोज  :  मेरी  मातृ-
 भाषा  हिन्दी  नहीं  है।  में  यह  कह  रहा  था  कि
 यह  जो  (दाढ़ी  वाले  नामघारी  साहब  हे  वह

 एक  जमींदार  हें  जो  कि  हरिजनों  की  जहे
 काटने  वाले  हैं।  यह  अंधेर  नगरी  और  चौपट
 राज्य  हैं  1 ऐसे  लोग  हरिजनों  को  बरबाद  कर
 रहे  हें  a मेरा  कहना  यह  हैं  कि  जब  तक  हमारा
 शिड्यूल्ड  कास्ट  का  अफसर  नहीं  होगा  तब
 तक  हमारा  काम  नहीं  होगा।  काका
 कालेलकर  को  शिड्यूल्ड  कास्ट  कमीशन  का
 चेयरमन  बनाया  गया  है  ।  शिड्यूल्ड  कास्ट
 वालों  के  लिये  तो  किसी  शिड्यूल्ड  कास्ट  के
 अफसर  को  रखना  चाहिये  था।  आप  उनकी
 आधिक  कठिनाइयों  को  दूर  कीजिये  ।
 उनको  नौकरी  दिलाने  का  प्रयत्न  करना
 चाहिये  ।  पब्लिक  सर्विस  कमीशन  में  एक
 शिड्यूल्ड  कास्ट  का  मेम्बर  होना  चाहिये  |
 जब  हम  लोग  कुछ  बोलते  हूँ  तो  हिन्दू  लोग

 कहते  हैं  कि  हम  उनके  शास्त्रों  के  विरुद्ध  बोलते

 हैं  -  हम  लोगों  को  जब  नौकरी  देने  की  बात
 आती  ह्  तो  अफसर  लोग  ऊपर  नीचे  देखते

 हैँ  और  हमारे  साथ  अन्याय  होता  है।  में
 गवर्नमेंट  स ेअपील  करना  चाहता  हूं  कि  जब
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 तक  वहू  हमारे  लिये  प्रयत्न  नहीं  करेगी
 तब  तक  हमारा  उद्धार  नहीं  हो  सकता  |  हम
 लोकतन्त्र  से  काम  करना  चाहते हैं।  अभी
 तक  हम  कम्युनिस्ट  नहीं  बने  हें।  जब  हम
 कम्युनिस्ट  बन  जायेंगे  तो  तुम  लोगों  को  यहां
 बैठना  मुश्किल  हो  जाएगा  ।  हम  लोकतन्त्र
 को  मानते  हें  7  लेकिन  जो  काम  हो  वह  जल्दी

 होना  चाहिये  यह  मेरी  अपील  है।

 श्री  पो०  एल०  बारुपाल  (गंगानगर  झुझनूं-
 रक्षित-अनुसूचित  जातियां  ):  सभापति  महोदय,
 सदन  के  सामने  जो  हरिजन  अयोग्यता  सिवा-
 रण  का  प्रस्ताव  हैं  में  उसका  समर्थन  करने
 के  लिये  खड़ा  हुआ  हूं।  आज  भारत  को  स्वतंत्र

 हुए  करीबन  ६  साल  हो  गए  हैं  और  जो

 हमारा  संविधान  बना  है  उसके  अन्दर  भी

 ऐसी  व्यवस्था  की  गयी  है  कि  हरिजनों  को
 बराबर  का  अधिकार  दिया  जाय  ।  लेकिन

 हमें  दुःख  के  साथ  कहना  पड़ता  हैँ  कि  वहू
 कानून  सिफ  तिजोरियों  के  अन्दर  पड़ा  हुआ
 है।  आज  हमारी  अवस्था  में  कोई  फर्क

 नहीं  पड़ा  हैं।  में  आपको  बताऊं  कि  आज  हन
 इस  स्वतन्त्र  भारत  में  एक  नारकीय  जीवन
 बिता  रहे  हैं,  नके  कुण्ड  के  कीड़ों  का सा  जीवन

 बिता रहे  हें।  कहने के  लिपे  तो  हमारी  सरकार

 बहुत  कुछ  कहती  हैं,  बड़े  बड़े  डिपार्टमेंट  भी
 खोले  हैं  लेकिन  जो  पैसा  उन  डिपार्टमेंट्स
 पर  खर्च  होता  हैं  वह  हरिजनों  के  पास  नहीं
 पहुंचता  हैं  ।  जो  अधिकारी  हें  वह  अपने

 बड़े  बड़े  टी०  uo  fara  बना  देते  हें  और
 सारा  रुपया  उसमें  चला  जाता  है।  केवल  नाम
 के  लिये  यह  कहा  जाता  है  कि  हम  तुम्हारे
 लिये  ये  कर  रहे  हें  वह  कर  रहे  हैं  o कहने  का
 मतलब  यह.  हैं  कि  आज  भी  हमारी  अवस्था
 ज्यों  की  त्यों  बनी  हुई  है।  में  तो  यहां  तक  कहने
 के  लिये  तैयार  हूं  कि  पहले  से  भी हालत  खराब

 हो  गयी  हैं।.  आज  हमारे  ऊपर  गांवों  म  वह
 जुल्म  हो  रहे  हें  जो  पहले  कभी  नहीं  हुए  थ  ॥
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 हरिजनों  के  अपने  कुएं  नहीं  है  ।  जब  वह  कुओं
 पर  पानी  भरने  जाते  हें  तो उनको  उनके
 पास  आने  नहीं  दिया  जाता  ।  उनको  गड्ढ़ों
 का  पानी  पीने  को  मिलता  है  1  हरिजनों  के

 कुंओं  के  अन्दर  जानवरों  की  हड्डियां  डाल
 दी  जाती  हैं।  सारी  बातें  तो  में  आपको  नहीं
 बता  सकता  ।  अभी  २३  सितम्बर  को  में
 बीकानेर  गया  था  एक  सिनेमा  में  जो  कि
 सरकारी  हँ  ।  एक  मित्र  श्री  धर्मपाल  जी
 एम०  एल०  ए०  राजस्थान  के  थे।  हमने
 चाय  का  एक  गिलास  मांगा  और  जब  चाय
 पीकर  हम  गिलास  वापस  देने  छगे  तो  उन
 गिलासों  को  ठुकरा  दिया  गया।  हम  से  कहा
 गया  कि  अगर  तुम  एम०  पी०  हो  तो  दिल्ली  में

 हो  वहां  पर  जो  चाहो  सो  करना,  यहां  पर
 तो  बीकानेर  है।  यहां  पर  यह  व्यवस्था  नहीं
 हैं।  जबकि  एक  एम०  पी०  का  यह  हाल  है
 तो  छोटे  लोगों  का  क्या  हाल  होता  होगा
 यह  आप  अनुमान  कर  सकते  हें।  मेरे  कहने
 का  मतलब  यह  हूँ  कि  हरजिनों  को  मंदिरों  व

 होटलों  में  नहीं  जाने  दिया  जाता,  पानी  नहीं
 भरने  दिया  जाता,  नाई  उनकी  हजामत  नहीं
 बनाते,  धोबी  कपड़े  नहीं  धोते,  कुओं  पर
 और  जो  भी  सामाजिक  अधिकार  हैं  उससे

 हरिजन  वंचित  हें।  हरिजनों  में  उठने
 की  भावना  नहीं  रही  है,  उनका  जीवन

 मृतप्राय  सा  है,  उनमें  कोई  ऐसी  भावना  नहीं
 है  कि  वह  अपने  आप  को  उठा  सकें,  वह
 बुराइयों  के  शिकार  होते  जा  रहे हैं।  वह
 समाज  से  हमेशा  दूर  रहे  हें  ओर  समाज  ने

 हमेशा  उनका  बहिष्कार  किया  है।  अगर  आप

 हमें  सहूलियत  दे  रहे  हें  तो  यह  कोई  हमारे
 साथ  दया  नहीं  है।  अगर  कोई  समाज  किसी
 व्यक्ति  को  पंख  बना  दे,  उसके  हाथ  पैर  तोड़
 दे  और  फिर  मरहम  पट्टी  करे  तो  यह  दया
 नहीं  है,  यह  तो.पाप  का  प्रायश्चित्‌  है।  हम
 को  हिन्दू  समाज  ने  हमेशा  दबाया  है  और

 कुचला  है  ।  इसलिये  अब  वह  जो  भी
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 सहूलियतें  हेम  को  दें  वह  थोड़ी  हैं।

 हम  को  स्वतन्त्र  हुए  पांच  साल  से

 ज्यादा  हो  चुके  हैं।  हम  से  कहा

 जाता  है  कि  दस  बरस  के  अन्दर  सब  के

 समान  अधिकार  हो  जायेंगे  ।  में  नहीं  समझ
 सकता  कि  पांच  साल  के  अन्दर  आप  यह  कैसे
 कर  सकेंगे।  पांच  वर्ष  से  ज्यादा  तो  बीत  गए
 हमारे  जो  बड़े  बड़े  कांग्रेस  के  भक्त  बने  हुए
 हें  पूज्य  बापू  का  गीत  गाते  हैं,  और  जो  बड़े
 बड़े  पदों  पर  हें  उनका  भी  हृदय  परिवर्तन

 नहीं  हुआ  है  ।  वह  भी  हरिजनों  के  हाथ  का
 पानी  पीना  पसन्द  नहीं  करते  हे  7  यह  बड़ी
 लज्जा  की  बात  है  7  ऐसे  लोगों  को  तो  संस्था
 से  निकाल  देना  चाहिए।  अगर  सरकारी
 कर्मचारी  हें  तो  नौकरी  से  हटा  दिया  जाये
 इसी  प्रकार  से  हम  हरिजनों  की  संख्या  की
 बात  है  ।  अगर  ईमानदारी  से  देखा  जाय  तो

 हिन्दुस्तान  में  हरिजनों  की  संख्या  दस  करोड़
 से  कम  नहीं  है।  लेकिन  बहुतों  से  कह  दिया
 जाता  है  कि  तुम  शिड्यूल  कास्ट  में  नहीं  हो।
 इस  तरह  से  उनकी  संख्या  कम  करके  उनको
 वंचित  किया  जाता  है  ।  इसका  मतलब  तो

 यह  हैँ कि  यह  एक  चाल है  और  यह  इस-

 लिए  चली  जाती  है  कि  उनके  ऊपर  ज्यादा

 पैसा  न  खच  करना  पड़े  ।  हरिजनों  के  साथ

 ऐसा  व्यवहार  किया  जाता  हूँ  जैसे  कि  एक
 पत्थर  की  मूर्ति  क ेआगे  भोजन  रख  कर  उठा
 लिया  जाता  है  और  उसको  अंगूठा  दिखा
 दिया  जाता  है  |  इसी  प्रकार  हमारे  नाम  से  यह
 भक्त  फायदा  उठाते  हें।  आज  हरिजनों  के
 साथ  यही  बरताव  हो  रहा  है।  अगर  गाने-
 मेंट  को  वास्तव  में  ईमानदारी  से  हरिजनों
 की  उन्नति  करनी  है  तो  उनको  शिड्यूल्ड
 कास्ट  वालों  के  लिये  एक  केन्द्रीय  कानून
 बनाना  चाहिये  और  जो  उसकी  अवहेलना
 करे  उसको  सख्त  सजा.  देनी  चाहिए  और  जो
 कर्मचारी  इस  काम  को  करने  में  आनाकानी

 करें  उनको  मुअत्तल  कर  दिया  जाय।  जोर
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 [श्री  पी०  एल०  बारुपाल]
 सजा  दी  जाये  ।  इसी  प्रकार  का  कानून  पास
 करें  जो  देश  व्यापी  हो  7  इसकी  क्या  धारायें
 होनी  चाहिये यह  दूसरे  बोलने  वाले  बतायेंगे।
 में  इतना  और  कहना  चाहता  हूं  कि  राजस्थान
 में  बीकानेर  व  जोधपुर  का  ऐसा  इलाका
 है  कि  जहां  पर  जो  बलाई  हैं,  मेघवाल
 मांगीं  वगैरह  है  वह  सब  चमार  हे  लेकिन
 उनको  शिड्यूल्ड  कास्ट  का  नहीं  माना  जाता।
 अगर  उनको  शिड्यूल्ड  कास्ट  का  गिना  जायगा
 तो  सरकार  को  उनके  बच्चों  को  वजीफा
 देना  पड़ेगा  उनके  बच्चों  को  पढ़ाना  पड़ेगा
 ओर  उनके  लिये  सीटें  रिज  करनी  पड़ेंगी
 और  उनको  सहूलियतें  देनी  पड़ें  इसलिये  इस
 काम  में  आना  कानी  की  जाती  है  ।  उनको
 नौकरियां  नहीं  दी  जातीं  हे  ।  अगर  वह
 बेचारे  किसी  की  सिफारिश  से  या  लड़  झगड़
 कर  पहुंच  जाते  हैं  तो  जो  लोग  ऊंचे  अधिकारी

 होते  हें  वह  उनको  तंग  करते  हें  और  उनको
 अनेक  यातनायें  देते  हें  और  उनके  विरुद्ध

 षड्यन्त्र  रचते  हें  ओर  उसको  ऐसी  मुश्किल
 में  डाल  देते  हें  कि उसको  तंग  आकर  नौकरी
 छोड़  आना  पड़ता  है  सच्ची  घटना  है-एक
 हरिजन  नौकरी  करने  गया।  पहले  तो  उसको
 लिया  नहीं  गया  और  कहा  गया  कि  तुम  शिड्यूल्ड
 कास्ट  का  सरटीफिकेट  लाओ  |  जब  उसने
 सर्टीफिकेट  दिया  तो  नौकरी  मिली  ।
 लेकिन  उससे  कहा  गया  कि  तुमको  इस  जगह
 पर  नहीं  रखा  जा  सकता  क्योंकि  तुम  हरिजन
 हो  कोई  तुम्हारे  हाथ  का  पानी  नहीं  पीता  ।
 जब  उसने  शिकायत  की  और  उसकी  जांच

 हुई  तो  उससे  कहा  गया  कि  तुम  झूठ  मूठ
 यह  कह  दो  कि  ऐसी  बात  नहीं  हुई।  जब  उसने
 दस्तखत  करने  से  इंकार  कर  दिया  तो  मारने
 के  लिये  पिस्तौल  ले  कर  उस  के  सामने  आया
 कि  तुम  को  मार  दूंगा।  में  तो  इसका  सबूत
 दे  सकता  हूं  ओर  बता  सकता  हूं  कि  कैसी  यह
 बात  है  7  लेकिन  कुछ  द्वारा  नहीं  कौन
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 सुनते  हे  इसमें  आप  परिवर्तन
 कीजिये  ।  समाज  के  हृदय  बदलने  की
 बात  कही  जाती  हू  हिन्दू  समाज  के  हृदय  नहीं
 है।  उनका  हृदय  पत्थर  हँ  ।  अगर  हृदय  होता
 तो  कितनी  सदियों  से  हरिजन  आपकी
 सेवा  करते  आये  हे,  आप  ने  उन  के  लिये  क्या
 किया  ।  आप के  बच्चे  सर्दी  के  दिनों  में  ऐश
 आराम  करते  हे।  आप  के  बच्चे  गदेलों  पर
 सोते  रहते  हें।  हमारे  पास  कोई  अलार्म
 करने  नहीं  होता,  कोई  व्हीकल  नहीं  होती,
 कोई  जान  नहीं  आता,  पर  ठिठुरती  हुई
 सर्दी  में  हम  और  हमारी  बहनें  और  माताएं
 उठती  हैं  और  आप  का  मैला  उठान  जाती  हूँ।
 भला  बताइये  कि  इससे  ज़्यादा  क्‍या  सेवायें
 हो  सकती  हें।

 तो  सभापति  महोदया,  ऐसी  हमारी  हालत
 है।  आप  देखें  कि  जो  परिश्रम  करते  हें  वह
 नीच  और  जो  मांग  कर  खाए  निकम्मे,  ऐश
 आराम  में  पड़े  सोते  रहते  हें  वह  ऊंचे  1  जो
 अच्छा  काम  करे  वह  नीचा  और  जो  बुरा  काक
 करे  वह  ऊंचा।  आप  ही  इस  में  इंसाफ़  कीजिये
 कि  यह  हमारे  साथ  क्या  हो  रहा  है  7  (इस  समय
 घंटी  बजी  )  तो  मुझे  कहना  तो  बहुत  था  ॥
 लेकिन  मेरे  दूसरे  हरिजन  भाई  भी  बहुत  हे
 उनको  भी  बोलना  हँ।  इस  प्रस्ताव  में  भी
 हमारे  साथ  एक  चाल  चली  जा  रही  है  कि
 इस  को  विदा  कर  लिया  जाय  1  पर  यह  नहीं
 होना  चाहिये  और  आप  इस  प्रस्ताव  को
 निर्विरोध  पास  करियेगा  ।  अब  में  अधिक  नहीं
 कहता  ।  मुझे  पूर्ण  आशा  है  कि  सदन  इसे
 पास  करेगा।

 Shri  8.  8.  Murthy:  When  I  look  at.
 those  Treasury  benches,  I  see  the
 amount  of  interest  which  the  Congress
 Government  is  taking  in  Harijan  up- lift.  There  is  only  one  solitary  re-
 presentative  of  the  Government.  I
 pity  him.  I  also  thank  him.

 An  Hon:  Member:  He  _  represents the  Government.
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 Shri  B.  S.  Murthy:  Government  is
 represented  in  the  woods  outside.

 I  want  to  ask  one  straight  question.
 Does  the  Government  think  that  the
 Harijan  problem  can  be  relegated  to
 the  future?  Has  it  forgotten  that
 Mahatma  Gandhi  staked  his  life  to
 find  a  solution  for  this  problem?  Is
 4६  oblivious  of  the  potentialities  of  the
 strength  of  the  Harijan  problem?  Does
 it  want  a  revolution  in  this  country?
 Does  it  want  the  Harijans  to  reyolt
 against  this  apathy?  The  Harijan
 youth  today  is  having  a  volcano  in  his
 heart,  and  that  volcano  wil)  burst  any
 time.  So,  please  do  think  seriously
 of  this  problem.  We  are  not  asking
 for  crores  of  rupees.  We  are  not  ask-
 ing  you  to  come  and  serve  us  in  any
 political  field.  We  want  a  comopre-
 hensive  legislation  to  fulfil  the  assur-
 ance  you  have  given  to  us  in  the  Con-
 stitution.  _  You  have  said  there  that
 untouchability  will  be  removed  lock,
 stock  and  barrel.  So  many  _  years
 have  pa  Where  is  the  compre-
 hensive  Wissislation?  Mr.  Pannalal
 has  just  given  you  an  instance  of  even
 an  M.L.A.  and  an  M.-P.  being  subject-
 ed  to  inhuman  treatment  by  some  of
 the  caste  Hindus  in  the  mofussil  dis-
 tricts.  Please  recall  to  mind  a  iecent
 happening  in  Hyderabad,  where  a
 Minister  belonging  to  the  Harijan  com-
 munity  wanted  to  enter  the  temple,
 and  the  priest  locked  the  temple,  put
 the  key  somewhere  and  walked  away.
 He  did  not  want  the  Harijan  Minis-
 ter  to  enter  the  temple.  The  Minis-
 ter  had  some  courage  and  broke  open
 the  doors  and  performed  puja  after
 entering  the  temple.  I  do  not  know
 whether  the  god  was  there  or  whether
 the  pujari  had  taken  the  god  also  with
 him.“  You  may  laugh,:  but  these
 things  are  making  Harijans  more  and
 more  bitter.  Let  this  bitterness  not
 turn  into  rage.

 The  Resolution  under  consideration
 makes  a  simple  request,  namely,  a
 comprehensive  law  for  the  punish-
 ment  of  the  practice  of  untouchabili-
 ty.  Do  you  want  untouchability  to
 live?  Perhaps,  you  do.  Gandghiji
 said,  “If  you  want  me  to  live,  un-
 touchability  must  die,  if  you  want
 untouchability  to  live,  I  must  die.”
 You  have  killed  Gandhiji;  therefore,
 untouchability  seems  to  be  having  its
 own  day.  For  God’s  sake,  open  your
 hearts.  Think  of  the  problem.  -It  is
 not  merely  one  that  concerns  the  Hari-
 jans.  It  concerns  the  safety,  secu-
 rity,  progress
 India  as  a  whole.  It  is  not  a  labour
 problem.  For  the  sake  of  refugees,
 Committees  are  being  organised  and
 any  amount  of  deliberation  is  carried,
 on  but  when  a  few  more  lakhs  of

 and  advancement  of..
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 rupees  are  asked  for  for  Harijan  scho-
 larships,  when  a  committee  for  the
 welfare  of  Harijang  is  asked  for,  or
 when  a  few  questions  for  elucidation
 are  put,  you  laugh,  deride  and  jeer.
 Perhaps  you  consider  the  Harijan  as
 unimportant  in  this  Ram  Rajya.  Do
 not  illtreat  us.  You  have  done  so
 far  long.  For  centuries,  India  has
 had  the  caste  system.  For
 centuries,  untouchability  has  been
 perpetrated  and  foisted  on  us.  For
 centuries,  you  have  treated  us,  as  the
 lépers  of  society.  The  day  may  not
 be  far  when  we  ourselves  will  come
 into  power.  Let  not  our  bitterness
 today  make  us  treat  you  as  the  nig-
 gers  and  lepers  of  society.  This
 caste-ridden  society  will  not  have  its
 heyday  for  ever.  See  history.  See
 what  happened  in  Russia,  China,
 Japan,  France  or  England.  ‘The  old
 order  changeth,  yielding  place  to
 new,”  says  a  poet.  (Prof.  D.  C.
 Sharma:  Tennyson.)  I  am  much  ob-
 liged.  _  The  hon.  Member  is  a  Profes-
 sor  of  English,  but  I  want  him  to  be  a
 Professor  of  Sociology  or  Social  Ser-
 vice.  I  want  his  help,  not  intellec-
 tual,  but  help  from  the  heart.  Gandhiji
 insisted  on  a  change  of  heart.  It  is
 visible  now,  but  the  change  is  for  the
 worse.  Power  has_  intoxicated  the
 Congress.  {I  was  a  Congressman  once
 and  went  to  jails.  I  need  not  repeat
 that.  You  should  not  abuse  power
 and  grind  the  poor  man  more  and
 more.  I  am  really  sorry  that  neither
 the  Prime  Minister  nor  the  Home
 Minister  is  here.  Perhaps,  they  have
 been  kindnapped  by  the  capitalist
 forces  outside.

 Shri  Nambiar  (Mayuram):  They  are
 very  busy  outside.

 Shri.B.  S.  Murthy:  I  want  ‘the
 Government  to  bring  forward  a  com-
 prehensive  legislation  and  fulfil  its
 obligations  and  assurances.  There
 must  be  legal  assistance  provided  to
 Harijans  to  fight  for  their  rights.  In.
 Madras,  three  pieces  of  legislation
 have  been  passed,  eg.  temple  entry,
 removal  of  social  disabilities  and  one
 other.  But  all  that  is  a  dead  letter.
 So,  most  of  forced  that  Government
 to  give  legal"assistance  to  Harijans.
 Harijans  are  refused  entry  in  schoois,
 coffee  hotels,  cinema  halls  etc.  The
 Police  will  not  register  a  case  and  the
 Harijan  will  not  be  able  to  file  4  suit
 Therefore,  not  only  should  legislation
 be  brought  forward,  but  legal  assist-
 ance  should  be  given  to  Harijans  to
 fight  for  their  social  rights.  I  com-
 mend  this  Resolution.  I  hope  it  will
 meet  with  a  better  fate  than  other  Re-
 solutions.  I  think  the  fate  of  this
 Resolution  will  tell  India  and  espe-
 cially  the  Harijans  whether  or  not
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 {Shri  B.  S.  Murthy]
 the  Government  are  serious  in  _fulfill-
 ing  the  promises  they  have  made  long
 ago  and  the  assurances  which
 Mahatma  Gandhi  has,  with  his  life,
 given

 Shri  Namdhari:  I  think  it  is  a  sin
 against  God  to  treat  any  human  being
 less  than’  on  an  equal  status  because
 in  the  eyes  of  the  Almighty  all  per-
 sons  are  alike.

 द
 So  far  as  Harijans  are  concerned  I

 do  not  think  anybody  in  the  country
 has  done  better  than  Mahatmaji_him-
 self.  I  once  came  from  Rawalpindi
 to  recite  a  Hari  Kirtan  before  Bapu
 and  I  asked:  where  is  he  staying?  I
 was  told:  he  is  staying  in  the  bhangi
 colony.  I  had  the  honour  of  recit-
 ing  Ram  Nam  and  Hari  Kirtan  be-
 fore  him.  We  should  remember  how
 much  work  has  been  done  by  hirn,
 temple  entry  and  all  that.  I  think
 as  true  Congressmen  it  is  the  duty
 of  every  one  of  us  to  follow  in  the
 footsteps  of  Bapu  and  to  work  in
 this  cause.  I  appeal  to  the  Govern-
 ment  to  accept  this  Resolution  with
 full  affection  and  I  welcome  _  this
 move  to  treat  our  brothers  on  an
 equal  footing.

 But  I  warn  my  Harijan  brothers
 against  those  who  want  to  make  poli-
 tical  capital  out  of  this.  I  appeal  to
 my  Harijan  friends  that  we  are  their
 own  kith  and  kin.  I  know  there  are
 certain  hon.  Members  of  Parliament
 who  are  not  Harijans,  in  the  Cou-
 gress  Group,  who  have  the  honour  of
 having  married  in  Harijan  families—
 what  to  talk  of  talking  food  with
 them  and  all  that.  We  are  practical
 people.  It  is  only  people  who  say
 that.  we  have  not  done  anything  for
 the  Harijans,  who  are  the  agents  of
 some  individuals  or  professional  ex-
 ploiters  who  want  to  make  capital
 of  this  by  poisoning  the  sarijan’s
 mind.  I  would  ask  my  Harijan
 brothers  to  be  careful  and  not  to  fall
 into  this  trap  which  will  be  detrimen-
 tal  to  their  interests.

 As  far  as  the  Backward  Classes
 Commission  is  concerneg.  Govern-
 ment  have  acted  wisely.  It  is  not  a
 Scheduled  Castes  Commission.  It  is

 a  Backward  Classes  Commissien.  Still
 there  are  three  Harijan  Members
 there.  They  have  to  see  to  the  in-
 terests  of  the  whole  backward  classes,
 not  only  of  the  Scheduled  Castes.  My
 hon.  friend  should  understand  that
 this  Backward  Classes  Commission
 is  not_a  Scheduled  Castes  Commis-
 sion.  But  still  every  sort  of  commu-
 nity  is  represented  there.

 ‘
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 I  would  like  to  honour  my  Opposi-
 tion  friends  to  the  fullest  capacity.  I
 know  some  are  very  fine  intellcctuals.
 Same  are  very  good  actors,  and  al}
 that.  Now,  the  hon  Member  said
 that  when  he  speaks  the  Members  do
 “choo.  choo”  like  cats.  I  do  not  want
 to  say  that  anybody  behaves  like  a
 monkey  or  a  cat.  I  would  say  that
 they  are  like  angels  and  we  will
 salute  them.  Whatever  a  man  sees,
 it  comes  from  out  of  his  mouth,  We
 have  the  fullest  regard  for  them.  L
 would  request  them  ¢hat  they  must
 behave  in  a  proper  way  according  to
 the  dignity  of  this  Parliament.  Out-
 side  they  can  say  monkey,  cat  or
 anything.  We  do  not  mind.  My  sub-
 mission  is  that  the  hon.  Member
 should  not  have  started  with  suck  re-
 marks,  though  unintentionally.

 So  far  as  Harijans  are  concerned
 my  submission  is  that.  whether  they
 are  on  the  Congress  benches  cr  there,
 I  know  that  in  secular  India  we  have
 the  right  of  vote  to  every  individual,
 Harijan  or  non-Harijan.  There  is  no
 question  of  any  step-motherly  treat-
 ment  being  given  to  Harijans.  Hari-
 jans  should  rest  assured  that  Mahat-
 ma  Gandhi’s  true  discivle  will  be  true
 to  those  ideals,  that  we  will  stand
 shoulder  to  shoulder  with  them  and
 that  the  Government  will  do  their
 best  in  the  matter.  But  {  woul?
 again  warn  them  not  to  fall  into  the
 trap  of  professional  exploiters  or  in-
 dividual  Harijans  who  only  want  to
 make  political  capital  out  of  this

 Shri  Nambiar:  What  about  the  Re-
 solution  ?

 Mr.  Chairman:  Shri  Nanadas.

 Shri  Nanadas:  Congress.  ss  usual,
 boats  of  their  services  to  the  Harijans
 and  I  have  seen  in  the  book  supplied
 by  this  Parliament—short  biogra-
 phies  of  the  Members—every  _  alter-
 nate  Member  has  stated  under  “Spe-
 cial  interests”,  Harijan  unlift  but  one
 must  wonder  whether  their  actions
 are  true  to  their  preachings.  I  must
 say  their  actions  belie  their  preach-
 ings  and  in  this  way  the  Coneress,
 from  the  beginning.  has  been  duping
 all  my  people  for  their  political  ends.
 There  is  no  use  shedding  crocodile
 tears.  You  must  speak  from  the
 bottom  of  your  heart.  I  ask:  “Are.
 hon.  Members  of  this  House  _  realiy
 sincere  for  the  cause  of  the  Harijans
 or  they  are  speaking  from  their  lips
 to  gain  their  own  ends?”  This  re-
 solution  is  a  standing  truth  to  their
 failure  and  to  their  insincerity  for
 the  cause  of  the  Harijans.  A  Con
 gress  Member  has  moved  this  Pesolu-
 tion  in  this  House.  In  the  Conssitu-
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 tion  (art.  47)  the  observance  of  un-
 touchability  has:  been  abolished  by
 law.  That  article  is  there.  It  is  a
 dead  letter  there.  What  has  been
 the  Congress  doing  all  these  years?
 Why  could  not  they  bring  about  a
 comprenénsive  law  to  ameliorate  the
 lot  of  the  Hariians  if  they  are  really
 sincere  in  the  cause  of  the  Harijan uplift.  What  is  the  use  of  bringing in’  Gandhiji’s  name  now  and  then?
 It  is  no  use  talking  or  bringing  Gan-
 dhiji’s  name  or  anybody’s  name  in.
 Your  actions  must  prove  that  you are  for  the  uplift  of  the  Harijans, That  is  lacking.  I  thought  the  Con-
 gress  Government  was  _  sincere  but
 they  are  duping  my  people  for  their
 Political  ends.

 Shri  Balakrishnan  (Erode—Reser-
 ved—Sch.  Castes):  I  want  to  ask  for  a personal  information  from  the  hen.
 Member.

 Mr.  Chairman:  No  interruption.
 Shri  Nanadas:  My  people  are  not going  to  tolerate  the  injustice  done to  my  community,  We  are  young People  among  the  Scheduled  (Castes and  as  Mr.  B.  5.  Murthy  said  the volcano  will  burst  and  the  only  salva-_

 tion  for  the  Scheduled  Castes.  People is  by  a  Tevolution.  It  is  not  by  a dictatorship  of  an_  individual,  it  is not  by  the  dictatorshiv  of  a  group  of People,  thatthe  problem  of  Schedu- led  Caste  can  be  solved.  Only  a working  class  dictatorship  can  solve the  problem  of  Scheduled  Castes.
 We  are  not  afraid  of  bad  laws  but

 we  are  afraid  of  all  the  bad  ceople
 executing’  those  laws.  In  this  coun-
 try,  the  majority  ef  the  executors  of
 law.  the  Judges—all  are  caste  Hindus.
 the  so-called  caste  Hindus.  It  is
 Brahman  dominated.  It  is  a  privile-
 ged  class;  service  is  the  privilege  of
 a  certain  class.  As  long  as  _  this
 secular  Government  tolerates  this
 kind  of  Brahman  domination.  there
 cannot  be  any  salvation  for  my  peéo-
 ye

 and  so  I  request  the  Government
 at  while  appointing  people  to  ser-

 vices,  they  must  give  due  share  to
 my  community.  I  am  not  insinua-
 ting  or  criticising  Brahmans  es  such. I  am  criticising  the  bad  people  among the  Brahmans.  There  are  good.  peo-
 ple  among  them  who  have  fought  for the  cause  of  Harijans.  I  really  ap-
 preciate  their  work

 Shri  Balakrishnan:  Is  your  Commu-
 nist  Party  “working  for  the  removal of  untouchability?

 Shri  Nanadas:  This  country.  is ruled  by  village  officers  and  tchsil- dars.  Unless  in  these  key  posts  the

 17  APRIL  953  Legislation  on  Untouchability  4488

 Harijans  are  placed.  the  Harijan  pro- blem  cannot  be  solved.  In  the  Mad-
 ras  State  particularly,  there  are  stand-
 ing  orders  that  waste  lands  must  be
 given  to  Harijans.  But,  as  a  rule,
 the  people  who  execute  these  laws,
 being  caste  Hindus,  who  are  agaiust the  interests  of  the  Scheduled  Castes
 and  Harijans,  do  not  implement  these
 laws.  They  are  implementing  these

 laws  to  their  own  interest  at  the
 expense  of  the  Harijans.  This  tradi-
 tional  system  of  appointing  viilage
 officers  and  tehsildars  must  he  done
 away  with.  I  am  sorry,  I  have  not
 finished  even  one  point.  You  must
 give  me  sufficient  time.

 Mr,  Chairman:  The  hon.  “Iember must  hurry  up.  He  has  two  minutes
 more.

 Shri  Nanadas:  Many  States  have
 passed:  Acts,  Temple  Entry  Acts,  Re-
 moval  of  Disabilities  Acts.  The  Con-
 gress  Government  must  stop  all  this
 nonsense  at  an  early  date.  There  is
 no  use  of  speaking  about  temple
 Entry  Bills.  The  Harijans  are  not
 worried  about  temple  entries.  We  are
 worried  about  our  ‘khang’:  we  are
 worried  about  our  food.  You  are  not
 salving  that.  problem.  You  are  side-
 tracking  the-problem  and  are  speaking
 nonsensical  things  in  the  name  _  of
 Temple  Entry  Bill,  Removal  of  Dis- abilities  Bill,  ete.  You  have  no  sin-
 cerity  to  implement  these  things  even.

 Some  more  points  regarding  mar-
 riages.  This  problem  of  untouckabi-
 lity  cannot  be  solved  unless  you

 a courage  inter-caste  marriages.  hat
 has  this  Congress  Government  done  all
 these  six  years  in  this?  How  many  in-
 ter-caste  marriages  have  taken  place?
 How  many  Congress-walas  have  mar-
 ried  Harijans?  (Interruption).  Why
 do  you  then  speak  all  this  rot  and
 nonsense?

 Shri  Bogawat  (Ahmednagar  South):
 How  many  Nahar.  Harijans  have  given
 their  daughters  in  marriage  to  Mang
 Harijans?

 Shri  Nanadas:  True,  the  Hindu  Code
 Bill  has  been  introduced  in  this  House

 -What  is  the  fate  of  the  Hindu  Code
 Who  are  against  the  Hindu  ‘Code

 Bill?  The_orthodox  caste  Hindus  are
 against  the  Hindu  Code  Bill.  Unless
 this  privileged  class  is  rooted  out  and
 deprived  of  all  privileges,  there  is  no
 salvation  for  this  country.  You  can-
 not  go  on  with  the  Hindu  Code  Bill
 when  you  are  indirectly  encouraging the  orthodox  privileged  classes,  B-ah-
 mins  in  the  temples  and  landlords  in
 the  villages.  You  must  abolish  them.
 Then  only  you  can  solve  the  problem.

 One  more  minute,  Madam.

 Biil?
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 Mr.  Chairman:  No.  Swami  Rama-
 mand  Shastri.

 Swami  Ramanand  Shastri  rose—
 Hon.  Members:  Come  forward.  आगे

 आ  जाइये”  =  (Interruption).

 shoul  ave  tee  oe  am  in the  Chair.
 स्वामी  रामानन्द  शास्त्री  (ज़िला  उन्नाव

 व  ज़िला  रायबरेली--पश्चिम  व  जिला
 हरदोई--दक्षिण  पूर्व---रक्षित--अनुसूचित
 जातियां),  माननीया  स्थानापन्न  अध्यक्ष
 महोदया  :  यद्यपि  आज  मुझे  बोलना  नहीं  था
 लेकिन  चूंकि  यह  शुभ  अवसर  है  और  आज
 बहुत  दिनों  के  बाद  में  हमको  यह  दिन  देखने  के
 लिये  मिला  है।  आज  हमारे  भारत  के  मनुष्य
 करोड़ों  की  संख्या  में  मानवोचित  अधिकारों
 से  वंचित  हें  ओर  आज  अस्पृश्यता  निवारण
 के  लिये  जो  प्रस्ताव  आया  है  उसको  हाउस
 बड़े  हर  के  साथ  पास  करने  जा  रहा  है  ।  में
 आपको  वेद  का  प्रमाण  देकर  बतलाऊंगा  कि
 यह  चीज़  हमारी  भारतीय  संस्कृति  के  अन्दर
 बहुत'  प्राचीन  नहीं  है  ।  हमारे  बहुत  से  भाई
 चर्म  की  गवाही  देते  हें  और  कहते  हैं  कि  यह
 जाति  पाति  और  यह  छूआछूत  वैदिक  काल
 सेहत  अथर्व  वेद  में  एक  मन्त्र  आता  है  :

 समानी  प्रभा  सहबो  -अन्न पांग:  समाने
 योक्त्रे  सहयोग  युनज्मि  ।

 सम्पन्‍्चोग्तिं  सम ये तारा  «_  नाभि
 दिवाभीत:  ॥

 ०  कां०  सू--मं-
 अथर्व  वेद  इस  बात  को  कहता  है  कि  संसार

 के  मनुष्यों  के  लिये,  प्रत्येक  मनुष्य  के  लिये  एक
 प्याऊ  होना  चाहिये।  एक  साथ  मिल  कर  सब
 लोग  रहें  इस  सृष्टि  में  प्रत्येक  मानव  मानवता
 के  साथ  बर्ताव  करे  1

 संगच्छघ्व॑  सर्वदेव  सं  तो  मानसी  जानता।
 देवा  भागे  यथा  पूर्वे  संजानाना  उठाते  ॥

 ऋगवेद  मं०  बसु  १९०
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 यह  ऋग्वेद  का  मंत्र  हे।  इसमें  कहा  गया

 है  कि  सब  एक  साथ  मिल  कर  विचार

 करो,  एक  साय  मिल.  कर  उठो

 तुम्हारा  एक  मन  हो,  संसार  में  जितने  भी

 मनुष्य  हे,  इस  भगवान्‌  की,  इस  खुदा  की

 सृष्टि  में  जितना  भी  मानव  समाज  है  वह  सब

 एक  साथ  मिल  कर  बैठे  ।  यह  प्राचीन  काल
 में  हमें  मिलता  है।  लेकिन  बीच  के  काल  में
 एक  ऐसे  समाज  के  हाथ  में  हमारी  सुरक्षा
 व्यवस्था  की  बागडोर  आई  जिन्होंने  इस
 बात  को  कहा  कि  ब्रह्म  वाक्य  जनार्दन  |  पहले
 तो  ब्राह्मणों  ने  यह  सूत्र  दिया,  इस  के  बाद

 उन्होंने  दूसरा  सूत्र  बताया:
 श्रवणाध्ययनार्थ  प्रतिषेषात्‌  स्मृतेश्च  ।

 (अथशूद्राधिकार  ९-  सूद  |
 शंकर  भाष्य  निर्णयसागर  पृष्ठ  १३६-

 १३८  तक  देखो  ।
 “अयास्य  वेदश्रुत  श्रृण्वतस्त्रपुजतुम्यां

 श्रोत्रपरिपूरणमिति
 /  1

 आगे  “वेदीच्चारणे  जिहवाच्छेदों  घिरे
 शरीरमभेद  इति”  ।

 इसी  सूत्र  के  आधार  पर  स्वामी  शंकरा-
 जायें  ने  जो  संसार  में  अवतार  माने  जाते
 हैं,  उन्होंन ेभी  इस  सूत्र  की  व्याख्या  की
 वेदान्त  दर्शन  के  अन्दर  कि  यदि  शूद्र  के
 कान  में  वेद  पड़  जायें  तो  उसके  कान  के  अन्दर
 सीसा  डाला  जाय  और  यदि  वह  वेद  पढ़  जायें
 तो  उनकी  जिह॒वा  काट  लेनी  चाहिये  ।

 Shri  Nand  Lal  Sharma  (Sikar):  On
 a  point  of  order.  This  quotation  is
 misquoted  from  Shankaracharya. This  has  never  been  said  by  Shankar-
 acharya.

 Mr.  Chairman:  Let  the  hon.  Mem-
 ber  continue.  If  it  is  misquoted,  well, it  will  be  put  down  in  the  minutes
 as  misquoted.

 स्वामी  रामनन्द  शास्त्री:  अभी  हमारे
 शास्त्री  जी  ने  कहा  है  कि  यह  उदाहरण
 शंकराचार्य का  नहीं  है।  मुझे  इस  बात  का  दुःख
 है  कि  वह  खुद  ही  शंकराचार्य  के  वेदान्त  को

 पढ़ते  हैं  और  ऐसी  बात  कहते  हैं  ।  यदि  इस
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 सम्बन्ध  में  यहां  पुस्तक  विद्युत  की  होती  तो

 अभी  बतला  देता  ।  इस  समय  में  बहुत  कहना

 नहीं  चाहता  ,  मनुस्मृति  में,  अध्याय  ४--

 लोक  ८--  मत  जी  ने  भी  यह  कहा है  :

 “न  शूद्रस्य  भर्ती  दद्यानूनोच्छेष्टं  न  हविष्कृतम्‌
 "

 और  इस  प्रकार  की  बहुत  सी  बातें

 हैं।  खेर  ।

 वेद  के  अन्दर  यह  भी  आया  हैं:
 'यथेमां  वाच  कल्याणीमावदानि  जन्मे:  ।

 शूद्रस्य  चाय  चारणाय  च  ।  इत्यादि  वेद

 मन्त्र  सर्वे  अमृतसर  पुत्री:  na

 भगवान्‌  कहते  हें  कि  ब्राह्म  ण,  क्षत्रिय,
 वैद्य,  शूद्र,  आत्मज  नौकर  आदि,  वेद  पढ़ो  ।

 यह  भी  अक्सर  कहा  जाता  है  कि  शूद्र  यज्ञ  कराने
 के  अधिकारी  नहीं  हें,  लेकिन  में  कहूंगा  कि
 वेद  में  भी  यह  कहा  गया  है  कि  :

 “सदस्य  बाच:  प्रथम  मंचीय  येनासुरां
 अभि  देवा  असाम  ।  उर्जाद  उत  यज्ञियासः
 पंचजना  मम  हों  जुषघ्वम्‌  ॥

 ऋगवेद  मं०  १०--सुत्क  ५३-४  मंत्र  |

 “व्याख्या  पंचजना--गन्धर्वा:  पितरों,
 देवा,  असुरा  रक्षासीत्येके  चत्वारी  वर्ण  :  निषाद
 परचम  पत्यौपमन्यव:  ।  my  जैसे  यज्ञ  इत्यादि
 कराने  का  अधिकार  ब्राह्मण  को  है  वैसे  ही  शूद्र
 और  अति  छिद्र,  जो  पांचवां  अंग  है,  जो
 बस्प्रद्य  माना  जाता  हैं,  वह  भी  वैदिक
 क्रियाओं  में,  अर्थात्‌  यज्ञ  आदि  में  सहयोग
 दे  सकता  है,  लकड़ी  और  पानी  आदि  ला
 कर  इसलिये  में  कहना  चाहता  हूं  कि
 अगर  सुबह  का  भूला  शाम  को  घर  आ  जाये
 तो  ठीक  है  ।  यह  हमारी  प्राचीन  चीज़  है  और
 आज  स्वतन्त्र  भारत  में  हम  इसी  प्राचीन
 चीज़  को  लाना  चाहते  हें।  इस  का  सब  से  बड़ा
 श्रेय  में  स्वर्गीय  पूजनीय  और  वन्दनीय  महात्मा
 गांधी  जी  को  देता  हूं  ।  संसार  में  और  भारतवर्ष
 में  गुरु  नाटक  और  दूसरे  बहुत  बड़े  बड़

 महात्मा  हुये  हैं,  उन्होंने  मी  इस  ,छूआछूत  को
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 मिटाने  के  लिये  लोकिक  भाषा  में  बहुत  से
 उपदेश  दिये  हें,  लेकिन  उसको  एक  राष्ट्रीय
 रूप  देना  और  उसके  बाद  स्वतन्त्र  भारत  में

 कानूनन  इस  चीज  को  हटाने  का,  श्रेय  इस  वक्‍त
 की  विंमान  सरंकार  को  ही  है  यदि  में  देहात
 की  वर्तमान  स्थिति  को  आपके  सामने  रक्ख
 तो  बहुत  समय  लगेगा  और  मुझे  इस  का  अनु--
 भव  हैँ  कि  सब  लोग  इस  को  जानते  हें।
 वास्तव  में,  शहरों  के  अन्दर  तो  काफ़ी  छूआ-
 चूत  मिट  गई  है,  लेकिन  देहातों  की  स्थिति

 बहुत  खराब  है  7  इतनी  ही  खराब  हे  जैसे

 हमारे  बारूपाल  जी  ने  कहा  था  और  पिछले
 सेशन  में  में  ने  भी  कहा  था  V  हमारे  कन्हैया
 लाल  जी  बाल्मीकि  ने  तो  कहा  था  कि  नाई
 उन  की  हजामत  नहीं  बनाता  हैं।  अब  में  अपना
 भी  उदाहरण  देना  चाहता  हूं।  दुर्भाग्य  से  कहिये

 या  सौभाग्य  से  बचपन से  में  ने  वेद  पढ़े  हमें
 बीड़ी  नहीं  पीता,  पान  तक  नहों  खाता,  लेकिन
 जो  आदमी  हड्डी  चाट  जाते  हें  और  मांस  के
 लोथड़े  के  लोथड़े  खा  जाते  हें  वह  मुझ  से  मृत
 करते  हें  क्‍योंकि  मे ंएक  अटक  जाति  में  पैदा

 हुआ  हूं  में  तो उनकी  छाया  लेना  भी  पसन्द
 नहीं  करता  1  यह  रूढ़िवाद  है  जिसको  बीच  के
 काल  में  घर  के  ठेकेदार  ब्राह्मणों  ने  पैदा
 किया  है।  उन्होंने  इस  प्रकार  के  अपने  घर्म--
 ग्रन्थ  लिखे  हें  जिनके  बारे  में  में  ज़्यादा  नहीं
 कहना  चाहता  |  बात  यह  है  कि  यह  चीज़  एक
 पार्टी  ने  पैदा  की  और  वह  पार्टी  भारत  वर्ष
 को  एक  गत॑  में  ले गयी  और  मानवता  सेः
 परे  ले  गयी  ।  में  कुछ  विशेष  नहीं  कहना
 चाहता  हूं  ।  मेरा  सिफे  एक  मिनट  रह  गया  है
 और  उस  एक  मिनट  में  मुझे  इतना  ही  कह:
 देना  है  कि  आप  इस  को  हृदय  से  पास  करें:
 तथा  अमल  में  भी  लावें  |  यह  छत छात  गांवों:
 में  बहुत  ज़्यादा  हैं।  आपको  कड़ाई  से  काम
 लेना  चाहिये।  अगर  आप  केवल  पुलिस  पर
 छोड़  देंगे  तो  पुलिस  रिश्वत  लेकर  छोड़
 देगी  ।  मेरा  मतलब  तो  यह  हैं  कि  भारतवर्ष
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 [स्वामी  रामानन्द  शास्त्री]
 में  मनुष्य  मनुष्य  के  साथ  मानवता  का  बर्ताव
 करें  और  इस  प्रकार  जो  यह  हिन्दू  जाति  का

 कोढ़  है  छृूतछात  के  रूप  में,  यह  जो  अस्पृश्यता-
 रूपी  महान्‌  कलंक  है  उसको  जब  तक  आप
 अविलम्ब  नहीं  हटायेंगे  और  जब  तक  आप

 इस  कोढ़  को  समाजरूपी  शरीर  से  आपरेशन

 द्वारा  श्ञीघ्यता  से  नहीं  हटायेंगे  तब  तक  आप  की

 पंचवर्षीय  योजना  भी  सफल  नहीं  होगी  ।

 पंचवर्षीय  योजना  के  लिये  करोड़ों  रुपया

 रखा  गया  हैं  लेकिन  इस  छूतछात  को  दूर
 करने  के  लिये  इस  से  आघा  रुपया  भी  नहीं
 रखा  गया  है  7  एक  ओर  हरिजन  लोग  करोड़ों
 की  सख्या  में  बेकार  हें  और  दूसरी  ओर  आप

 अरबों  रुपये  की  बड़ी  बड़ी  मशीनरी  खरीद

 रहेगे।  इस  चीज़  पर  कोई  ध्यान  नहीं  दिया

 जाता  है,  इससे  मुझे  मालूम  होता  है  कि  कांग्रेस

 में  भी  कुछ  पक्षपात  है।  मुझे  आशा  है  कि

 सरकार  इस  चीज़  पर  ध्यान  देगी  और  जो

 बेकारी  फैली  हुई  ह  और  यह  जो  छूत छात  का

 मसला  है  यह  वास्तव  में  आथिक  मसला  हैं।
 यदि  यह  हमारा  आर्थिक  मसला  हल  हो  जाता

 है  तो  हम  छृतछात  के  मसले  को  भी  हल  कर

 सकते  हैं  ।  इन  शब्दों  के  साथ  में  अपना  स्थान

 लेता  हुं  और  अध्यक्षा  महोदया  को  धन्यवाद

 देता  हूं  ।

 Shri  Bahadur  Singh  (Ferozepur-
 Ludhiana—Reserved—Sch.  Castes):  The
 speaker  from  the  Congress  side
 (Interruption).  Excuse  me....

 Mr.  Chairman:  Order,  order.  Let
 the  hon.  Member  continue.

 Shri  Bahadur  Singh:  The  hon.
 Member  from  the  Congress  side—who
 is  not  there,  who  is  not  80  small  as not  to  be  seen,  who  is  quite  a  big
 personality—Shri  Namdhari,  talked
 something  about  the  behaviour  and
 conduct,  and  some  statements  made

 by  Mr.  P.  N,  Rajabhoj,  but  anybody
 who  saw  him  speaking  can  well  un-
 derstand  how  he  behaved.  It.  is  true
 that  he  does  not  belong  to  the  Sche-
 duled  Castes.  It  is  true  that  he  is

 a  big  landlord,  and  it  is  also  true
 ‘Important  Resolution.  not
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 that  it  is  his  main  profession
 to  exploit  the  backward  classes.
 But  he  talked  in  a  somewhat  hu-
 manitarian  way.  That  is  all  hypo-
 crisy,  which  I  hate.

 Regarding  this  Resolution,  I  may
 say  that  it  serves  no  purpose,  if  Re-
 solutions  are  passed,  and  even  if  le-
 gislation  is  passed,  unless  we  87९
 sincere  about  them,  and  impiement them  in  the  proper  way,  it  is  no  use
 putting  such  legislation  on  the  Sta-
 tute  Book.  It  seems  that  the  Gov-
 ernment  are  not  sincere  about  bani-
 shing  untouchability  from  this  coun-
 try.  So  many  years  have  passed.
 Had  the  Government  been  _  sincere
 about  removing  untouchability  from
 this  country,  it  would  have  come
 with  such  legislation  much  earlier.
 This  shows  how  eager,  how  keen  the
 Government  is  in  removing  untoucha-
 bility  and  improving  the  economic
 condition  of  the  Scheduled  Castes
 and  other  backward  classes  in  this
 country!  No  doubt,  I  am_  in  favour
 of  passing  such  a  Resolution.  Let
 us  hope  that  at  some  time  the  Gov-
 ernment  may  think  it  proper  to  imple-
 ment  it  because  the  situation  in  this
 country  is  such  that  it  is  just  like
 a  volcano  and  it  may  erupt  at  any
 time,  as  Mr.  Murthy  has  said.

 I  want  to  say  another  thing.  There
 is  a  set  of  people  in  this  country  in
 whose  brain  and  mind  the’  very
 notion  of  untouchability  is  deep-
 rooted.  Some  kind  of  a  diagaosis  is
 needed  to  remove  that.  I  would  re-
 quest  the  Home  Minister  to  look  into
 this  so  that  by  social  organizations
 and  other  means  we  may  be  able  to
 remove  such  deep-rooted  notions
 from  the  minds  of  these  people.  It
 is  no  good  citing  some  instances  re-
 garding  untouchability  as  it  prevails
 in  this  country.  About  three  or  four
 months  ago  in  Gwalior  some  Sche-
 duled  Caste  persons  were  killed,  their
 houses  were  looted  and  burnt.  Such
 things  are  happening  in  this  coun-
 try.  I  do  not  want  to  take  auch
 time  of  the  House  and  go  on  citing
 sych  instances,  because  everybody
 knows  about  them.  But  I  wouid  beg
 of  the  Home  Minister  that  this  legis-
 lation  should  be  passed  and  it  should
 be  made  effective.  It  should  be  im-
 plemented  in  a  proper  way.  It
 would  be  better  if  we  banish  un-
 touchability  at  the  earliest  and  if  we
 are  able  to  raise  the  economic  stan-
 dards  of  the  Scheduled  Castes.

 Shri  _Elayaperumal  (Cuddalore— Reserved—Sch.  Castes):  I.  rise  to  sup-
 port  this  Resolution.  It.  is  a  very

 for  the
 Scheduled  caste  people  only  but  for
 the  whole  people  of  India.
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 I  want  to  point  out  some  instances
 of  how  the  caste-Hindus  treat  the
 Scheduled  Castes  in  South  Madras.
 The  Harijans  are  not  allowed  to  take
 water  from  the  public  wells  or  tanks
 in  villages  of  South  Madras  _  State.
 Not  only  that,  but  in  some  villages  the
 Harijans  and  Scheduled  Caste  people
 are  not  allowed  to  wear_  shirts  and
 shoes.  And  in  some  villages  they
 were  not  allowed  to  enter  the  caste
 Hindu  streets  also.  In  the  year  950
 in  Chidambaram  taluk.  Ellannangore
 village,  Scheduled  Castes  people  were
 ordered  not  to  wear  full  shirts.  and
 white  dhoties.  At  that  time  the
 Harijans  refused  to  obey  the  oraer.
 On  that  account.  two  Harijans  named
 Tirupathi  and  Samahanna_  were  mur-
 dered  by  the  Caste  Hindus.  An  in-
 quiry  was  made  by  the  police  officer.
 but  no  one  came  forward  to  give  evi-
 dence.  The  accused  were  acquitted. and  it  is  a  cognizable  case.  Article 17  of  the  Constitution  says  that  un-~
 touchability  is  abolished.  But  it exists  everywhere  in  India—not  only in  the  South  but  in  the  North  also. Some  days  ago  we.  some  Members  of Parliament.  went  to  a  village  namea Nilothi  to  inquire  into  the  conditions of  the  Scheduled  Castes  people.  There one  Scheduled  Caste  woman  told  us that  they  were  not  allowed  to  take

 ,water  from  the  public  tank  or  well. In  the  year  950  in  Vridhachalam  taluk and  Cuddalore  taluk  in  Kullakkudy village  Harijans  were  not  allowed  to wear  full-sleeved  shirts.  In  the  year 1948,  in  Chidambaram  taluk,  in  Puli-
 yangudi  village,  the  Harijans  were
 ordered  not  to  have  moustaches  on
 their  faces,  because  they  were  Hari-
 jans.  They  did  not  obey.  It  may wonder  in  this  House  but  it  is  true. A  case  was  registered  and  no  one
 was  there  to  come  forward  and  give
 evidence.  So.  the  accused  were  ac-
 quitted,  Not  only  that  but  compro-
 mise  was  made  by  R.D.O.  One  Hari-
 jan  Vadamatai  who  is  now  working
 in  the  military,  when  he  refused,  was tied  to  a  tree  with  ropes  and  was beaten  by  the  whole  villagers.  I  do not  want  to  take  much  time  of  the
 House.  The  Schedued  Castes  form
 one-sixth  of  the  population  of  Isdia. Their  children  are  not  allowed  to attend  schools  in  some  villages. There  is  no  use  in  making  laws  unless they  are  enforced.  So,  I  request  all the  hon.  Members  of  this  House  to support  this  Resolution  and  it  must
 be  enforced.  I  request  the  Home
 Minister  also  to  do  the  needful  for the  people  of  the  scheduled  castes.

 Shri  Veeraswamy  (Mayuram—Re- served—Sch.  Castes):  Madam,  I  thank
 you  very  much  for  havi  galled
 upon  me  to  speak  on  this  important occasion.  It  is  really  a  misfortune

 '
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 that  the  Prime  Minister  of  India  is
 not  an  Abraham  Lincoln,  or  a  Stalin.
 or  a  Mao  Tse  Tung  or  a  Kemal  Pasha
 or  a  Periyar  E.  V.  Ramaswamy,  Pan-
 dit  Jawaharlal  Nehru  has  been  the
 Prime  Minister  of  India  for  the  vast
 six  years  and  he  has  been  the  head
 of  the  Congress  Party  which  has  been
 in  power.  The  Congress  Farty  has
 been  in  existence  for  the  past  65  years
 and  more.  It  has  outlived  its  pur-
 pose  and  it  is  too  old  to  live.  The
 Congress  Party,  as  I  said  last  time,
 is  the  most  reactionary  party  not  only
 in  this  country  but  also  in  the  whole
 world.

 An  Hon.
 your  party?

 Member:  What  about
 e

 Shri  Veeraswamy:  It  cannot  at  any
 time  abolish  any  evils  or  ills  such as  untouchability  or  casteism  in_tbis
 country,  because  the  Congress  Party has  been  dominated  by  Brahmins
 and  orthodox  caste  Hindus.  The
 Congress  Party  has  failed  .o  eradi-
 cate  untouchability  from  the  face  of
 this  country.  As  I  said,  it  has  been
 dominated  by  the  Brahmins  and  caste
 Hindus,  who  are  not  at  all  interested
 in  the  welfare  of  the  Scheduled
 Castes  and  who  are  not  at  cell  in-
 terested  in  the  annihilation  of  castes
 or  in  the  abolition  of  untouchability.
 Because  Dr.  Ambedkar,  the  leader  of
 eight  crores  of  Scheduled  Castes
 was  the  Chairman  of  the  Indian  Con-
 stitution  Drafting  Committee.  in  the
 Indian  Constitution  we  have  _  the
 clause  on  the  abolition  of  untouchabi-
 lity  and  observance  of  it  is  forbidden.
 But  the  Government  has  not  seen  to
 it  that  this  is  put  into  operation
 throughout  this  country.  Mahatma
 Gandhi  said  in  938—if  I  remember
 aright,  and  I  do  hope  many  of  the
 Members  of  this  House  would  re-
 member—that  untouchability  would
 be  abolished  as  soon  as_  India  got freedom.  Mahatma  Gandhi  said:  if
 independence  came  to  India  at  twelve ०  clock,  then  untouchability  would be  abolished  at  one  o’  clock.  What
 has  the  Congress  Party  done  to  abo-
 lish  untouchability?

 [Mr,  DEPUTY-SPEAKER  in  the  Chair]
 ]  PM.

 If  the  Congress  Party  is  really  in-
 terested  in  the  abolition  of  untou-
 chability,  it  should  do  certain  things. For  instance.  it  should  abolish  all
 castes.  There  should  be  no  Brah- mins.  no  Adidravidas  or  Scheduled
 oa  should

 ro  a  other rmediary  high  cas  indus. There  should  be  no  cheri  this
 country.  The  place  where  scheduled castes  live  is  called  a  cheri  and  the
 place  where  Brahmins  live  is  called an  agraharam.  Why  is  there  this
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 [Shri  Veeraswamy]
 difference?  We  say  that  after  parti-
 tion,  the  Muslims  have  gone  to  Pa-
 kistan,  but  in  the  six  lakh  villages  of
 India  we  have  Brahministans.  Brah-
 mins  live  separately  from  _  others.
 The  Scheduled  Castes  cannot  enter
 their  streets.  They  cannot  step  into
 their  houses.  Even  pigs  and  cattle
 can,  but  not  the  Scheduled  Castes,
 who  have  been  the  backbone  of  this
 country.  Why  should  there  be  this
 untouchability  existing  even  after
 several  years  of  independence?  We
 are  told  that  the  economic  condition
 of  the  people  has  improved  and  people are  liviag  happily.  One  Member  on
 that  side  said  that  with  a  stroke  of
 the  pen,  the  Congress  has  abolished
 untouchability.  I  ask  him:  Where
 has  it  been  abolished?  Has  it  teen
 abotished  in  his  village?

 And  then,  land  reforms  should  be
 carried  out.  Otherwise.  the  economic
 Droblem  of  the  Scheduled-  Castes  is
 not  going  to  be  solved.  Ther,  inter-
 marriage  should  be  _  encouraged. Not  only  that.  A  law  should  be
 brougnt  for  such  marriages.  With-
 out  inter-marriage.  the  caste  system
 will  not  go.

 Mr.  Deputy-Speaker:  Should  there
 be  punishment  if  nobody  inter-
 marries?

 Shri  Veeraswamy:  We  must  mete
 out  punishment  to  those  who  do  not
 obey  the  law  of  the  land.  Mr.  Nana-
 das  said  that  we  are  not  interested  in
 temple  entry,  but  we  want  economic
 improvement.  Temple  entry  -was
 first  introduced  in  Madras.  Some  of
 the  big  temples  were  thrown  open.
 but  as  soon  as  the  Ministers  left  the
 temple  after  opening  ceremony,  the
 doors  were  shut  to  the  Scheduled
 Castes.  Even  now.  the  Scheduled
 Castes  are  prohibited  from  entering
 the  temples  and  worshipping  the  so-
 called  gods  and  goddesses  and  per- form  pujas  to  them.  As  many  of  the
 hon,  Members  from  the  South  know,
 the  Dravidian  Federation  has  been
 doing  a  lot  of  work  for  the  eradica-
 tion  of  untouchability  in  that  part  of
 the  country.  If  the  Congress  Party
 can  join  hands  with  it  and  take  the
 help  of  Periyar,  E.  V.  Ramaswamy.  I
 can  boldly  say  that  untouchability
 can  be  removed,  as  Mahatma  Gandhi
 said,  within  one  hour  in  Madras  State.

 Mr.  Deputy-Speaker:  He  must  con-
 clude  now.

 Shri  Veeraswamy:  I  shall  finish
 now,  Sir.  A  revolution  is  bound  to
 come  one  day  or  other  in  this  coun-
 try.  It  must  come.  By  revolution,
 I  mean  _  no  revolution  by  violence
 no  destruction  of  property  or  killing
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 of  persons,  but  a_  revolution  in
 thought,  in  action  and  in  everything
 else.

 Dr.  Jatav-vir  (Bharatpur-Sawai
 Madhopur—Reserved—Sch.  Castes)  4
 And  in  matrimony.

 Shri  Veeraswamy:  A  revolution  is
 bound  to  come  and  the  existing  social
 order  will  be  completely  changed,  as
 Dr.  Ambedkar  has  said.  My  only
 request  to  the  Government  is  to  carry
 out  now  at  least  the  constitutional
 provisions  regarding  the  economic
 problems  and  social  conditions  of  the
 Scheduled  Castes.

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  We  had  a  very
 long  and  exhaustive  discussion.  (Hon.
 Members:  No.  no.)  Unfortunately

 -some  Members  of  the  Opposition  in-
 dulged  in  certain  expressions  which
 are  far  from  true  and  which  are  al-
 most  unparliamentary.  It  was  extre-
 mely  unfortunate  that  certain  allega-
 tions  and  charges  were  made  to  the
 effect  that  the  Congress  had  not  done
 anything  at  all  so  far  as  the  eradi-
 cation  of  untouchability  was  con-
 cerned.  I  may  point  out  here  that
 during  the  last  six  or  seven  years...

 staat  सि नो माता  :  मंत्री  मजीद,
 कृपा  कर  के  हिन्दी  में  बोलिये  ।

 श्री  दातार :  हिन्दी  मुझे  अच्छी  नहीं
 अंती  है  इसलिये  मुझे  उस  के  लिये  क्षमा
 किया  जाये  t  में  उस  में  ठीक  तरह  अपने
 को  एक्सप्रेस  नहीं  कर  पाऊंगा  |

 It  was  therefore  entirely  wrong  on
 the  part  of  Members  opposite  to  have
 stated  that  the  Congress  had  not  done
 anything  so  far  as  the  removal  of  un-
 touchability  was  concerned.  I  may
 point  out  here  that  for  the  first  time
 when  the  Congress  came  into  power in  the  States  in  1936,  ameliorative  as
 also  legislative  measures  were  un-
 dertaken  in  all  the  various  Provinces.
 And  I  shall  point  out-to  you,  Sir,  that
 in  a  number  of  States  today  we  have
 got  Acts  which  have  dealt  with  this
 very  question  in  the  way  in  which  it
 igs  contemplated  by  the  Members  op-
 posite.  A  number  of  Acts  have  been
 passed  and  in  most  of  the  Acts  the
 offence  of  untouchability  is  a  cogni-
 zable  offence.  It  was_  contemplated
 by  some  that  our  progress  was  slow.
 The  progress  is  bound  to  be  slow,
 because  the  problem  is  a  centuries
 old  problem.  For  the  last  five  thou-
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 and  years  the  problem  has  been  fac-
 ing  4  And  thanks  to  .India  and
 thanks  to  humanity.  Gandhiji  took
 up  this  question  and  we  are  solving
 this  question  in  as  expeditious  a  way
 as  possible.  Therefore  it  would  not
 be  right  to  say  that  the  Governments
 either  at  the  Centre  or  in

 ie
 the  Pro-

 vinces  have  not  done  anything  at  all.

 In  the  course  of  their  remarks  50
 far  as  the  main  question  was  con-

 Shri  BN.  Rajabhoj:  Is  it  coming
 in  the  action?

 Mr.  Deputy-Speaker:  Let  him  pro-
 ceed.  The  hon.  Member  5895  it  is
 not  coming  in  action  and  he  says  it
 is  coming  in  action.

 Shri  Datar:  certain  irrelevant
 statements  were  made  and  !  have  to
 make  reference  to  them  only  for  the
 purpose  of  removing  the  misappre-
 hensions.  In  the  course  of  his  speech
 the  hon.  Member  Mr.  _  Rajabhoj
 stated  something  which  is  entirely
 wrong,  which  had  absolutely  nothing
 to  do  with  this.........

 श्री  पी०  एन०  राजभोज  :  क्या  बोला,
 मझे  बताइये  |
 Mr.  Deputy-Speaker:  Order,  order.

 I  will_not  allow  fhe  hon.  Member  to
 interrupt  like  that.  Evidently  he  has
 spoken  already.  Is  it  not  open  to  the
 Minister  to  say  ‘the  hon.  Member  said
 this  and  it  is  not  true’—the  explana-
 tion,  and  so  on?  Otherwise,  he  need
 not  have  spoken,  for  in  that  case  he
 would  not  have  referred  to  him  at
 all.  If  the  hon.  Member  objects  to
 it  I  shall  note  it  for  the  future  and
 not  call  upon  the  hon.  Mernber  to
 speak.

 शी  पौ०  एन०  राजभोज  :  में  बोला  हूं
 और  मुझे  उस  का  जवाब  मांगने  का

 अधिकार है  |

 उपाध्यक्ष  महोदय  :  आप  को  अधिकार

 नहीं  है  ।
 Shri  Datar:  It  had  absolutely  noth-

 ing  to  do,  so  far  as  the  present  dis-
 cussion  was  concerned,  to  bring  in
 the  Backward  Classes  Commission
 and  to  make  certain  unwarranted  re-
 marks  so  far  as  the  Chairman  or  the
 hon.  Member  of  that  Commission  and
 the  hon.  Member  of  this  House  is
 concerned.  The  country  is  extremely
 happy  in  having  Shri  Kaka  Kalelkar
 as  the  Chairman  of  this  Commission
 (Shri  P.  N.  Rajabhoj:  No.)  I  know  that
 my  friend  Mr.  Namdhari  and  others
 said  that  the  choice  has  been  excellent,
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 it  has  been  received  very  well  and
 the  Backward  Classes  Commission
 are  already  doing  their  work......  ७०००४

 Shri  P.  N.  Rajabhaj:  Kaka  Kalelkar
 is  a  Brahmin.

 Shri  Datar:  They  are  already  car-
 rying  on  their  work  which  is  extre-
 mely  promising  and  therefore.  it  was
 wrong  on  the  part  of  these  Members
 to  have  helittled  what  the  Congress
 has  done  and  to  have  imported  into
 the  discussion  certain  irrelevant  and
 highly  extraneous  matters.

 Shri  P.  N.  Rajabhoj:  No.

 Shri  Datar:  Coming  back  to  the
 main  question.  I  am  happy  to  inform
 this  House  that  the  Government  are
 accepting  this  Resolution  as  amended
 by  the  amendment  of  Shri  Das.  It  is
 true  that  this  Resolution  has  been  ra-
 ther  widely  worded.  There  are  cer-
 tain  expressions  which  have  not  been
 properly  explained  by  the  hon.  Mover
 of  this  Resolution  and  therefore  keep-
 ing  to  ourselves  the  right  to  have  a
 proper  Act,  I  here  accept  the  Resolu-
 tion  and  I  tell  the  House  “that  this
 Parliament  as  also  the  various  State
 Governments  are  carrying  on  their
 work  already  on  these  lines.

 Then  a  statement  was  made  that
 there  were  no  Acts  and  that  v.here-
 ever  there  were  Acts,  they  were  rot
 properly  worked.  So  far  as_  this
 question  is  concerned,  I  should  like  to
 inform  the  House  that  Untouchabiii-
 ty  Acts  have  been  passed  after  937
 in  almost  all  the  States  except  three
 where  the  problem  is  not  keen.

 Dr.  M.  M.  Das  (Burdwan—Reseved
 —Sch.  Castes):  What  has  been  the
 progress  made?

 Shri  Datar:  I  may  point  out  that.
 You  allow  me  to.  speak.

 Mr.  Deputy-Speaker:  Let  the  Minis-
 ter  say  what  he  has  to  say.

 Shri  Datar:  There  are  no  statutes
 relating  to  disabilities  of  untouchables
 in  Assam,  Pepsu,  Rajasthan,  Mani-
 pur  and  Andaman  Islands  and  there,
 we  are  informed,  the  question  is  not
 very  keen  at  all.

 An  Hon.  Member:  What  about
 Manipur?

 Shri  Datar:  Of  these,  Assam,  Mani-
 pur  and  Andaman  Islands  have  re-
 ported  that  untouchability  as  a  pro-
 Ae

 is  not  existing  in  these  States
 at  all.

 An  Hon,  Member:  Rajasthan?
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 Shri  Datar:  In  Rajasthan  it  does.  I
 am  coming  to  that  shortly.  Now,  as
 a  result  of  these  Acts,  which  have
 been  passed  in  various  States,  I  may
 point  out  to  the  House  that  proper
 steps  are  being  taken  to  see........

 An  Hon.  Member:  No,  no.

 Shri  Datar:...  that  the  provisions,—
 the  penal  provisions  of  the  Act—are
 being  enforced.

 Then  we  have  also  to  take  into  ac-
 count  one  very  important  circum-
 stance.  It  is  unfortunately  true  that
 untouchability  was  in  India  for  near-
 ly  4,000  or  5,000  years  and  it  has
 numerous  aspects  of  a  very  ghastly
 nature.  But  untouchability  has  to  be
 removed  by  private  effort  and  I  think
 also  by  legislation,  only  to  a  small
 extent.  Social  reform  has  to  be  ob-
 tained,  has  to  be  enforced  through
 legislation  but  that  too  only  to  a
 small  extent  and  wherever  it  is  ne-
 cessary,  the  present  popular  Govern-
 ments  are  prepared  to  carry  on,  are
 prepared  to  take  steps.  ‘In  fact  I  may
 inform  this  House  that  steps  have
 already  been  taken  by  us  to  have  the
 principle  laid  down  so  far  as  the  pro-
 posed  all-India  legislation  is  concerned and  after  taking  legal  advice  of  the
 Law  Ministry,  we  are  going  to  draft a_  Bill  and  send  that  Billfor  the  opi- nion  of  all  the  State  Governments.  This
 is  a  matter  which  concerns  States
 most  because’  ultimately  it  is  they
 who  have  to  carry  on  the  work.
 Therefore.  after  taking  in  the  infor-
 mation.  after  consulting  all  the  States, we  shall  bring  before  the  Parliament, before  this  august  House,  a  Bill  which
 will  deal.  on  an  all-India  basis,  with
 all  aspects,  penal  and  otherwise,  so
 far  ag  removal  of  untouchability  by
 enactment  is  concerned.  Therefore,  I
 am  happy  to  inform  the  House  that
 we  accept  the  principle  of  this  Re-
 solution.

 Shri  P.  N.  Rajabhoj:  Next  year?
 Shri  Datar:  So  far  as  the  time limit  is  concerned,  it  depends  upon the  way  in  which  the  State  Govern- ments  send  down  their  replies  to  us. I  think  we  will  be  able  to  do  it  this year  at  the  latest,  if  possible  in  the

 July  Session.:  If  not,  at  least  in  the November  Session.  we  shall  bring  for- ward  this  Bill  and  show  to  our  friends that  the  Government  has  been  extre- mely  keen  on  the  removel  of  untou- chability  in  all  its  forms  as  laid down  in  the  Indian  Constitution.  I myself  will  not  bd  satisfied  merely  by getting  this  Bill  sponsored  here.  and getting  this  Bill  enacted  in  this  House.

 7  APRIL  953  Legislation  on  Untouchability  4502

 Because.  ultimately  we  require  the
 co-operation  of  all  the  citizens  of
 India.  Certain  provisions  have  been
 laid  down  which  deal  with  the  disabi-
 lities  of  these  unfortunate  brethren
 of  ours.  These  legal  disabilities  have
 to  be  removed.  But.  ultimately,  we
 nave  to  depend  upon  the  co-operation of  all  the  people  concerned.  Here.  I
 should,  like  to  appeal  to  the  whole
 House  Yo  treat  this  question  with  the
 greatest  amount  of  sincerity.  I  should
 like  to  point  out  to  my  young  friend, the  hon.  Member  who  brought  in  cer-
 tain  ideas  about  communal  and  other
 things,  that  he  can  work  for  the  ame-
 lioration  of  the  untouchables  without
 necessarily  allowing  his  mind  to  be
 embittered  in  the  way  that.  unfor-
 tunately,  he  has  done.  Ultimately, this  is  a  question  which  is  absolutely non-controversial.  This  is  a  question in  which  you  and  I  shall  always  co-
 operate,  and  the  effect  of  this  co-ope- ration  would  be  the  complete  removal of  all  the  disabilities  as  early  as  possi- ble,  and  placing  the  untouchables  or Scheduled  Castes  on  the  same  footing as  others.

 So  far  as  the  last  question  is  con-
 cernea,  you  wifl  also  agree  that  there are  certain  problems  which  are  com- mon  to  all  of  us.  Reference  was made  to  the  Backward  Classes  Com- mission.  I  was  surprised  to  find  that the  number  of  backward  class  people is  as  large  as  25  crores.  That  is  a measure  of  our  shame.  Therefore. unless  all  the  35  crores  of  Indians
 come  up  to  the  same  level  of  social
 justice.  same  level  of  economic justice,  India  as  such  can  have  no future  at  all.  Therefore.  I  request the  Scheduled  Caste  Members  and  the workers  among  Scheduled  Castes  to take  into  account  these  other  aspects also  which  are  more  important,
 though  this  aspect  also  requires  con- sideration.

 Therefore,  with  the  blessings  of  all of  you,  we  desire  to  pilot  this  Bil? as  early  as  possible  in  this  House  and we  hope  that  it  will  have  extremely beneficial  effects  and  would  go  a  great way  in  placing  the  Scheduled  Castes on  the  same  footing  in  all  respects as  the  non-scheduled  castes.

 Mr.  Deputy-Speaker:  I  shall  put Mr.  Das’s  armmendment  to  the  House. The  question  is:
 That  for  the  original  Resolution, the  following  be  substituted:

 “This  House  is  of  opinion  that a  comprehensive  law  should  soon be  enacted  to  ensure  that  the practice  of  untouchability  and
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 the  resultant  disabilities  are  re-
 moved  immediately  leading  to
 equal  social  status  of  all  the
 citizens  and  bringing  the  offenders
 in  this  respect  to  book  in  an  ex-
 peditious  manner.”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  This  stands
 for  the  original  Resolution.  The
 House  will  now  stand  adjourned  to
 meet  again  at  8-l5  tomorrow.

 The  House  then  adjourned  till  6
 Quarter  Past  Eight  of  the  Clock  on
 Saturday,  the  8th  April,  1953.


